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RAJYA SABHA
Friday, the 1st August, 2014/10th Sravana, 1936 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

REFERENCE BY THE CHAIR

Victims of Landslide Hitting Malin Village in
Ambegaon Taluk of Maharashtra

MR. CHAIRMAN: Hon. Members, as you are aware, over 40 persons have
reportedly lost their lives, while around 120 others, including women and children, are
feared trapped under the debris in a landslide that struck Malin village in Ambegaon
Taluk of Pune, Maharashtra, on the 30th of July, 2014.

The loss of precious lives and devastation in this natural calamity is unfortunate
and indeed sad.

I am sure the whole House will join me in expressing our heartfelt condolences
and sympathy for the families of those who lost their kin, pray for the recovery of the

injured and the life of those who are trapped under the debris.

I request Members to rise in their places and observe silence as a mark of respect

to the memory of those who lost their lives in this tragedy.

(Hon. Members then stood in silence for one minute.)

RE. CLARIFICATION ON CSAT
it AR AT (ITR UL : A FHTART ST, FAT & e R ...(TIIH)..
it qumafa : v fBFe ... 98 918U | ..(aY)...
it gl fart (SR ucen): AT FuEiT S, SRe . (@auE). .
it |uTafer: e e 93 SIey |

e fadrT; 930l Smar 3R o) T SuH 93 91 G9eia B g3 (20 .
IHAT ATY): TR, I B SEToifer AIfd B 2 | 39 vy 3§ o9 Al g4 @R e,
1 9o JHT S g T8 HAl S B g8f S Bl HT | 8 HA Sl g8f BIH% A 3R
Tg Al o 39 vy # 39 wed # U 99 <

MR. CHAIRMAN: Now, Question No. 341 ...(Interruptions)...
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st vie foam): Ox, A9 Al [aT SR & g ... (FdLH). .

it TR AT TR, TP BRI Ugel X1y Hal, g g St 9 39 99 4 th 991
o o {6 Udh BT & 3 ARIT & TR & ..(TaEH). .

it Ut TS, U 9T | Uh B 9 die] | ..(IEM). .

it TR SPATS: WX, T A & | ...(AYM)... 3191 91 HAc! at RS o an
TS B | ...(HauM)...

st yHIe faaRY: MUd! TRGR - Sad < & 91d el o IR Ig HeT o7 b o
T 7 JITANT &t RUIE IR TS+ Bl AT BRI | ...(FGL)... ATTDT TR BT, MY
ey ) (agmM)...

st 9uafy: T e ..(auM)... 9 WIsT | ...(Sag™)...

it wIE fEmt: T ey IR 98 WBR W X & AIT & e IR 91 AT
3 RUIE W ...(xgaem)... 31 &1 e FgiRa g | ...(caum)...

#t foor TRe (JToRIM): W), A AN SHE FT iR Bl RIFT A T
..(TTHT).... IS FITI 3ffaR TS &1 BN | ...(HAHT)...

£t wIe frEr): TR, J9 JMUP] $9 910 @1 A &1 2 b Wi & g8 0 AT TR
I A <1 8 | ...(FEHH)...

it N9 3FET: TR, WRT AT ® | ...(GH )... AT AIfeH § |

it Ut v fAe... e e, 98 918U | ...(auM)... SRT 56 SIS | ...(deH)...

ft forora Maer: wve sifaR § faw 4F3rRIT &1 STa1e 251 81 & | 319 S0 f$wpd
Tl BT TR ©, a1 Y I8 sy 991 fhafe g W8 7 d€ oy RY Iy |qur
B | ...(HIHM)...

ot U 91, Uh 9, SIRT 319 96 SM8T | IRE Sff 918U, 39 &7 &R I 872
...(FHT)...

# ¥RT g ([FER): TRET W), # 3oy e SR 9redl § b 9 /g e
..(TIET)...

£t faor MR W), I8 919 ot Midelst § | w&ead ifar § wedd qol gaRI
RISC § | ...(aHH)...

#} TRE AET: IR, I R Y I A F=di 7 39 JUITHR & UasT™ H 981 & forg
e fhar € | SRifid & fifRer 7 emud A= de+ # veand fear of fo 9 aa
o ¥ 39 99T BT I B | .(FEHH).... 1T {7 a1 59 dHel of R ans
T | saferg #9 myet ifders /e e ® 1 3@ I8 RUIE ong 7, @ iR favd=m o
TR 2 iR faT 9T T ? S8 JATERT &l ofex forn, @1 3= &g fear g f
fopeit ave A TIfer=T & QasiM 1 RN 81 I Fhdl | ...(FaEH)... I8 Gfeehdl s |
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H 3ITIY PHE1 A8 § [b I8 AHAT BBl 7 el ARBR b Y VR U el g1 8 | A1
&1 7 fopefl TRE 9 59 A &1 T T8 gl ©, dl I8 dl WRBR B AIGIRIATh]
g | ..(FaE). .

MR. CHAIRMAN: One minute. ...(Interruptions)... SI_I U fiee 95 <=U |
-..(TIHYTH)...

2t e faar): WReR ga1v & el ) S IS 81 X § L (FaH). .

it |umafkr: g Y ..(@@EH)... 3T TRBR B 91 F g | ...(TIEH)...
93 1T |

st g far): IS =2 ST A7 | I8 BT & YA &1 AT © | ARGT BT ISh
WR T ..(aLH)...

it GHTER : 96 18T | ...(FagM)... U6 e g9 «fifg | ..(caegm)...

st gy fa): B O 4 9 2 | ..(HAYF)... Ig ATEl Bl BT FaTd 2 |
..(FFHT)...

MR. CHAIRMAN: Please sit down. ...(Interruptions)... Please sit down.
..(Interruptions)... Yes, Venkaiah ji, 3T &8 H&1 da8d &7

#ft . ETHA @ (AT IR, I8 ARGl BTAT Bl i b1 qaTdd € | ...(Fagm). .

MR. CHAIRMAN: Please sit down. ...(Interruptions)... Please sit down.

...(Interruptions)... No, no, please. ...(Interruptions)... Yes, Venkaiah ji.

SHRI M. VENKAIAH NAIDU: Sir, I only request both the Chair and also the hon.
Members of the House that we can proceed with the Question Hour and immediately

after that the clarifications about this can be taken up. ...(Interruptions)...

1. I MITS A1eq (SR Y20): O I8 98 8l guiaqul & fb & d it e
feam <ITY, 5 e | S 991 a1 Y. ..(FEEH).... STFgghR AR WINI3 6T TH
1 Y81 & 3R A0 &8 & AN B . (aHTH). .

MR. CHAIRMAN: We will take it up ...(Interruptions)... 96 STgY |
Ti1. XM 79T ATEd : I8 98 81 gUIAYY € | ...(FaHTH)..

2t Y. TIHA @ T9 ARE W Fad bd el ? Fedl bl el bl qard § |
...(TAYT)...

it Ui 9rs, 319 95 WISV | ...(HaH ). .

A F1. TFHA TE: TR Pl 39 R R A6 <1 1LY | ...(FGHF)... I Ted BReA
TRAT R A € | ..(FIEH)...

MR. CHAIRMAN: We will take it up after Question Hour. ...(Interruptions)... Please.

After Question Hour. ...(Interruptions)...
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SHRI MADHUSUDAN MISTRY (Gujarat): Mr. Chairman, Sir, this Government

is not. ...(Interruptions)...

SHRI V. HANUMANTHA RAO: Sir, the students are... ... (Interruptions)... SIEE]]
g S W) URAT I A § ...(TaeH)...

MR. CHAIRMAN: One minute. ...(Interruptions)... One minute. Just one minute.
...(Interruptions)... Hon. Minister of Parliamentary Affairs has said that after the Question
Hour, the position will be indicated. What the hon. Members are saying is that they
expected something today. Today has started, it has not ended. So, please be patient.
Let the Question Hour run, and, then, after the Question Hour, you will hear from the

Government. ...(Interruptions)...

#t Y. g4 @ : A B KTl T FaTA © (FFEF)...
it [Tt : TS, G A1 AT | ..(HGETH).... 3T I a1 G AT | ..(HGET)...

2t T AT : AT HA S AT 91T WB § | ..(SFEUM)... I IS Bl* B 3T
2 | g fRwirer &1 99 © | ...(eaum)... o) 3R &= 9l ... (agm). .

it FUTIf : 12 991 6 91 IRBR 3BT 947 1 | SHH T UTsetH & 2 ...(FLH)...

Y R AT : AT g [ omd 3R ol Ieq § 999 € | ...(Fad™)... 519
dH J 9A T8l <31, F& 8] T | ...(FGEH). .

it Uiy : S8 ®El 2 6 9 Suedl 12 991 & 918 9T & |

it Y. T4 I : BTFT B <N BT FATA & | I7h HAST BT RIS ? ...(FIEH)...

st ¥RTT IETA : TAM BT Bl AR T T, oldl H 9§ B <@ 7, W AR
&I BT ST BRI E | (FAUH)... T8 R I B AT T | . (IH)...

it wHfy : 9TS, 93 91SY | ...(FGEH)...

#t Y. T4 @ : BTFI B NI BT FaTd 2 | ... (aEH)...

S} AT AT : IS AR R < Bl 8, bl fSoel] B T8I & | ...(aM)... T§
X T P FAHT 2 | §H SHB] A A o ? ..(FAUM)...

MR. CHAIRMAN: This is not fair. ...(Interruptions)... This is not fair.
...(Interruptions)... Question No. 341. ...(Interruptions)... Let the answer be given.
..(Interruptions)... T& R B I8 €7 ...(&FYM)... The House is adjourned for fifteen

minutes.

The House then adjourned at eight minutes past eleven of the clock.

* Expunged as ordered by the Chair.
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The house reassembled at twenty two minutes past eleven of the clock,
MR. CHAIRMAN in the Chair.

ORAL ANSWER TO QUESTION
MR. CHAIRMAN : Question No. 341 ...(Interruptions)...
d4 auf 9 &fdd el &1 fFaem
*341. sft faor e« w1 AIfY sk = w450 ' 9am @1 Hu B {6

() FT WRBR DI I W HHAl DI FHIG B Bl Dl Ao & Sl Uod 91
auT F e § o 1T R IS HrRiaer 78 21 <& 2

(@) e &f, A TSR 57 A B P oY FRT-RIT H&H IoT Vel 8 31
() I 37 9Tl & e 2 faR <maredl & e o SIS Ao § 2

fafd 3k =g w31 (7t ¥ vy g=mR): (F) A (1) TP AR H&q & Ued W I
fear T g -

faervor

(®) A (1) V& 7l I, N A 9 aut 9 @fid €, aifafed v % forg fafy
H prs fafafae Sudy faemm =781 € | faftr= =marerat § 9t &1 fAaerT, Rd ofdafa
Pigy yRIRARTAT § BRiaTE! o ST BR- a1t A1l &1 FueRT ff 8, <marferd!
% ATHR &7 & i A B |

7T 3R srefiver =mamera, RN Siaefa fawy =marerg Y €, Gefera S<a e
& RIET ¥ I ARBRI §RT WA f6Y S1d € | RaR 1, faRy <maredl o geififed
P 3IR/AT & T F I Al BT FHEE BRI P forg dwre § a9y feaw
FFRET BRA IR IR SR 3 7, 2014 | &= J411 iR Iea ATl & 7=
R BT folkaT 81 §R&R 1, S Tl & & IRl | 9 2w & orgRig
o & o5 9 srefier =rgarferst § =R SrferdTRAl & Rax uai bl wRdbR a4 Widhd

<ITATIIT T T oTd BT |

Disposal of cases pending for twenty years

1#341. SHRI VIJAY GOEL: Will the Minister of LAW AND JUSTICE be pleased
to state:

(a) whether Government has any plan to quash all those cases which are pending
for the last twenty years and on which no action is being taken;

(b) if so, the steps being taken by Government to implement it; and

(c) whether there is any plan to set up special courts to dispose of these cases?

+Original notice of the question was received in Hindi.
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THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
(a) to (c) A Statement is laid on the Table of the House.

Statement

(a) to (c) No specific provision exists in law for quashing of cases which are pending
for the last twenty years. Disposal of cases in various Courts including by quashing of
proceeding under certain circumstances falls within the domain of the judiciary.

District and Subordinate Courts, including special Courts, are set up by the State
Government in consultation with the respective high Courts. Government has written
to the Chief Ministers and Chief Justices of the High courts in June, 2014 to consider
designating Special Courts and or earmarking special days in a week to address
long pending cases. Government has also requested Chief Justices of High Courts to
operationalise all sanctioned Courts by filling up vacant posts of Judicial Officers in

Subordinate Judiciary expeditiously.
it SR SFATS: AR FHART ST, ..(RELT).... AR GHURT S, ..(Sae)...

st gt ;. T, T8 | Wi 99 SifaN ...(@aY™)... Naresh Jji, please don't do

this. ...(Interruptions)...

Y N9 AT : AT U S, A 9T B H3l Sft 3 39 Aed Bl
Toet I 21 form B 1 ...(caaumM)...

sft qurafy : 2RIy, S=W I87 W KT $ET ¥ ...(FAUM)... S| R BT &
...(STAIH)...

S AT A : TR T F PO e BN | ..(FAHH)... I8 B & AT B
HAHAT 8 | ...(FGEH)...

it qumafa : v, < ..(au). .
it FR91 3FEATA : AUTIRT HEISY, BT B O] | §¢ B QT T R | ...(LH)...
it gaIe foa : 9y 981y, I8 o1l & YIS &1 gard © ...(=ag ). ..

2} N AT : d AT B q_len H g sl iR Rl B /i PR W@
2l ...(TaM)...

st |umafy ;. AR S, WIS | ...(FIYT)... Please allow the Question Hour
...(Interruptions)...

2 faorg Mae : W), QR < P ISR PRIS| DI G H AR el § gahed
AT § 1 ...(aIM)... I BIE H 65 TR A TGT HEH Ad © | ...(TaEdM)...
8IS BIC H 4 G 41 BIIR Y UG JhaH A & | ...(qHH)...

o} qumafa : 39 QW Hd Efﬂﬁrl'i’ | ...(addYT)... Please don't do this ...(Interruptions)...
37 fIoT M : AR I H 2 PRI 68 AT JHeH dAfd © | ...(TIEH)...
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it \umafa - SRIU, ... (F@YM)... Please don't do this ...(Interruptions)...

it farsTa MRIe : 40 IRI Al DI UTd ATl I SITGT Fefdd §Y 81 Y | ...(FaLH). .
3 9HY BTS IS b X I SITET JhAIT © ...(Hae )... el srereral § ff g9l
DI H=T H JHAS € | ...(FAIM)... H AR 73 S § He @ned g & L (@agm)..

MR. CHAIRMAN : The House is adjourned till 12.00 hours.

The House then adjourned at twenty four minutes past eleven of the clock.

The House reassembled at 12.00 noon,
MR. CHAIRMAN in the Chair.

WRITTEN ANSWERS TO STARRED QUESTIONS
Payment of dues to sugarcane farmers in Bihar

*342. SHRI ANIL KUMAR SAHANI: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether sugar mills in Bihar, including HPCL Biofuels Limited (HBL) which
operate Sugauli Sugar Mill, owe a huge amount to farmers as arrears for procurement

of their sugarcane produce;

(b) if so, the details thereof and the reasons therefor indicating the total amount due

to farmers during the last year and the current year; and

(c) the steps taken to ensure payment of dues to farmers at the earliest and check

any further pendency during the ensuing season?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(SHRI RAMVILAS PASWAN): (a) and (b) As on 15.07.2014, the outstanding amount
of sugarcane farmers in the State of Bihar is ¥ 425.62 crores which is about 26% of
total amount payable during the current sugar season 2013-14. The mill-wise amount
of outstanding sugarcane dues during last sugar season and the current season, as on
15th July, 2014, is given in the Statement (See below). The cane price dues mainly
pertain to supply of sugarcane in the current season and have arisen mainly on account

of low realization from sale of sugar.

(¢) The Sugarcane (Control) Order, 1966 stipulates payment of cane price within
14 days of supply, failing which interest at the rate of 15% per annum on amount
due for the delayed period beyond 14 days is payable. The powers for enforcing this
provision are delegated and vested with the State Governments/UT Administrations who

have necessary field formations.
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The Central Government has from time-to-time advised the State Governments/UTs
to ensure timely payment of cane dues to the farmers and to take action against the
defaulting sugar mills. The Government of Bihar have informed that Recovery Certificates
have been issued for realization of cane price dues with interest against Motihari, Riga,

Sasamusa, Gopalganj and Sidhwalia sugar factories of the State.

In order to facilitate clearance of cane price arrears of previous sugar seasons and
timely settlement of cane price of current sugar season to sugarcane farmers, the Central
Government on 03.01.2014 has notified a Scheme for Extending Financial Assistance to
Sugar Undertakings (SEFASU-2014) envisaging interest free loans worth I 6600 crores
by bank as additional working capital to sugar mills. Further, the Central Government on
28.02.2014 has notified another scheme allowing incentives for marketing and promotion
services for raw sugar production targeted for export market. The incentive available

under the Scheme shall be utilized by the sugar mills for making payment to the farmers.
Statement

Cane price arrears Against the sugar mills in Bihar during last and the current
sugar season, as on 15th July, 2014

(X in crores)

S1. No. Name of the Sugar Mill 2012-13 2013-14
1. Laurya 0.17 36.41
2. Sugauli 0.11 51.34
3. Hassanpur 0.06 10.88
4. Bagaha 00.04 35.51
5. Harinagar 0.66 14.65
6. Narkatiaganj 0.02 51.77
7. Majhaulia 0.10 31.13
8. Motihari 5.46 0
9. Sasamusa 0.90 31.88

10. Gopalganj 0.12 42.29
11. Sidhwalia 0.47 44.27
12. Righa 0.19 75.49

TotaL 8.264 425.62
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Policy change in land use pattern for railway projects

*343. SHRI C.M. RAMESH: Will the Minister of RAILWAYS be pleased to state:

(a) whether Government proposes to bring about a comprehensive policy change

in land use pattern for the execution of railway projects across the country;
(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF RAILWAYS (SHRI D. V. SADANANDA GOWDA):
(a) to (c¢) The total land available with the Railways is 4.58 lakh hectare out of which
4.11 lakh hectare is utilized for Railway’s operational purposes and allied usages leaving
0.47 lakh hectare as vacant land. The vacant lands will be used for further expansion of the
Railways. Hence there is no change in Land Use Policy apart from the existing Land Use
Pattern. However, for execution of major railway projects like new lines, and if required
for doublings and gauge conversions, Railway production units, etc., land is acquired

through State Governments as per provisions of prevalent Acts governing land acquisition.
Repealing of archaic laws

*344. SHRI ANAND SHARMA: Will the Minister of LAW AND JUSTICE be

pleased state:

(a) whether the Prime Minister has directed each Ministry/Department to identify
ten laws/Acts that are considered archaic or redundant for repealing;

(b) if so, whether an institutional mechanism has established for rationalization and

simplification of such laws; and
(c) the expected date by when the proposed exercise would be completed?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
(a) Yes, Sir.

(b) The Twentieth Law Commission was constituted on 1st September, 2012 for
three year’s term and whose terms of reference include ‘“Review/Repeal of obsolete
laws”. The law Commission is actively pursuing to identify laws which are no longer
needed and relevant and can be repealed immediately. Legislative Department has
also initiated a proposal the Repealing and Amending Bill, 2014 and requested all the
Ministeries/Departments of Government of India to provide list of amending Acts from
1999 onwards, retention whereof on the statute book has become unnecessary.

(c) Exact date of completion of this exercise cannot be given as of now, as the
report of the Law Commission of India and the information about the repeal of the
legislations are still awaited from the Ministeries/Departments.
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Installation of automatic lighting systems at railway stations

*345. DR. K.P. RAMALINGAM: Will the Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that railways are considering to install automatic lighting

systems at all railway stations across the country;

(b) whether it is also a fact that on an average the new system cuts power

consumption at railways platforms by half, if so, the details thereof; and

(c) whether railways are considering to install these power saving systems on mast
towers as well, if so, the details thereof ?

THE MINISTER OF RAILWAYS (SHRI D.V. SADANANDA GOWDA): (a) No,
Sir. However, automatic/manual systems linked with train running are being provided
progressively at railway stations for switching off part lights in the night on need basis

as a part of energy conservation initiative.

(b) In this system, the lighting at the platform is reduced to about 30% when there
is no train at the platform which is resulting into saving in energy. However, energy
savings due to such measures are presently not quantifiable as separate energy meters

for this purpose are not available.

(c) Lighting masts and towers installed in circulating area outside the railway
stations are generally provided with timer switches/sensors which switch OFF power
automatically after sunrise. The illumination level at certain masts/towers is further

reduced during night hours when there is no train at station.
Permanent exhibition of Kashmiri arts and crafts

*346. PROF. SAIF-UD-DIN SOZ: Will the Minister of TEXTILES be pleased to
state:

(a) whether for promotion of handicrafts, Government would take up the cause
of artisans of Kashmir and set up a permanent exhibition venue for arts and crafts of

Kashmir; and

(b) if so, whether Government would take up the matter with the Government of
Jammu and Kashmir for provision of land for construction of a permanent venue for

exhibition of arts and crafts of Kashmir?

THE MINISTER OF STATE OF THE MINISTRY OF TEXTILES (SHRI SANTOSH
KUMAR GANGWAR): (a) and (b) Yes, Sir. A programme for pashmina promotion and

development of other crafts of Jammu & Kashmir has been announced in Budget 2014-15.
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A Trade Facilitation Centre at Srinagar with a total project cost of I 12.30 crore
has been approved by the Government under Comprehensive Handicrafts Cluster
Development Scheme (CHCDS) in the year 2010. M/s J&K (S&E) Corporation, Srinagar
has been identified as the Implementing Agency for the said project. As per scheme

guidelines, the land will be contributed by the Implementing Agency.
Privatisation in Railways
*347. SHRI D.P. TRIPATHI: Will the Minister of RAILWAY'S be pleased to state:

(a) whether it is a fact that there is an urgent need to privatise some parts of

Railways for construction of infrastructure; and
(b) if so, the steps Government is taking in this regard?

THE MINISTER OF RAILWAYS (SHRI D.V. SADANANDA GOWDA):
(a) and (b) No, Sir. However, a new policy to attract private investment for building and

strengthening rail connectivity and capacity augmentation was issued in December, 2012.
Railway Projects in Haryana

*348. SHRI SHADI LAL BATRA: Will the Minister of RAILWAYS be pleased
to state:

(a) the details and status of railway projects in Haryana, including those sanctioned
during the last three years, projects-wise.

(b) The details of founds allocated and spent therecon; and

(c) the time by when these projects are likely to be completed?

THE MINISTER OF RAILWAYS (SHRI D.V. SADANANDA GOWDA): (a) to (¢)
During the last three years, 4 projects falling partly/fully in Haryana viz Rohtak-Meham-
Hansi new line, Hissar-Sirsa new line, Delhi-Sohna-Nuh-Firozpur Jhirka-Alwar new line
and Yamunanagar-Chandigarh new line have been included in Railway Budgets. The details

of these projects and all other ongoing railway projects falling fully/partly in Haryana are

as under:
(X in crore)
Project Anticipated Exp.upto Outlay Status
cost March 14 2014-15
1 2 3 4 5
Jind-Sonipat 693 490 116 Pandu Pindara-Mohana (60 km.)
new line section completed. Earthwork
(89 km.) bridges and ballast supply works

in balance portion have been
taken up.
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1 2 3 4 5
Rohtak- 287 0.5 20 Pegging of alignment has been
Meham-Hansi taken up.
new line
(69 km.)

Hissar-Sirsa 400 - 0.1

new line

(93 km.)

Delhi-Sohna- 1239 - 0.1 . .

. These projects were included
Nuh-Firozpur . . ..
Thirka-Alwar in the Budget pending requls',lte
new line Goverr?mfznt approval. Planning

Commission has not granted
(104 km.) . o

“in principal” approval to these
Yamuna 876 - 0.1 projects.
Nagar-
Chandigarh
new line
(91 km.)
Amabala 339 130 25 Track lining in Ambala-Dhappar
Cantt.- section (23 km) completed and
Dhappar- finishing works have been taken
Chandigarh up. In  Dhappar-Chandigarh
doubling section, preparation of drawings
(46 km.) has been taken up.
Tughlakabad- 288 254 5 Track linking completed and
Palwal 4% line finishing works have been taken
(34 km.) up.
Jaipur-Ringus 504 249 20 Track linking in Sikar-Loharu
Churu & section (122 km.) completed
Sikar-Loharu and finishing works have been
(320 km) taken up. In remaining section,
Gauge earthwork and bridgework have
Conversion been taken up.

All the projects are being progressed as per availability of resources. Target date

of completion for these works have not been fixed.
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Withdrawal of subsidy to naphtha-based urea plants

*349. SHRI BALWINDER SINGH BHUNDER: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether Government has directed the naphtha-based urea manufacturers in
Southern India, such as, Madras Fertilizers Limited, Mangalore Chemicals and Fertilizers
Limited, Southern Petrochemical Industries Corporation Limited, Tuticorin to switch

over to gas-based plant otherwise the subsidy being given to them would be withdrawn;
(b) if so, whether these are the only urea producing units in South India;
(c) the deadline for this switch-over;
(d) whether gas is available for these plants;

(e) whether withdrawing subsidy would hamper the production of urea in these

plants and would affect farmers; and
(f) if so, the details and the response of Government thereto?

THE MINISTER OF CHEMICALS AND FERTILIZERS (SHRI ANANTH
KUMAR): (a) Yes, Sir.

(b) No, Sir. In addition to these three urea plants, there are two units of NFCL-I
and II situated at Kakinada, Andhra Pradesh.

(c) Department of Fertilizers has issued Modified NPS-III for existing urea units
on 2nd April, 2014. Para 4 of the aforesaid policy deals with continuation of Naphtha

based urea units, which is as follows:

“4. Continuing the production from high cost units

The production of the high cost naphtha based urea units namely SPIC Tuticorin,
MFL Manali and MCFL Mangalore will continue under modified NPS-IIT till
the gas availability and connectivity is provided to these units or June, 2014
whichever is earlier, beyond which subsidy for naphtha based plants will not
be paid. However, no new naphtha based plants will be permitted in Greenfield

investments.”

(d) EGoM in its meeting held on 23.08.2013 has decided that supplies of domestic
gas to Fertilizer Sector be maintained at a level of 31.5 mmscmd and as per the
projections on availability of domestic gas, the same is not going to increase substantially
in the coming year. Hence, subsequent to gas pipeline connectivity, the aforesaid

three urea manufacturing plants may consider tying up imported RLNG to meet their
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requirement. As regards domestic gas, the same shall be allocated as per the prevailing
Gas Utilisation Policy as and when pipeline connectivity is established and the plants

are in position to consume the gas.

(e) and (f) Yes, Sir. Withdrawal of subsidy would hamper the production of urea
in these plants. However, farmers would not get affected as Department of Fertilizers
would ensure adequate supply of urea to farmers by supply of urea from imported

sources, if required.
Subsidy to arecanut farmers in Karnataka

*350. DR. VIJAY MALLYA: Will the Minister of AGRICULTURE be pleased to

state:

(a) whether Government of Karnataka had brought to the notice of the Ministry,
in September, 2013, the extensive losses incurred by arecanut industry on account of

widespread disease of plants due to pests and excessive rainfall;

(b) whether two schemes, one for subsidy to farmers to the extent of 50 per cent
for taking up effective plant protection measures at an estimated cost of I 3624.52 lakh
and the second proposal involving provision of X 500 crore for providing relief towards

compensation to affected farmers, have been submitted by Government of Karnataka; and
(¢) if so, progress made in this regard?

THE MINISTER OF AGRICULTURE (SHRI RADHA MOHAN SINGH):
(a) Government of Karnataka had made a representation to the Ministry of Agriculture

in September, 2013, regarding losses to arecanut crop due to fruit rot (Koleroga) disease.

(b) and (¢) Government of Karnataka had sent a proposal requesting for financial
assistance of X 3624.52 lakhs for providing 50% subsidy to the farmers for taking up
effective plant protection measures to save disease affected arecanut plantations. The
Department of Agriculture and Cooperation constituted a fact finding team which visited
the affected areas from 4th to 7th October, 2013 and submitted a report on the measures
required to save the arecanut plantations. The Government of Karnataka was advised to
implement these measures from out of the funds provided under National Horticulture

Mission.

Government of Karnataka had sent another proposal requesting for financial
assistance of ¥ 789 crores or minimum X 500 crores as compensation to farmers for
the loss to their arecanut crops. State Governments are already empowered to use the
funds available with them under State Disaster Response Fund to provide relief as input
subsidy as per prescribed norms to the farmers who have suffered crop loss of 50% or

more due to notified natural calamities, including pest attack and diseases.
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Adulterated chemicals, composts and fertilizers

+*351. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister
of AGRICULTURE be pleased to state:

(a) whether Government is aware or has taken cognizance of adulteration in

fertilizers and composts;

(b) whether Government has gathered information regarding availability of

adulterated chemical fertilizers and composts in the country;

(c) the percentage of adulterated fertilizers and composts found, so far, during the

last three years, State-wise;

(d) whether steps have been taken at national level to maintain availability of

unadulterated composts and fertilizers;

(e) whether factories producing fake composts and fertilizers are active for last

several years; and

() if so, details thereof including the action Government proposes to take against

such factories under stringent laws?

THE MINISTER OF AGRICULTURE (SHRI RADHA MOHAN SINGH): (a) to
(c) Samples of chemical fertilisers and compost are drawn periodically by fertiliser
inspectors of State Governments to check their quality. In case of imported fertilisers,
the fertiliser inspectors of the Central Government draw samples from ships/containers.
Details regarding State-wise percentage of samples of fertilisers and composts found not
in conformity with the quality parameters laid down in the Fertiliser (Control) Order
during the years 2010-11, 2011-12 and 2012-13 are given in the Statement-I, I and III

respectively (See below).

(d) Fertiliser (Control) Order, 1985 has been promulgated to regulate quality of
fertilisers and compost. Specifications of fertilisers and compost are prescribed in the
said Order. State Governments are empowered under Fertiliser (Control) Order to take
appropriate administrative and legal action against those not complying with the provisions
prescribed in the Order. Details of follow-up action taken by State Governments during the
year 2012-13 in respect of samples found not in conformity with the quality parameters

laid down in the Fertiliser (Control) Order are given in the Statement-IV (See below).

(e) and (f) No case regarding factories producing fake compost and fertilisers has

been reported by any State Government.

FOriginal notice of the question was received in Hindi.
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Incident of looting in train
*352. SHRI JOY ABRAHAM: Will the Minister of RAILWAY'S be pleased to state:

(a) whether the Ministry is aware of the reported incident of looting in Train
No.12617, Mangala Express at Bina on 10 July, 2014;

(b) whether the Ministry has taken cognizance of the allegation that RPF and TTEs

were quite indifferent towards the complaint of passengers regarding the incident;
(c) if so, what action would be taken against the errant officers;

(d) the steps Ministry would take to compensate the passengers who lost their

valuables in the said incident; and
(e) the steps taken by Railways to prevent recurrence of such incidents in trains?

THE MINISTER OF RAILWAYS (SHRI D.V. SADANANDA GOWDA ): (a)
No, Sir. No incident of loot in train no.12617 Dn. Mangala Lakshadweep Express was
reported at Bina Railway station on 10.07.2014. When the train reached at Jhansi Railway
Station on 10.07.2014, some passengers of coach No. S-7 agitated regarding theft of
their baggage between Bhopal and Jhansi and also resorted to pulling of alarm chain,
demanding that their stolen baggage should be recovered. Concerned Railway officials,
GRP and RPF personnel attended the train and requested the passengers to lodge FIR
regarding the theft. The passengers did not agree and stated that they would lodge the
FIR at Nizamuddin.

After the train left Jhansi, the Travelling Ticket Examiner (TTE) who worked
the train between Jhansi and Gwalior on 10.07.2014, got the FIR forms filled from
four passengers of S-7 coach of Train No. 12617, Mangala Express, and same were
subsequently forwarded by Jhansi Division to Superintendent of Railway Police/ Jhansi
for necessary action. Accordingly, a case vide crime no.587/14 dated 26.07.2014 under

section 379 Indian Penal Code was registered.

(b) and (¢) When the passengers agitated and resorted to alarm chain pulling at
Jhansi, the RPF and GRP personnel attended the passengers and requested them to give
their complaints. Hence, the question of indifference by RPF staff does not arise. No
separate complaint about the indifferent behaviour of the TTE has been received by the

Zonal Railways concerned.

(d) In terms of Section 100 of the Railways Act, 1989, Railway administration
has no statutory responsibility for payment of compensation for the loss or damage of
unbooked luggage unless it is proved that such loss or damage is due to the negligence or

misconduct on the part of the Railway administration or its employees. If any negligence
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or misconduct on the part of railway or its employees is proved, compensation for the
same is to be decided by a court of law by awarding a decree in favour of the claimant.
Compensation is to be paid by the Railways only on receipt of the decree so awarded
by the court of law and satisfying of the same by the railway administration. Since, no
decree has been received by the railway administration in this case, no compensation

has been awarded by the Railways.

(e) Prevention of crime, registration of cases, their investigation in Railway premises
as well as on running trains are the statutory responsibility of the State Police, which
they discharge through Government Railway Police (GRP) of the State concerned. As
such, the cases of crime on Railways are reported to, registered and investigated by the
Government Railway Police. However, Railway Protection Force (RPF) supplements
the efforts of GRP by deploying their staff for escorting of important trains in affected

areas and access control duties at important and sensitive railway stations.

Besides, the following measures are being taken by the Railways for security of

the passengers:-

1. 1275 trains are escorted by Railway Protection Force in addition to 2200 trains

escorted by Government Railway Police of different States daily on an average.

2. Security Help-Line numbers have been set up in Zonal Railways’ Control Rooms
to enable passengers to seek security related assistance on real time basis.

3. Mobile phones are proposed to be provided to all train escorts. This will enable

passengers to contact the escort personnel easily.

4.  An Integrated Security System, including electronic surveillance through CCTV
to enhance security over 202 sensitive and vulnerable Railway stations, is under

implementation.

5. Regular coordination meetings are held with State Police at all levels to ensure

proper registration and investigation of crime by Government Railway Police.

6. To create a more effective security mechanism over Indian Railways, a proposal
for amendment in the RPF Act has been moved by the Ministry of Railways
with the approval of the Ministry of Law and Justice and Home Affairs. This

will empower the RPF to deal with serious crimes in passenger areas.
Promotion of export of Kashmiri handicrafts
*353. SHRI G.N. RATANPURI: Will the Minister of TEXTILES be pleased to state:

(a) the steps taken so far for registration of Kashmiri Handicrafts under the
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Geographical Indications of Goods (Registration and Protection), Act 1999;
(b) the incentives available for promotion of export of Kashmiri handicrafts; and

(c) whether cash incentives were available for export of carpets at any time if so,

the reasons for its withdrawal?

THE MINISTER OF STATE OF THE MINISTRY OF TEXTILES (SHRI SANTOSH
KUMAR GANGWAR): (a) Sir, the following Kashmir handicrafts have been registered
under the Geographical Indication of Goods (Registration and Protection) Act, 1999:

1. Kashmir Paper Machie

2. Kashmir Walnut Wood Carving
3. Kashmir Khatamband

4.  Sozni Kashmir

5. Pashmina Kashmir

6. Kani Shawl

Three handicrafts namely Namda, Pinjrakari and silk carpet are under process of

registration.

(b) The incentives for promotion of exports of Handicrafts from the country

including handicrafts from Kashmir are as under:-

(i) Under Focus Product Scheme (FPS), approximately 109 items of
handicrafts are entitled for incentive at the rate of 7% of FOB value of

exports in the form of duty credit scrip.

(i1) Under Focus Market Scheme (FMS), handicrafts are entitled for benefit,
if exported to listed focus markets, in the form of duty credit scrip at the
rate of 3% or 4% of FOB value of exports depending upon the market.

il u raw-back is also available on Handicraft items from 2% to 0
(iii) Duty Draw-back is al ilabl Handicraft i fi 2% to 12%

on various product categories.

(iv) Participation in International Fairs/Exhibitions abroad.

(¢) Yes, Sir. The Cash Compensatory Support (CCS) was available at FOB value
of exports. The same has been withdrawn by the Government on 3rd July, 1991 in
view of the restructuring and expansion of the Replenishment License Scheme and then
prevailing level of exchange rates. The scheme was withdrawn for all products and not

particularly for carpets.
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Requests for new railway over-bridges and under-bridges

1*354. SHRI LAL SINH VADODIA: Will the Minister of RAILWAYS be pleased

to state :

(a) the number of applications received during 2013-14 for the construction of new

railway over-bridges and under-bridges in the country;

(b) out of these, the number of applications received for the construction of over-

bridges and under-bridges in Gujarat and the locations thereof; and

(c) the number of new over-bridges and under-bridges Government plans to

construct in Gujarat, as on date, and the location thereof ?

THE MINISTER OF RAILWAYS (SHRI D. V. SADANANDA GOWDA): (a) to
(c) Proposals for construction of Road Over Bridges/Road Under Bridges (ROBs/RUBs)
in lieu of level crossings (LCs) are normally received by Zonal Railways from State
Governments and other statutory authorities. After completing various formalities with
State Government/statutory authorities, regarding the consent for sharing of cost and
closure of level crossings, proposals received for construction of ROBs/RUBs in lieu
of LCs are further processed for their inclusion in Railway Works Programme. This is

a continuous process and for which no compendium is maintained.

At present, works for construction of 1384 new ROBs and 4947 new RUBs have
been sanctioned across the country over various Zonal Railways including 95 ROBs and
480 RUBs in the State of Gujarat. The details of these works are available in public
domain on Indian Railway website www.indianrailways.gov.in. The list of works of
ROBs and RUBs in the State of Gujarat given in the Statement.

Statement

List of ROBs/RUBs in the State of Gujarat

Sl.  ROB/ No. of Name of Work
No. RUB ROB/ROB

1 2 3 4

1. ROB 1 Palanpur-Samakhiali - 4 lane ROB(ROB) in lieu of LC

No. 2/A at km. 2/1-2 near Palanpur-Chatodar on national
highway No. 8.

2. ROB 3 Virar-Surat ROB in lieu of LC No. 92, 94 and 97 along
dedicated freight corridor route (3 Nos)
3. ROB 5 Virar-Surat ROB in lieu of LC No. 109, 111, 114, 115 and

118 along dedicated freight corridor route (5 Nos)

+Original notice of the question was received in Hindi.
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1 2 3 4

4, ROB 11 Virar-Surat ROB in lieu of LC No. 60, 64, 66, 68, 69, 71,
74,75,77, 81 and 82 along dedicated freight corridor route
(11 Nos) (MH and GJ)

5. ROB 3 Virar-Surat ROB in lieu of LC No. 84, 88 and 90 along
dedicated freight corridor route (3 Nos)

6. ROB 3 Virar-Surat ROB in lieu of LC No. 124, 126 and 127 along
dedicated freight corridor route (3 Nos)

7. ROB 10 Virar-Surat ROB in lieu of LC No. 42, 46A, 48, 52, 55,
102, 106, 108, 130 and 137 along dedicated freight corridor
route (10 Nos) (MH and GJ)

8. ROB 1 Jamnagar-Lakhabawal- 4 lane ROB in lieu of LC No. 200
at Km. 830/4-5

9. ROB 1 Anand-Khambat - 2 lane ROB in lieu of LC No. 6A at
Km. 5/4-5

10. ROB 1 Jamnagar-Lakhabawal- ROB in lieu of LC No. 199 at
Km. 830/0-1

11.  ROB 1 Keshod-Ranikpura Road-ROB in lieu of LC No. 101 at
Km. 138/0-1

12.  ROB 1 Gangadhara-Bardoli-ROB in lieu of LC No. 17A at
Km. 18/6-7

13.  ROB 1 Vadodara-Ahmedabad-ROB in lieu of LC No. 264-B at
Km. 438/0-2.

14. ROB 1 Bhandu Moti Dab-Mehsana-ROB in lieu of LC No. 211 at
Km. 715/12-13

15. ROB 1 Mehsana- Patan- ROB in lieu of LC No. 40X at Km. 38/6-7

16. ROB 1 Ode-Umreth Road-ROB in lieu of LC No. 22 at Km. 21/5-6

17.  ROB 1 Virpur-Jetalsar- ROB in lieu of LC No. 61 at Km. 73/1-2

18. ROB 1 Ahmedabad-Palanpur-ROB in lieu of LC No. 2 at Km. 507/
18-19 (4 lane)

19. ROB 1 Western Railway-Raising of road over and foot over
bridges in connection with upgradation of feeder routes to
dedicated freight corridor

20. ROB 1 Maroli-Sachin- ROB in lieu of LC No. 133 at
Km. 245/30-32

21. ROB 1 Virar-Surat- ROB in lieu of LC No. 138 (4 lane) at

Km. 252/ 10 (250/26-28)
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22.

23.

24.

25.

26.

27.

28.

29.

30.

31.

32.

33.
34.
35.

36.

37.

38.

ROB

ROB

ROB

ROB

ROB

ROB

ROB

ROB

ROB

ROB

ROB

ROB
ROB
ROB

ROB

ROB

ROB

Rajkot-Bileshwar- ROB in lieu of LC No.124 at
Km.741/6-7

Viramgam-Jhund- ROB in lieu of LC No. 42 at
Km. 561/7-8 (2- lane)

Surat-Vadodara- ROB in lieu of LC No. 213 at
Km. 367/14-16

Kim Kosamba- ROB in lieu of LC No.160 at
Km. 296/26-28 (2 lane )

Mehsana- Patan- Road ove bridge in lieu of LC No. 1-B at
Km. 1/7-8

Jagudan-Mehsana- ROB in lieu of LC No. 202X of 4- lane
at Km. 721/2-3

Pratpnagar-Vishwamitri- ROB in lieu of LC No. 2 at
Km. 2/2-3

Bharuch-Dahej- 2-lane ROB in lieu of LC No. 2-A Bharuch
station link

Bharuch-Dahej- 2-lane ROB in lieu of LC No. 22 near
Samni Station

Bharuch-Dahej- 2 lane ROB in lieu of LC No. 178 near
Bharuch Yard

Bharuch-Dahej- 4 lane ROB in lieu of LC No. 50 near
Bharuch Yard

Bajana- Jatpipli- ROB in lieu of LC No. 25 at Km. 591/6-7
Udhna-Jalgaon - ROB in lieu of LC No. 37 at Km. 42/7-8

Palanpur-Khodiyar- ROB in lieu of LC No. 191/A, 199/A
and 227 at Km. 685/2-3, 694/3-4 and 751/6-7 on dedicated
freight corridor route (3 Nos)

Palanpur-Khodiar- ROB in lieu of LC No. 171/A, 188/A
and 208/B at Km. 658/1-2, 681/2-3 and 706/9-707/1
(3 Nos)

Palanpur-Khodiar- ROB in lieu of LC No. 208, 211/C, 214
and 220 at Km. 727/7-8, 732/2-1, 735/1-2 and 743/3-4
(4 Nos.)

Ahmedabad-Palanpur- ROB in lieu of LC No. 17, 165, 166
and 169 and level crossing No. 17 at Km. 519/4-5, 650/3-4,
651/3-4 and 653/6-7 (4 Nos)
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39. ROB 1 Timba-Tuva- ROB in lieu of LC No. 58 at Km. 56/11-12

40. ROB 1 Bhatiel-Petlad - ROB in lieu of LC No. 28 at Km. 20/4-5

41. ROB 1 Kosad-Gothangam- ROB in lieu of LC No. 149 at Km. 277/
16-18

42.  ROB 1 Sayan-Kim- ROB in lieu of LC No. 156 at Km. 287/12-14

43. ROB 1 Kosamba-Hathuran- ROB in lieu of LC No. 163 at
Km. 301/ 30-302/2

44, ROB 1 Gothangam-Sayan- ROB in lieu of LC No. 151 at
Km. 280/6-8

45. ROB 1 Derol-Kharsaliya- ROB in lieu of LC No. 32 at
Km. 445/20-22

46. ROB 1 Gothangam-Sayan- ROB in lieu of LC No. 150 at
Km. 278/14-16

47. ROB 1 Kim- Kosamba- ROB in lieu of LC No. 161 at
Km. 298/20-22

48. ROB | Sayan-Kim- ROB in lieu of LC No. 154 at Km. 283/10-12

49. ROB 1 Panoli-Ankleshwar- ROB in lieu of LC No. 165 at
Km. 306/ 10-12

50. ROB 1 Panoli-Ankleshwar- ROB in lieu of LC No. 166 at
Km. 308/ 10-12

51. ROB 1 Udhna-Jalgaon- ROB in lieu of LC No. 51 at Km. 58/14-15

52.  ROB 1 Sadnapura-Bhalej- ROB in lieu of LC No. 11 at Km. 10/5-6

53. ROB 1 Sayan-Kim- ROB in lieu of LC No. 153 at Km. 281/28-30

54. ROB 1 Derol-Kharsaliya- ROB in lieu of LC No. 41 at
Km. 453/2-4 (458/2-4)

55. ROB 1 Rajkot-Okha- ROB in lieu of LC No. 197 at Km. 824/3-4

56. ROB | Vadodara Division:-Elimination of level X-ing No. 173
by providing new 4 lane ROB at Km. 318/10-12 between
stations Surat-Vadodara.

TortaL 95

ROBs
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1. RUB 77 Bhavnagar Division- Limited height Subways to eliminate
LC (77 Nos.)

2. RUB 2 Surat- Vadodara- Limited height subway in lieu of
LC No. 162 and 168 at Km. 300/28-30 and 310/4-6 (2 Nos.)

3. RUB 4 Virar-Surat - Subways/Road under bridge in lieu of

LC No. 55X, 58, 142 and LC-1 (Udhna-Niyol byepass)
(Total 4 Nos.) (MH and GJ)

4, RUB 34 Virar-Surat - Subways/RUB in lieu of LC No. (34 Nos.)
(MH and GJ)

5. RUB 11 Surat- Vadodara - Godhra- Limited height subway at LC
No. 177, 189, 208, 215, 219, 223, 225, 226, 227, 23 and
46. (11 Nos.)

6. RUB 33 Bhavnagar Division : Construction of Limited height
sub way to elimination of Level crossing (33 Nos.)
LHS No. 117

7. RUB 21 Vadodara Division- Limited height subway in lieu of LC
No. (2 Nos on double line 19 Nos on single line

8 RUB 36 Rajkot Division- Limited height subway in lieu of
LC No. (36 Nos.)

9. RUB 10 Ahmedabad Division-Closure of unmanned LC No. by

limited height road under bridges (LC No. 10, 22, 30, 149,
151, 168,173, 174, 183 & 184 ) (10 Nos.)

10. RUB 25 Dabhoi- Pratpnagar and Dabhoi- Chhota Udepur- Limited
heighttubway LC No. 10. 16 & 22 on DB-PRTN(BG)
Section and LC No. 22, 31, 36, 37, 40, 42, 47, 53, 55, 57,
66, 72, 74,77, 85, 89, 91, 93, 94, 97, 98 and 99 (25 Nos.)

11. RUB 36 Ankleshwar-Rajpipla- Limited height subway/ Road under
bridge in lieu of (LC No. 10,19, 20, 5, 6, 9, 21, 22, 28, 30,
32,7,8,14,15,17,36,37, 39,40, 41, 42, 45, 46,47, 48, 49,
50, 51, 52, 63, 66, 69, 71, 73 and 74) (36 Nos.)

12. RUB 1 Unjha Town- Road under bridge in lieu of LC No. 200- A
at Km 694/12-13

13. RUB 42 Palanpur- Khodiyar-Road under bridge in lieu of
LC No. on dedicated freight corridor route (42 Nos.)

14. RUB 58 Ahmedabad Division - Road under bridge in lieu of
LC (58 Nos.) LC No. 15, 40, 73

15. RUB 90 Ahmedabad Division-Elimination of level crossing by road
under bridge (90 Nos.)

TotaL 480

RUBs
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Railway lines pending for survey

*355. SHRIMATI VIPLOVE THAKUR: Will the Minister of RAILWAYS be pleased
to state:

(a) the number of railway lines pending for survey with the Ministry;
(b) the number of railway lines cleared in the current year 2014-15; and
(c) the latest status of Nangal-Talwara railway line?

THE MINISTER OF RAILWAYS (SHRI D.V. SADANANDA GOWDA): (a) and (b)
As on 01.04.2014, 243 surveys for New Line were in hand and out of these 4 surveys
have been completed in 2014-15.

(c) Nangal Dam-Amb Andaura (44 Km.) section has been completed. In Amb
Andaura — Daulatpur Chowk section land acquisition has been completed and earth work
and bridge work taken up. The latest cost of this project is X 1036.78 crore against
which an expenditure of I 365.84 crore has been incurred till March, 2014. An outlay
of X 20 crore has been provided for this project for the year 2014-15.

Dedicated Freight Corridor

*356. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of RAILWAY'S be

pleased to state:

(a) whether Government has started work on the Dedicated Freight Corridor (DFC)

in the country;

(b) if so, how much work has been completed under the Western Dedicated Freight

Corridor so far;
(c) whether Government has put the work of DFC on fast track;
(d) if so, which sectors are likely to be covered under the fast track system; and

(e) whether Government has acquired land for the purpose and the total amount
allocated for DFC, so far, and how much money would be required to complete the
work?

THE MINISTER OF RAILWAYS (SHRI D.V. SADANANDA GOWDA): (a) and
(b) Yes, Sir. There are two Dedicated Freight Corridors (DFCs) sanctioned i.e., Eastern
and Western DFCs and work has started on both corridors. On Western Dedicated Freight
Corridor (Jawaharlal Nehru Port Terminal (JNPT) to Dadri, 1499 Km.) civil contract has
been awarded in Rewari-Palanpur Section (625 Km.) and work has started in August
2013. Further, of the 54 major and important bridges between Vaitarana and Bharuch,

which were taken up earlier, 25 have been completed.
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(¢) and (d) Both the Eastern and Western Dedicated Freight Corridor (DFC) Projects
are on fast track and are being monitored on regular basis. Civil construction contacts

of nearly 1100 km. have already been awarded.

(e) Yes, Sir. 91% of the land required for the project has been acquired. The total
amount allocated up to 31.03.2014 is X 10893.28 crores and the estimated completion
cost of construction of the two Corridors, excluding Sonnagar-Dankuni Section, which is
to be implemented through Public Private Partnership (PPP), is ¥ 81,459 crores (Eastern
DFC: X 30,358 crore and Western DFC: X 51,101 crore).

Accidents due to gap between platform and compartment footboards

*357. DR. BHALCHANDRA MUNGEKAR: Will the Minister of RAILWAYS be

pleased to state:

(a) whether the Ministry is aware that hundreds of railway passengers are dying
every year in Mumbai due to the gap between platforms and the train compartment
footboards; and

(b) the time-frame to raise the levels of the platforms to fill up the said gap to
prevent such fatal accidents?

THE MINISTER OF RAILWAYS (SHRI D.V. SADANANDA GOWDA ): (a) No,
Sir. It is not true that hundreds of railway passengers are dying every year in Mumbai
due to gap between platforms and footboards of train compartments. As per record, 21,
19 and 16 persons died on this account in 2012, 2013 and 2014 (upto June) respectively.

(b) Works pertaining to raising the height of 17 platforms have been completed and
raising of another 55 platforms have been planned during 2014-15 & 2015-16 subject
to availability of funds.

Use of Tamil as court language in Tamil Nadu

*358. DR. E.M. SUDARSANA NATCHIAPPAN: Will the Minister of LAW AND
JUSTICE be pleased to state:

(a) whether Government is aware that Madras High Court and Government of

Tamil Nadu have concurred to use Tamil as court language under Article 348(2); and

(b) if so, whether Central Government will support Government of Tamil Nadu
financially as the Madras High Court is expected to spend on translation of laws,

proceedings etc. and such other facilities?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):

(a) and (b) Government of Tamil Nadu has requested that consent of the President may
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be obtained under Article 348(2) of Constitution of India to their proposal for the use
of Tamil in the proceeding of the Madras High Court, mentioning, inter-alia, that the

Madras High Court is, in principle, in favour of the proposal.

As provided under Article 229 (3) of the Constitution of India, the administrative
expenses of a High Court are to be borne by the respective State Government. No
request for financial support has been received from the State Government of Tamil

Nadu in this regard.
Law to protect online customer data and privacy

*359. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether, Government is aware of media reports about cyber criminals accessing

details of several millions of customers using online shopping and auction portals;

(b) if so, details of security measures that online auction companies are required
to adopt to protect sensitive personal information of consumers, and the status of

implementation thereof by companies;
(c) the legal recourse available to consumers in case their data gets compromised;

(d) whether Government proposes to enact a proper data protection and privacy

law to address this issue and protect interests of millions of such customers; and
(e) if so, details thereof and it not, reasons therefor?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) Government is aware of the media reports
about cyber criminals accessing personal information by infecting systems of users and
portals / websites with malware. The reports indicate that infected systems are spread
world over including India. Number of infected systems has been identified and action

has been initiated to identify more such compromised systems.

(b) Section 43A of the Information Technology Act, 2000 and the Information
Technology (Reasonable Security Practices and Procedures and Sensitive Personal
Data or Information) Rules, 2011 mandates that body corporate, who collect personal
data or information must provide privacy policy for handling of or dealing in personal
information including sensitive personal data or information on their websites. They
are also required to implement reasonable security practices and procedures to protect
the information. Online shopping and auction portals are body corporate and thus are
covered under Section 43A of the Information Technology Act, 2000. Indian Computer
Emergency Response Team (CERT-In) has also empanelled 45 auditors to facilitate body
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corporates to audit their information technology infrastructure and implementation of

security best practices.

(c) to (e) Information Technology Act, 2000 has adequate provisions for data
protection and data privacy in digital form. Section 43, Section 43A and Section 72A
of the Information Technology Act, 2000 provides a legal framework for privacy and
Security of data in digital form. Section 43A of the Act provides for compensation to
be paid by the body corporate commensurate to the damages suffered by the affected
person in case of leakage of sensitive personal information. Section 43 stipulates that
any person accesses information without permission of the owner of the information
is liable to pay damages to the affected person. Section 72A of the Act provides for
imprisonment up to 3 years for disclosure of personal information by the intermediary

in breach of lawful contract.
Unmanned railway level crossings

#360. SHRI RAMDAS ATHAWALE: Will the Minister of RAILWAYS be pleased

to state:

(a) whether local people are facing problems due to closure of unmanned railway

level crossings in the country;
(b) if so, whether Government proposes to appoint guards at such crossings;
(c) if so, the details thereof; and

(d) by when such crossings are likely to be converted into manned ones, and their

number, zone-wise and place-wise?

THE MINISTER OF RAILWAYS (SHRI D.V. SADANANDA GOWDA): (a) to (d)
Level crossings are meant to facilitate the smooth running of road traffic across Railway
track in regulated manner governed by specific rules and conditions. As per statutory
obligation, Railway liability is limited to provide new level crossings/grade-separators
in consultation with the State Govt. at the time of laying new railway lines and upto
10 years from commissioning as accommodation work (Para-16(b) of Railway Act-1989)
and beyond 10 years, at the cost of sponsoring authority. At present, Indian Railway
has 30,348 level crossings out of which, 18,785 are manned and balance 11,563 are

unmanned.

Normally, unmanned level crossings are being closed either by closure/merger/
provision of subways/ROBs or by manning. In few cases, where there is no patronage,

level crossings are being closed after taking due consent from State Govt.

+Original notice of the question was received in Hindi.
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Elimination of all unmanned Level Crossings is a gigantic task and requires

considerable additional manpower, resources and budgetary support. Action plan for

elimination of all unmanned level crossings is in hand and it can be executed subject to

the availability of funds. Since, the total requirement of funds is quite huge for already

sanctioned works, so it may not be proper to fix-up the time-line for their conversion

to manned level crossings. The list of unmanned level crossings, zonal railway-wise is

given in the Statement

Details of Unmanned Railway level Crossings

S1. No. Railway Number of Unmanned Level Crossings
1. Central Railway 218
2. Eastern Railway 153
3. East Central Railway 769
4. East Coast Railway 570
5. Northern Railway 1208
6. North Central Railway 404
7. North Eastern Railway 1107
8. Northeast Frontier Railway 634
9. North Western Railway 1121
10.  Southern Railway 794
11.  South Central Railway 650
12.  South Eastern Railway 749
13.  South East Central Railway 445
14.  South Western Railway 435
15.  Western Railway 2188
16.  West Central Railway 118

TotaL 11563
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WRITTEN ANSWERS TO UNSTARRED QUESTIONS
De notifying fruits and vegetables under APMC Act

2451. SHRI M.P. ACHUTHAN:
SHRI D. RAJA:

Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that Government has decided to de-notify fruits and
vegetables under the Agricultural Produce Marketing (Regulation) Act, 1998;

(b) if so, the details thereof;

(c) whether it is also a fact that all wholesale markets in Delhi under the Agriculture
Produce Marketing Committee (APMC) are planning a complete closure of mandis by
July end to protest against the move as it will hurt thousands of commission agents as

well as farmers; and
(d) if so, the details thereof and Government’s reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. SANJEEV KUMAR BALYAN): (a) and (b) The Government of National Capital
Territory (NCT) of Delhi has declared its intention, under sub-section 1 of section 3 read
with section 4(4) of Delhi Agricultural Produce Marketing (Regulation) Act, 1998, of
ceasing the regulation of marketing of fruits and vegetables in the respective market areas
of the three Marketing Committees, namely, Agriculture Produce Marketing Committee
(APMC), Market of National Importance (MNI), Azadpur, APMC Keshopur & APMC
Shahdara, vide Notification dated 19.6.2014. Under the above provisions, objections

or suggestions have been invited within 45 days of the publication of this notification.

(c) and (d) No such information has been received in this regard.

Agriculture under threat

2452. SHRI PARIMAL NATHWANI: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether agriculture in the country is under threat, as a result of rapid

urbanization, industrialization and infrastructure growth;
(b) if so, the measures being taken to sustain agriculture; and
(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. SANJEEV KUMAR BALYAN): (a) No, Sir. During the period 1999-2000 to
2009-10 area under non-agricultural uses has increased by 2.57 million hectares on
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account of urbanization, industrialization, infrastructure growth and other developmental
requirements. However, due to measures taken by the Government for development of
degraded/cultivable waste land, net cultivated areas increased significantly from 119
million hectares in 1950-51 to 140.54 million hectares in 2010-11.

Agriculture sector has registered an average growth rate of 4.1% during 11th Plan
period as compared to 2.5% and 2.4% during 9th and 10th Plan respectively. A target
of 4% growth in Agriculture has been envisaged during 12th Plan Period.

(b) Does not arise.

(c) Agriculture is a State subject. State Governments formulate several schemes
and programmes in accordance with the agro-climatic conditions, felt needs of the State
concerned for development of agriculture and better income generation of farmers. In
addition, Government of India has initiated several schemes for the development of
the agriculture sector to supplement the efforts of the State Governments. The main
schemes/programmes include Rashtriya Krishi Vikas Yojana; National Food Security
Mission; Mission for Integrated Development of Horticulture; National Mission for
Sustainable Agriculture; National Mission on Oilseeds and Oil Palm; National Mission
for Agricultural Extension and Technology; Integrated Scheme for Agricultural Marketing
and several other schemes and programmes etc.

In the agriculture sector, there has been improvement in terms of trade for agriculture;
remunerative price for farm produce through increased Minimum Support Price, higher
level of procurement and competitive markets; higher use of productivity enhancing
inputs like fertilizer and quality Seeds; increase in agriculture investments supported by
public sector capital formation; and increase in supply of institutional credit to agriculture,

with interest subvention etc.

Various initiatives and reforms in the sector have resulted in record production
of food-grains and horticulture crops which is not only sufficient to meet domestic
requirements but also provides huge surpluses for exports. India exported agricultural
produce worth X 2.68 lakh crore during 2013-14 as against exports of I 0.28 lakh crore
in 2000-01 and X 0.85 lakh crore in 2008-09. The growth in exports has been much
larger than the growth in imports particularly during the last 10 years with a sizeable
trade surplus which shows that agriculture sector in India is able to compete in the
world market.

Centre Pivot Irrigation technique

2453. SHRI KANWAR DEEP SINGH: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether Government is actively trying to employ the technique of Centre Pivot
Irrigation across farmlands in the country;
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(b) if so, the details thereof and if not, the reasons therefor; and

(c) the details of tenders released in the Ministry from 2012-14, State-wise in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. SANJEEV KUMAR BALYAN): (a) and (b) Centre Pivot Irrigation (Sprinkler
Irrigation System) is promoted under Centrally Sponsored Scheme on Micro Irrigation,
launched in January, 2006, which was up-scaled as National Mission on Micro Irrigation
(NMM]I) in June, 2010. From 1st April, 2014, NMMI has been subsumed under the
National Mission on Sustainable Agriculture (NMSA) and is now implemented as “On
Farm Water Management” (OFWM). Under this component, assistance is provided for

the installation of Micro Irrigation systems including sprinkler irrigation system.

(¢) Under the mission, funds are released to the state governments for
implementation. Detail of state-wise funds released in 2012-13 and 2013-14 is given in

the Statement.
Statement

State-wise release of funds under Micro Irrigation
(X in crore)

S1.No. States 2012-13 2013-14
1. Andhra Pradesh 289.93 265.56
2. Bihar 52.00 57.50
3. Chhattisgarh 31.72 30.00
4. Goa 0.00 0.17
5. Gujarat 182.00 220.00
6. Haryana 30.00 33.00
7. Jharkhand 25.00 15.00
8. Karnataka 140.65 173.30
9. Kerala 3.00 5.62

10. Madhya Pradesh 63.84 106.52
11. Maharashtra 150.18 141.01
12. Odisha 20.00 25.86
13. Punjab 10.00 5.00
14. Rajasthan 110.00 80.00
15. Tamil Nadu 83.00 86.90
16. Uttar Pradesh 5.95 2.00
17. NE and Himalayan States 4.75 24.04
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Setting up of NFDB

2454. SHRI HUSAIN DALWALI: Will the Minister of AGRICULTURE be pleased
to state:

(a) whether Government has set up a National Fisheries Development Board
(NFDB);

(b) if so, the objectives and functions of the Board,
(c) whether responsibilities of the Board are yet to be defined;
(d) if so, the reasons for delay in this regard;

(e) whether this has resulted in our inability to realize the vast potential of inland

fresh water fishery; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTREY OF AGRICULTURE
(DR. SANJEEV KUMAR BALYAN): (a) and (b) Yes Sir. The objectives of the Board

are :-

(i) To bring major activities relating to fisheries and aquaculture for focused

attention and professional management;

(il)) To coordinate activities pertaining to fisheries undertaken by different
Ministries/Departments in the Central Government and also coordinate with
the State/Union Territory Governments;

(i) To improve production processing, storage, transport and marketing of the
products of capture and culture fisheries;

(iv) To achieve sustainable management and conservation of natural aquatic

resources including the fish stocks;

(v) To apply modern tools of research and development including biotechnology
for optimizing production and productivity from fisheries;

(vi) To provide modern infrastructure mechanisms for fisheries and ensure their

effective management and optimum utilization;
(vii)) To generate substantial employment;
(viii) To train and empower women in the fisheries sector and

(ix) To enhance contribution of fish towards food and nutritional security.

The functions of the Board are:-

(i) To promote, plan and organize programmes for development of fisheries and

aquaculture in consultation with States and UTs;
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(i)

(iii)

(iv)

™)

(vi)

(vii)

(viii)

(ix)

Advise the States and UTs for formulation of policies and programmes for
fisheries development;

To institute award, fellowships, scholarship and to organize training for all
stakeholders in the fisheries sector;

Co-ordinate with private sector, banks, financial institutions etc. for promoting

partnerships for development of the sector;

Explore indentify and promote national and international benchmarks and

best practices for the development of fisheries sector;

Adoption of new and innovative production technologies, sustainable
management and utilization of less utilized water resources and proper

marketing of products of capture and culture fisheries;

To facilitate technology backstopping and other technical and financial
assistance in implementing programmes and projects by States/UTs;

To sponsor/ undertake studies to assess the impact of the programme and
plans of food and nutritional security; and

To develop a framework for monitoring, evaluating and assessing impact of

projects and programmes undertaken by State and Central Government.

(c) No Sir. The responsibilities of the Board are already defined.

(d) to (f) Do not arise.

Effect of delayed monsoon on sowing of soyabean

12455. SHRI PRABHAT JHA:

SHRI VIJAY GOYAL :

Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that sowing of soyabean is getting affected due to delay in

Monsoon in several parts of the country including Madhya Pradesh;

(b) if so, the details thereof;

(c) whether any immediate steps have been taken by Central Government to help

soyabean growers; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. SANJEEV KUMAR BALYAN): (a) and (b) Yes Sir, sowing of soyabean has been

+Original notice of the question was received in Hindi.
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delayed due to late onset of monsoon in the country but with rainfall received during
July-2014, sowing of soyabean has picked up and is still going on including in Madhya
Pradesh. As on 23rd July, 2014, an area of 77.77 lakh ha. has been sown under soyabean
including 55.00 lakh ha. in Madhya Pradesh.

(¢) and (d) National Mission on Oilseeds and Oil Palm (NMOOP) launched from
2014-15 envisages provisions of flexi-fund (ten percentage of the budget) to undertake
mitigation/restoration activities in case of natural calamities like drought situation. An
amount of X 26.27 crores has been released during current year to Madhya Pradesh
under NMOOP.

The States were advised to divert some area from soyabean to other crops based on
the availability of seeds and climatic conditions and also to adopt other practices like

Seed dibbler, farm saved soyabean seeds under the prevailing situation.
Demand for drought relief assistance from States

2456. SHRI T.K. RANGARAJAN: Will the Minister of AGRICULTURE be pleased
to state:

(a) whether some of the State Governments have sought drought relief assistance

from the Central Government;
(b) if so, the names of the States and the quantum of relief asked by these States; and
(¢) whether Central Government has decided to provide the relief?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. SANJEEV KUMAR BALYAN): (a) to (¢) State Governments are empowered to
initiate appropriate relief measures in the wake drought from funds readily available under
State Disaster Response Fund (SDRF). Additional financial assistance, over and above
SDREF, is provided from National Disaster Response Fund (NDRF) as per established
procedure and extant norms, upon receipt of detailed drought relief memorandum from

the State Government.

During current year (2014-15), government of India has not yet received any drought

relief memorandum from any State, so far.
Yellow rust attack on wheat crop

2457. DR. CHANDAN MITRA: Will the Minister of AGRICULTURE be pleased
to state:

(a) whether Government has taken note of the large scale yellow rust attack on

wheat crop at several places in the country, especially in Haryana;
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(b) if so, the main reasons for recurrence of the disease along with its likely impact

on the wheat production during the current year; and

(c) the preventive steps taken by Government to check spread of the disease in

more areas, which may result in heavy losses to the wheat crop?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. SANJEEV KUMAR BALYAN): (a) Wheat yellow rust has not appeared in large
scale in the country including Haryana. However, it was observed in a few districts
of Haryana, Punjab, Himachal Pradesh, Uttarakhand and Jammu & Kashmir in Rabi
2013-14 season.

(b) Wheat yellow rust started appearing from 2006-07 in parts of Punjab, Haryana,
Jammu & Kashmir, Uttarakhand and Himachal Pradesh due to occurrence of pathotypes
of Puccinia striiformis. The wheat production during the current year is not likely to be
affected.

(¢) Wheat yellow rust is being managed by taking various preventive measures like
promotion of yellow rust resistant varieties, timely arrangement of fungicide, regular
survey and surveillance, detection of disease through establishment of trap nurseries at

various hotspot locations, organization of awareness campaigns and trainings, etc.
Inflationary pressure due to APM Act

2458. DR. BHALCHANDRA MUNGEKAR: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether Government agrees to a view that Agricultural Produce Marketing Act
is serving the vested interests and is one of the reasons for creating the supply bottle-

necks of agricultural produces and adding to the inflationary pressures in the economy;
(b) if so, whether Government proposes to repeal this Act; and
(¢) if so, by when?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. SANJEEV KUMAR BALYAN): (a) The State Agricultural Produce Marketing
and Regulation Act (APMR Act) provide for establishment of a network of markets to
ensure reasonable gains to farmers by creating an environment for fair play of supply
and demand forces, regulate market practices and attain transparency in transactions.
These markets have, however, over time become monopolistic and restrictive which has
led to the emergence of vested interests such as cartels which restrict competition and

prevent fair price discovery, defeating thereby the original objectives of the APMR Act.
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The APMR Act through such provisions which insist on the compulsion of bringing
the agri produce for transaction to the APMC market yard only, on the requirement
of separate licenses for traders to transact in different APMC markets, on charging of
market fees on notified agri produce at multiple points, has become one of the reasons for
creating the supply side bottle-neck of agricultural produce. Additionally, high incidence

of market fee/commission charges have added to the inflationary pressures in the economy.

(b) and (c) Agricultural marketing is the mandate of the State. While Government
of India does not propose to advocate repeal of the Act, however, reform of Marketing
Regulations of the States on lines of Model Act, 2003 is advocated.

Per capita availability of foodgrains, milk, egg,

fish, meat, vegetables and fruits

2459. SHRI C.P. NARAYANAN: Will the Minister of AGRICULTURE be pleased

to state:

(a) the per capita availability of foodgrains, milk, egg, fish, meat, vegetables and
fruits during 2013-14;

(b) the percentage of people in the country not able to buy these items; and

(c) whether it is due to shortage of production of items or failure of the distribution

mechanism?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. SANJEEV KUMAR BALYAN): (a) As per the available data, per capita availability
of foodgrains for 2013 is provisionally placed at 510.8 gms. per day. The per capita
availability of milk during 2012-13 was 296.5 gms. per day.

As per the data available from Survey on Household Consumer Expenditure
conducted by National Sample Survey Office (NSSO) during 68th Round (July, 2011-
June, 2012), the per capita consumption of egg, fish, meat and dry fruits in quantitative
terms and of vegetables and fresh fruits in value terms is given in the Statement
(See below).

(b) and (c) Consumption of specific items of foodgrains, milk, eggs, fish, meat,
vegetables and fruits varies from place to place and within different sections of
people depending upon the preferences of the consumers, their cultural values, income

levels etc.
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Statement

Per Capita availability of Foodgrains, Milk, Egg,
Fish, Meat, Vegetables and Fruits

Item Per capita consumption (per day)
Quantity

Rural Urban
Eggs (No.) 0.065 0.231
Fish, Prawn (Kg) 0.009 0.759
Goat meat /Mutton (Kg.) 0.002 0.404
Beef/Buffalo Meat (Kg.) 0.001 0.147
Fruits, dry (Kg.) 0.003 0.279
Vegetables 3.154 4.057
Fruits, fresh 1.073 2.317

Note:- Quantity for different vegetables and fruits are collected in different units. Hence per capita quantity of
these items cannot be derived.

Crops loan by village co-operative societies

2460. SHRIMATI KAHKASHAN PERWEEN: Will the Minister of AGRICULTURE

be pleased to state:
(a) whether village co-operative societies are providing crops loan to the farmers;
(b) if so, the details thereof; and
(c) the details thereof during Twelfth five-year plan, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. SANJEEV KUMAR BALYAN): (a) to (c) The crop loans to the farmers are also
disbursed through Primary Agricultural Credit Societies (PACS). The financial assistance
is being given by National Bank for Agriculture and Rural Development (NABARD) to
the State Cooperative Bank at the state level which provides loan to Central Cooperative
Banks. Central Cooperative Banks provides financial assistance to PACS for providing
loans to the farmers at the grass root level. The state-wise information in respect of
loans disbursed through Cooperative Banks during the Twelfth Five Year Plan (2012-13
and 2013-14) is given in the Statement.
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Statement

States/UTs-wise loan disbursed through co-operative institutions

2012-13 2013-14
No. of Alc. Amount No. of Alc. Amount
(in Lakh) (in Lakh)
1 2 3 4 5 6
1. Andaman and 1092 710.78 369 309.09
Nicobar Island

2. Andhra Pradesh 5068252 981627.21 5681399 1021887.85

3. Arunachal Pradesh 111 29.80 119 42.37

4. Assam 4808 915.70 5327 1259.89

5. Bihar 154774 32820.42 156376 30754.19

6.  Chhandigarn UT 0 0.00 0 0

7. Chattisgarh 871538 200499.35 987143 240199.77

8. Dadra And Nagar 0 0.00 0 0

Haveli UT

9.  Daman and Diu UT 0 0.00 0 0
10.  Goa 3569 3558.99 8280 4614.45
11.  Gujarat 894444 844240.00 836148 850765
12. Haryana 1276761 753499.52 1284808 765707.70
13.  Himachal Pradesh 41968 47006.12 43543 54188.70
14.  Jammu and Kashmir 565 460.10 285 307.59
15.  Jharkhand 0 0.00 1781 299.97
16.  Karnataka 1549845 571819.00 1986244 788606
17.  Kerala 300278 262938.91 197097 133415.01
18.  Lakshadweep UT 0 0.00 0 0
19.  Madhya Pradesh 4450051 1023512.04 3570482 973667.92
20.  Mabharashtra 3696779 1295857.50 3693015 1415258.35
21.  Manipur 1 7.14 0 0
22.  Meghalaya 1558 45541 3450 991
23.  Mizoram 388 398.49 245 270.52
24.  Nagaland 6151 557.32 6050 695.08

25, New Delhi 83 77.84 50 76.39
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1 2 3 4 5 6

26.  Odisha 2506528 542649.00 2866434 709627.79
27.  Puducherry 3376 1216.85 2665 1057.52
28.  Punjab 1118950 1393173.14 944124 1193378.90
29.  Rajasthan 2390518 1102570.70 3131993 1664970.21
30.  Sikkim 1641 620.07 2340 940.37
31.  Tamil Nadu 1004441 406963.02 1046989 471971.88
32.  Tripura 10534 1293.25 16239 3263.75
33.  Uttar Pradesh 3766933 471090.70 3696000 617757.76
34.  Uttarakhand 236918 94311.56 188605 145087.15
35.  West Bengal 1184299 200178.20 1221694 241559.61

GRrAND ToTaL 30547154 10235058.13 31579294 11332931.78

Dairy sector in Maharashtra

2461. SHRI RAJKUMAR DHOOT: Will the Minister of AGRICULTURE be pleased

to state:

(a) the measures taken by Central Government so far to promote dairy sector

in Maharashtra;
(b) how far this sector has grown in the State so far; and

(c) the steps Government proposes to take to further promote dairy sector in
Maharashtra?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. SANJEEV KUMAR BALYAN): (a) Government of India is implementing following

dairy development schemes to promote dairy sector in Maharashtra:
(1) National Dairy Plan (Phase-I) (NDP-I)
(i) Nation Programme for Bovine Breeding and Dairy Development (NPBBDD)
(iii) Dairy Entrepreneurship Development Scheme. (DEDS).

So far Government has approved 42 projects with an outlay of ¥ 19,553.48 lakh in
Mabharashtra under NDP-I and NPBBDD Schemes. Under DEDS Scheme, 10,639 dairy
units with an outlay of ¥ 4871.47 lakh were sanctioned. Apart from these schemes,
under Rashtriya Krishi Vikas Yojana, 5 projects with an outlay of ¥ 153.87 lakh were

sanctioned for dairy development.
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(b) The milk production in Maharashtra has increased from 51,93,000 Tonnes in
1997-98 to 89,91,000 Tonnes (estimated) in 2013-14.

(c¢) Government of India would continue to provide assistance to Maharashtra under

the dairy development schemes mentioned at (a) above.
Production of oilseeds and pulses in Maharashtra

2462. SHRI RAJKUMAR DHOOT: Will the Minister of AGRICULTURE be pleased
to state:

(a) whether Government has prepared any action plan to introduce better policy
and technology to increase the production of oilseeds and pulses in Maharashtra and

rest of the country; and
(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. SANJEEV KUMAR BALYAN): (a) and (b) Yes, Sir. The Department of Agriculture
and Cooperation (DAC) has launched a National Mission on Oilseeds and Oil Palm
(NMOOP) from 2014-15 with outlay of X 3507.00 crore for enhancing oilSeeds
production in the country during the Twelfth Plan. The Mission comprises of three
Mini Missions namely, Mini Mission-I on Oilseeds, Mini Mission-II on Oil Palm and
Mini Mission-III on Tree Borne Oilseeds (TBOs). Under the Mission, assistance will be
provided for promotion of new technologies like, new varieties of oilseeds, Front Line
Demonstrations (FLDs) on new production technologies, integrated pests and disease
management, use of eco-friendly light-traps, bio-pesticides, bio-fertilisers, micronutrients,

improved farm implements, micro-irrigation, seed treatment drums, etc.

This Department is implementing National Food Security Mission (NFSM) with
the objective of increasing production of foodgrains including pulses. Under the
Mission, there is a target for production of an additional 4 million tonnes of pulses by
2016-17. NFSM pulses is already under implementation in 24 States during 2014-15
with budgetary allocation of ¥ 1073.54 crore.

State Government of Maharashtra is implementing NMOOP as well as NFSM pulses

during 2014-15 for increasing production of Oilseeds and pulses in the State.
Construction of new fishing harbours and renovation of Sasoon dock, Mumbai

12463. SHRI RAMDAS ATHAWALE: Will the Minister of AGRICULTURE

be pleased to state:

(a) whether Government has received any request regarding Central assistance for

T Original notice of the question was received in Hindi.
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construction of new fishing harbours and renovation and modernization of Sasoon dock,

Mumbai from the Government of Maharashtra;
(b) if so, the details thereof and the upto date status of the proposal; and
(c) by when this proposal is likely to be finalized and the reasons for delay therein?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. SANJEEV KUMAR BALYAN): (a) to (c) The Department of Animal Husbandry,
Dairying and Fisheries, Ministry of Agriculture has accorded approval to the complete
proposals received from the Government of Maharashtra for construction of four new

fishing harbours and details of which are as below:

(in lakh)
Sl Name of the fishing harbour District Date of Total
No approval  Project cost
1. Deogad (Anandwadi) Sindhudurg 19.02.2008 3589.00
2. Karanja Raigad 24.03.2011 6802.00
3.  Arnala Thane 25.03.2011 6156.00
4.  Mirkarwada (Ratnagiri) Ratanagiri 18.09.2013 7180.00

The fishing harbour at Sassoon Dock, Mumbai has been developed with 100
percent funding from the Ministry of Agriculture. The Ministry of Agriculture has so far
provided an amount of ¥ 1301.51 lakh to the Mumbai Port Trust for development of the
fishing harbour. Management, maintenance and operation of this fishing harbour have
been entrusted to the Port Trust. The Department of Animal Husbandry, Dairying and
Fisheries, Ministry of Agriculture through the Central Institute of Coastal Engineering for
Fishery(CICEF), Bangalore has got formulated a report for renovation and modernization
of the fishing harbour at Sassoon Dock to improve its hygienic and sanitary conditions.
The Mumbai Port Trust has been advised to (i) firm up the project cost and (ii) set up
an institutional system to manage the fishing harbour in a professional manner, so as
to ensure quality service to the users. In the meantime, the Government of Maharashtra
has submitted a proposal for modernization and expansion of the Sassoon Dock Fishing
Harbour, which is not in line with the recommendation of the Central Institute of Coastal

Engineering for Fishery, Bangalore.

Since the Port Trust is yet to (i) firm up the project cost and (ii) set up an
institutional system to manage the fishing harbour in a professional manner as advised
by the Department, the time by which the proposal is finalized by them, cannot be

indicated at this stage.
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Preventive measures to check wastage of vegetables and fruits

2464. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of AGRICULTURE be
pleased to state:

(a) whether Government is aware that lots of vegetables and fruits get wasted or
farmers are forced to sell them at throw away prices without due remuneration;

(b) if so, the details of wastage of such produce;

(c) whether Government proposes to establish cold storage chains and provide rapid
transport facilities to farmers to take such produce to bigger markets;

(d) if so, the details thereof;

(e) whether Government has roped in private sector to establish cold storage chains
in the country; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. SANJEEV KUMAR BALYAN): (a) and (b) A study published in 2012 by Central
Institute of Post Harvest Engineering & Technology (CIPHET), Indian Council of
Agricultural Research (ICAR), estimated that quantum of post-harvest losses were in
the range of 5.8% to 18% in fruits and 6.8% to 12.5% in vegetables. The losses were
estimated at various levels like farm operation, farm end storage, cold storage, wholesale
and retail end storage and storage of processed products.

(¢) to (f) Government is implementing various credit linked assistance programmes
to encourage private investment for creation of post-harvest infrastructure including
establishment of cold storages, processing units, pack houses, pre-cooling units, controlled
atmosphere storage, refrigerated transport vehicles and setting up of ripening chambers.
Credit linked back ended subsidy @ 35% of the project cost in general areas and @
50% in hilly and scheduled areas is available for these activities to entrepreneurs,
cooperatives and companies under Mission for Integrated Development of Horticulture
(MIDH) scheme.

Besides, Ministry of Food Processing Industries (MFPI) is implementing schemes
to provide integrated cold chain and processing facilities from farm gate to consumers.
Further, Ministry of Commerce through Agricultural & Processed Food Products Export
Development Authority (APEDA) also provides assistance for cost of cold chain units
related to export activity.

Public investment in agriculture sector
2465. SHRI P. RAJEEVE: Will the Minister of AGRICULTURE be pleased to state:

(a) the public investment in agriculture during the last three years;
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(b) whether Government has any plan to increase public investment in agriculture;

and
(c) if so, the details thereof?

THE MINSTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. SANJAY KUMAR BALYAN): (a) The public investment made in agriculture and
allied sectors during the years 2010-11, 2011-12, 2012-13 is given in the Statement
(See below)

(b) and (c) Government of India has enhanced the plan outlay of the Department
of Agriculture and Cooperation (DAC) to X 1,34,746 crore for Twelfth Five Year Plan as
against ¥ 61.528 crore during Eleventh Five Year Plan, to achieve the targeted growth
rate of 4% during 12th plan period. Agriculture being a State subject, it is also the
responsibility of the States to take steps for holistic development of agriculture based
on local needs and priorities. States have also indicated that they will more than double
their plan expenditure on agriculture and allied sector during 12th Plan vis-a-vis Eleventh
Plan.

Statement

Public Investment in Agriculture Sector
(% in crore)

Year Public Investment in Agriculture and Allied
Sectors (at 2004-05 prices)
2010-11 19856
2011-12 21185
2012-13 23887

Recompense for low production

12466. SHRI LAL SINH VADODIA: Will the Minister of AGRICULTURE be
pleased to state:

(a) the quantity of paddy produced in the country during the year 2013-14;

(b) the estimated fall in paddy production due to low rainfall this year;

(¢) whether Government has prepared any plan to recompense low production; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. SANJEEV KUMAR BALYAN): (a) As per 3rd advance estimates, the estimated
production of paddy (in terms of rice) during 2013-14 stands at 106.29 million tonnes.

+Original notice of the question was received in Hindi.
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(b) to (d) The sowing window for paddy is still open and it is too early to assess
total production of paddy in the country during 2014-15. However, to minimize the
impact of delayed/deficit rainfall on production of kharif foodgrains including paddy/rice,
a number of contingency measures have been taken by the Government. The States have
prepared district-wise Contingency Plans in consultation with Central Research Institute
of Dryland Agriculture (CRIDA), State Agricultural Universities and Indian Council of
Agricultural Research (ICAR). Besides, they have also been asked to ensure availability
of Seeds of shorter duration, drought tolerant varieties and alternate crops, availability

of fertilisers, power supply and other critical inputs in time.
Assistance for agricultural schemes in Bihar

2467. SHRI RAM NATH THAKUR: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether any financial assistance or grants are being provided by Central

Government for various agricultural schemes in Bihar;
(b) if so, the amount of money being provided for those schemes; and
(¢) the details of the funds yet to be issued?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. SANJEEV KUMAR BALYAN): (a) to (c¢) Department of Agriculture and
Cooperation is providing financial assistance under various agricultural missions/schemes
to Bihar. A Statement indicating their names, funds allocated during 2014-15 and released

up to date is in given below:
Statement

Allocation and Releases during 2014-15 to Bihar up to date under various

Agricultural Missions/Schemes of Department of Agriculture & Cooperation.

(X in core)
S1. No. Name of Missions/ Schemes Allocation ~ Amount
Released
1 2 3 4
1. National Food Security Mission (NFSM) 74.39 37.57
2. National Mission on OilSeeds & Oil Palm (NMOOP) 2.31 0.81
3. National Mission for Sustainable Agriculture (NMSA)
(i) Rainfed Area Development 10.00 5.00

(i) On Farm Water Management 70.00 0.00
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1 2 3 4
4. National Mission on Agriculture Extension and Technology
(NMAET)
(i) Sub-Mission on Agriculture Extension 25.84 0.00
(i1) Sub-Mission on Agriculture Mechanization 9.81 0.98

5. Mission for Integrated Development of Horticulture (MIDH)

(1) National Horticulture Mission 42.50 0.00

(i1) National Bamboo Mission 0.76 0.00
6. Rashtriya Krishi Vikas Yojana (RKVY) 564.55 0.00
7. Integrated Scheme on Agriculture Census, Economics and

Statistics (ISACE and S)
(i) Agri Census 3.00 0.05

Dairy farming in Bihar
2468. SHRI RAM NATH THAKUR: Will the Minister of AGRICULTURE
be pleased to state:
(a) whether Government has formulated any plan for increasing the production and
capacity of dairy farming in Bihar;
(b) whether Government has formulated any plan to provide loans to dairy producers
on reasonable rate; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. SANJEEV KUMAR BALYAN): (a) Government of India has formulated following
schemes for increasing milk production and capacity of dairy farming in the country
including Bihar:

(1) National Programme for Bovine Breeding and Dairy Development

(ii)) National Dairy Plan-I

(ii1) Dairy Entrepreneurship Development Scheme.

(b) and (c) The Department has been implementing “Dairy Entrepreneurship
Development Scheme” through National Bank for Agriculture and Rural Development
(NABARD) throughout the country under which back ended capital subsidy (25% of the
total sanctioned project cost for General Category and 33.33% for Schedule Tribe and

Schedule Caste beneficiaries) is provided through eligible financial institutions subject

to the norms of the scheme in order to subsidise the loan.

+Original notice of the question was received in Hindi.
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Implementation of M.S. Swaminathan report regarding MSP

12469. SHRI RAM NARAIN DUDI: Will the Minister of AGRICULTURE be
pleased to state:

(a) the name of the crops as well as the amount of Minimum Support Price (MSP)
hiked by Government during the last five years along with dates of their respective
increases, the details thereof, year-wise and crop-wise;

(b) the criteria set for enhancing the MSP; and

(c) whether Government intends to implement the report of the committee headed
by Dr. M.S. Swaminathan on increasing the MSP of crops, if so, by when and if not,
the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. SANJEEV KUMAR BALYAN): (a) The Minimum Support Prices (MSPs) fixed
by the Government for 2010-11 to 2013-14 season and for 2014-15 season in respect
of kharif crops, jute and Fair and Remunerative Price (FRP) of sugarcane are given
in Statement-1 (See below).

Dates of announcement of MSPs of various crops is given in the Statement-II
(See below).

(b) Government fixes MSPs of various crops based on the recommendations of the
Commission for Agricultural Costs and Prices (CACP), views of State Governments and
concerned Central Ministries/Departments and other relevant factors. While formulating its
recommendations on price policy, the CACP considers, interalia, a number of important
factors including cost of production and changes in input prices. The cost of production,
inter alia, includes all paid out costs including family labour.

(c) National Commission on Farmers headed by Dr. M. S. Swaminathan had
recommended that the MSP should be at least 50% more than the weighted average cost
of production. This recommendation, however, has not been accepted by the Government
because MSP is recommended by CACP based on objective criteria and considering
variety of relevant factors. Hence, prescribing an increase of at least 50% on cost may
distort market.

Statement-1

Minimum Support Prices
R per quintal)

Commodity Variety 2010-11 2011-12 2012-13 2013-14  2014-15
Kharif Crops
Paddy Common 1000 1080 1250 1310 1360

+Original notice of the question was received in Hindi.
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Commodity Variety 2010-11 2011-12 2012-13 2013-14  2014-15
Grade A 1030 1110 1280 1345 1400
Jowar Hybrid 880 980 1500 1500 1530
Maldandi 900 1000 1520 1520 1550
Bajra 880 980 1175 1250 1250
Maize 880 980 1175 1310 1310
Ragi 965 1050 1500 1500 1550
Arhar (Tur) 3000& 3200 & 3850 4300 4350
Moong 3170& 3500 & 4400 4500 4600
Urad 2900& 3300 & 4300 4300 4350
Cotton Medium 2500 2800 3600 3700 3750
Staple
Long Staple 3000 3300 3900 4000 4050
Groundnut in 2300 2700 3700 4000 4000
shell
Sunflower Seed 2350 2800 3700 3700 3750
Soyabean Black 1400 1650 2200 2500 2500
Yellow 1440 1690 2240 2560 2560
Sesamum 2900 3400 4200 4500 4600
Nigerseed 2450 2900 3500 3500 3600
Rabi Crops
Wheat 11203 1285 1350 1400 -
Barley 780 980 980 1100 -
Gram 2100 2800 3000 3100 -
Masur (Lentil) 2250 2800 2900 2950 -
RapeSeed/ 1850 2500 3000 3050 -
Mustard
Safflower 1800 2500 2800 3000 -
Toria 1780 2425 2970 3020 -
Other Crops
Copra Milling 4450 4525 5100 5250 -
(Calendar Year) Ball 4700 4775 5350 5500 -
De-Husked 1200 1200 1400 1425 -
Coconut
(Calendar Year)
Jute 1575 1675 2200 2300 2400
Sugarcanet# 139.12 145.00 170.00 210.00 220.00

Note : & Additional incentive of X 500 per quintal was payable in respect of kharif pulses sold to procurement
agencies during the harvest/arrival period of two months.
$ An additional incentive bonus was payable over and above the Minimum Support Price.

# Fair & Remunerative Price (FRP).
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Statement-11
Dates of announcement of MSPs

Kharif and Rabi Crops

Year Date of Announcement of Date of Announcement of
MSPs of Kahrif Crops MSPs of Rabi Crops
2010-11 10.06.2010 20.10.2010
2011-12 09.06.2011 25.10.2011
2012-13 14.06.2012 and 01.11.2012 and
03.08.2012 (Arhar) 26.12.2012 (Wheat)
2013-14 27.06.2013 17.10.2013
2014-15 25.06.2014 -
Raw Jute
Year Date of Announcement of MSP
2010-11 23.04.2010
2011-12 03.03.2011
2012-13 01.03.2012
2013-14 02.04.2013
2014-15 02.01.2014
Copra
Year Date of Announcement of MSP
2010 04.03.2010
2011 15.12.2010
2012 04.01.2012
2013 07.02.2013
2014 12.12.2013

FRP of Sugarcane

Year Date of Announcement of FRP
2010-11 20.04.2010
2011-12 03.03.2011
2012-13 19.07.2012
2013-14 31.01.2013

2014-15 06.02.2014
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Revival of sick dairy co-operatives
2470. DR. T.N. SEEMA: Will the Minister of AGRICULTURE be pleased to state:

(a) whether several Dairy Cooperatives milk unions have been declared sick and
are facing severe financial crunch;

(b) if so, the details of such Unions/Cooperatives in each State/UT;

(¢) whether Government has implemented or plans to implement any scheme for
revival of sick dairy cooperative/milk unions in the country;

(d) if so, the details thereof;

(e) the details of the Central Sector Scheme ‘Assistance to Cooperatives’ provided
to each State including Kerala during last three years and the current year; and

(f) the concrete steps taken or proposed to be taken by Government to promote

Dairy entrepreneurship in the country?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. SANJEEV KUMAR BALYAN): (a) and (b) The Dairy Cooperatives are registered
under the respective State Cooperative Societies Act. The National Dairy Development
Board (NDDB) reviews the financial condition of the Dairy Cooperative Unions/
Federations which have been provided technical/financial assistance by NDDB. NDDB
has informed that as per Annual Account received from 160 Cooperative Milk Unions/
Federations for the year 2012-13, 82 had accumulated net losses and the remaining 78
had accumulated profits. State-wise status of dairy cooperative unions/federations is
given Statement-1 (See below).

(¢) and (d) Department of Animal Husbandry, Dairying and Fisheries implemented
a Central Sector Scheme ‘Assistance to Cooperatives’ since 1999 with an objective to
revitalize the sick dairy cooperative unions at the district level and Milk Federations
at the State level. The scheme Assistance to Cooperatives had subsumed in the newly
launched scheme National Programme for Bovine Breeding and Dairy Development with
effect from 27.02.2014.

(e) State-wise financial assistance provided by Government of India to rehabilitate
the sick Dairy Cooperatives during last three years and current year under the scheme
‘Assistance to Cooperatives’ is given Statement II (See below). No project proposal from
the State of Kerala was received during last three years. However, one rehabilitation
project of Ernakulum Milk Union was approved during the year 2000-2001 with an
outlay of ¥ 413.20 lakh, having X 206.60 lakhs as Central share. The entire amount
had been released to Ernakulum Milk Union.

(f) Department is implementing the Dairy Entrepreneurship Development Scheme
(DEDS) to promote Dairy entreprencurship in the country. DEDS is being implemented
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through National Bank for Agriculture and Rural Development (NABARD) throughout
the country in which back-ended capital subsidy (25% of the project cost for General
Category and 33.33% for SC and ST beneficiaries) is provided through eligible financial
institutions, subject to the norms of the Scheme.

Statement -1
State-wise status of dairy co-operative union/Federations

(in nubembers)

State 2012-13
(DCU/F) with (DCU/F) with Accumulated

Accumulated net profit net loss
Andhra Pradesh 5 0
Assam 0 1
Chhattisgarh NA NA
Goa 1 0
Gujarat 16 0
Haryana 1 5
Himachal Pradesh NA NA
Karnataka 10 3
Kerala 1 2
Madhya Pradesh 2 3
Mabharashtra 17 7
Mizoram NA NA
Nagaland NA NA
Punjab 2 8
Rajasthan 11 10
Sikkim 1 0
Tamil Nadu 3 11
Tripura 1 0
Uttar Pradesh 0 26
Odisha 2 4
West Bengal 2 1
Bihar 3 1
Su-ToTaL 78 82
ToTtAL 160

NA : Not Available.
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Statement-11

State-wise financial assistance provided by Government of India to rehabilitate the
sick Dairy Cooperative Unions/Federations (DCU/F) during last three years under

the scheme assistance to cooperatives:
(% in lakh)

S1. No. Name of State 2011-12 2012-13 2013-14

Amount released  Amount released Amount released

1 Uttar Pradesh 0.00 190.24 45.00
2 Mabharashtra 48.10 81.90 0.00
3 Punjab 772.24 225.00 375.00
4 Tamil Nadu 79.66 124.86 75.00

TotaL 900.00 622.00 495.00

Post harvest losses

2471. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether a study was conducted in 2005 to find out post harvest losses of
major agriculture produce and since then no such study has been conducted to find out

reduction in wastage of post-harvest agriculture produce;
(b) if so, the reasons therefor;

(¢) whether there is any plan to conduct a similar survey afresh to study the

comparative losses, if so, the details thereof;
(d) if not, the reasons therefor;
(e) the present losses of each agriculture produce; and

(f) whether any special emphasis has been given to this in the Twelfth Plan and
if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. SANJEEV KUMAR BALYAN): (a) to (d) The Central Institute of Post-harvest
Engineering and Technology (CIPHET), Indian Council of Agriculture Research (ICAR),
Ludhiana conducted a study on harvest and post-harvest losses of major crops and
livestock produce in India during 2005-07. Since then another study on “Assessment
of harvest and post-harvest losses of major crops and commodities in India” funded by
Ministry of Food Processing Industries has been initiated in February, 2012 by CIPHET,
ICAR, under its “All India Co-ordinated Research Project (AICRP)” on Post- harvest



60 Written Answers [RAJYA SABHA] to Unstarred Questions

Technology. ICAR has also taken up in March, 2013 another Food Corporation of India
(FCI) sponsored project titled “Study on storage losses of food grains in FCI and Central
Warehousing Corporation (CWC) warehouses and to recommend norms for storage losses
in efficient warehouse system”. Another study on “Assessment of Pre and Post- Harvest-
Losses of Important Crops in India” was conducted by Institute for Social and Economic
Change (ISEC), Bangalore during 2012-13, but the final report is yet to be submitted.

(e) As per the report of CIPHET, Ludhiana published in 2012, total losses
occurring during various operations such as harvesting, collection, threshing, grading/
sorting, winnowing/cleaning, drying, packaging, transportation and storage of agricultural

commodities are as under :-
(1) Cereals - 3.9 to 6%
(ii)) Pulses - 4.3 to 6.1 %
(iii) Oil Seeds - 2.8 to 10.1 %
(iv) Fruits - 5.8 to 18.00 %
(v) Vegetables - 6.8 to 12.5 %

(f) In the XII Plan, Ministry of Agriculture has given special emphasis to address
the problem of post-harvest losses by way of improving the infrastructural facilities.
Foremost is the advocacy of reforms in agricultural marketing sector to promote alternate
channels of marketing which are expected to encourage private sector to invest in the

development of post-harvest and cold chain infrastructure nearer to farmers’ field.

Next, the Ministry is also implementing various schemes for incentivizing the
post-harvest and marketing infrastructure development projects. While under “Integrated
Scheme for Agricultural Marketing (ISAM)” subsidy ceilings for creation of Agri
Marketing Infrastructure have been substantially increased and will also be provided
for Integrated Value Chains (IVCs), under “Mission for Integrated Development of
Horticulture (MIDH)”, an end to end holistic approach will be promoted for the
horticulture sector. Like-wise, under “Rashtriya Krishi Vikas Yojana (RKVY)”, States
have to necessarily spend 35% of their allocation on agri infrastructure creation. Such
measures are expected to reduce losses and enhance overall marketing efficiency. Further,
State Agriculture Universities and ICAR under its AICRP on post-harvest technology
will continue to actively develop location specific and crop specific machinery and
process protocols to minimize post-harvest losses besides development of value added
products and will also continue to establish more Agro Processing Centres (APCs) in

production catchments for this.
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Remunerative price in place of MSP

t2472. SHRI RAMCHANDRA PRASAD SINGH: Will the Minister
of AGRICULTURE be pleased to state:

(a) whether Government is contemplating to implement remunerative prices in place

of Minimum Support Price (MSP) being fixed for agricultural produces;
(b) if so, the names of the agricultural produces for which it would be enforced; and
(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. SANJEEV KUMAR BALYAN): (a) to (c) Government fixes Minimum Support
Prices (MSPs) of various crops based on the recommendations of the Commission for
Agricultural Costs and Prices (CACP), views of State Governments and concerned Central
Ministries/Departments and other relevant factors. Crops covered under Minimum Support
Price (MSP) are Paddy, Jowar, Bajra, Maize, Ragi, Arhar, Moong, Urad, Groundnut-in-
shell, Soyabean, Sunflower, Sesamum, Nigerseed, Cotton, Wheat, Barley, Gram, Masur
(Lentil), Rapeseed/ Mustardseed, Safflower, Jute and Copra and Fair and Remunerative

Price (FRP) for Sugarcane.

The objective of MSP is to ensure remunerative Prices to the growers for their
produce with a view to encourage higher investment and production. The Government
ensures MSP through procurement operations undertaken by the Central, State and

cooperative agencies in the states.

Producers of crops covered under MSP scheme have the option to sell their produce

to Government agencies or in the open market as is advantageous to them.
Use of bio-technology in agriculture

2473. SHRIMATI JAYA BACHCHAN: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether Government has taken any step to promote the use of bio-technology

in agriculture;
(b) if so, details thereof;

(c) whether Government plans to set up or modernize agriculture colleges to increase

research and development in the field of bio-technology; and

(d) if so, the details thereof, and if not, the reasons therefor?

+Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. SANJEEV KUMAR BALYAN): (a) Yes, Sir.

(b) The Indian Council of Agricultural Research has provided the required research
facilities like infrastructure, sophisticated instruments and training etc. in various institutes
and State Agricultural Universities (SAUs) to promote the use of bio-technology in
agriculture. Besides this, Indian Institute of Agricultural Bio-technology at Ranchi and
National Research Centre on Plant Bio-technology at New Delhi have been exclusively

working on bio-technological research in major field and horticultural crops.

(¢) and (d) Agricultural Education being a State Subject, setting up new agricultural
colleges comes under the purview of the States. However, partial support for need-based
critical equipment and for modernization of laboratories is provided to the SAUs under
the Plan scheme ‘Strengthening and Development of Higher Agricultural Education in

India’, who in turn distribute funds to their constituent colleges.
Insurance claims for farmers

12474. CHAUDHARY MUNAVVER SALEEM: Will the Minister of AGRICULTURE

be pleased to state:

(a) the details of the amount of insurance money recovered from farmers in the

country, State-wise;

(b) the details of the number of farmers who have been given insurance money till

date, State-wise; and

(c) whether inspite of recovery of premium, farmers have not been given insurance

amount, if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (DR.
SANJEEV KUMAR BALYAN): (a) and b) State-wise details of amount of insurance
(premium) received from farmers and numbers of farmers to whom the insurance claims

are paid under crop insurance schemes are given in the Statement (See below).

(¢) The claims under crop insurance schemes are settled by the insurance companies
based on the receipt of yield data/weather data from State Government within stipulated
cut-off date. Claims become payable only if there is a shortfall in yield under yield based
schemes namely, National Agricultural Insurance Scheme (NAIS)/Modified National
Agricultural Insurance Scheme (MNAIS) and based on the weather deviations under

weather index based scheme namely, Weather Based Crop Insurance Scheme.

+Original notice of the question was received in Hindi.
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State-wise details of Premium Money received from Farmers and No. of Farmers

who received Crop Insurance Money under Crop Insurance Schemes*
upto Kharif 2013 (as on 25.7.14)

(X in lakh)
SI. States / UTs Crop insurance premium No. of farmers who
No. money received from  received crop insurance
farmers claim amount
1 2 3 4
1.  Andhra Pradesh 223446 8432049
2. Andaman and Nicobar Island 8 438
3. Arunachal Pradesh 0 0
4. Assam 1929 65221
5. Bihar 83754 9399077
6.  Chhattisgarh 30835 1860970
7. Goa 4 702
8.  Gujarat 151766 5096821
9. Haryana 8630 319745
10. Himachal Pradesh 3453 167073
I1.  Jammu and Kashmir 155 4456
12.  Jharkhand 10832 2474590
13.  Karnataka 59449 5922151
14. Kerala 2216 128249
15. Madhya Pradesh 154571 7565649
16. Mabharashtra 98734 10845453
17.  Manipur 199 18946
18. Meghalaya 219 2762
19. Mizoram 4 631
20. Odisha 53789 3371191
21. Puducherry 158 7075
22. Punjab 1 50
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1 2 3 4

23. Rajasthan 146755 22319170
24. Sikkim 3 86
25.  Tamilnadu 42558 2713818
26. Tripura 72 3432
27.  Uttar Pradesh 66507 4631118
28. Uttarakhand 3789 174356
29. West Bengal 53311 2594904

TotaL 1197146 88120183

NB : * Under National Agricultural Insurance Scheme (NAIS), Pilot Weather Based Crop Insurance Scheme
(WBCIS), Pilot Modified National Agricultural Insurance Scheme (MNAIS), Pilot Coconut Palm
Insurance Scheme (CPIS) and ongoing National Crop Insurance Programme (NCIP) since their inception
upto Kharif 2013.

Good cotton growing practices

2475. SHRI DILIPBHAI PANDYA: Will the Minister of AGRICULTURE be

pleased to state:

(a) the efforts Government is making to start good cotton growing practices in the

country and in Gujarat;

(b) the vision of Government to increase cotton production in the country during

the next five years;

(c) the details of the technological, financial and institutional help from the

Government for the purpose; and

(d) whether Government approves setting up of a Centre for Cotton Excellence in

Gujarat for improving quality seed production and to boost cotton production?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. SANJEEV KUMAR BALYAN): (a) To encourage the farmers to use improved
technology for cultivation of cotton, cotton development programme is being implemented
under National Food Security Mission (NFSM) in major Cotton growing States including
Gujarat from 2014-15.

(b) and (¢) To maximize the production and productivity of cotton, assistance
is provided for Front Line Demonstration on High Density Planting System (HDPS),

Intercropping, for cultivation of Extra long Staple (ELS), Desi Cotton besides programme
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on Insecticides Resistance Management (IRM) and Online Pest Monitoring and Advisory
Services (OPMAS) under NFSM. An allocation of ¥ 1200.00 lakh has been made
for cotton under NFSM during 2014-15. The progrmame is implemented through the
State Department of Agriculture, Indian Council of Agriculture Research (ICAR), State
Agriculture Universities (SAUs), Krishi Vigyan Kendra (KVKs) etc.,

(d) In order to improve quality of seeds and to boost cotton production in Gujarat,
the Central Institute for Cotton Research (CICR), Nagpur and All India Coordinated
Cotton Improvement Project (AICCIP), Coimbatore of the ICAR are conducting basic,
strategic, applied research and development in cotton through Navasari Agricultural
University and Junagarh Agricultural University. Besides, the State Department of
Agriculture and Krishi Vigyan Kendras are also disseminating scientific cotton production

technologies in the state.
Cultivation of Oilseeds in Jharkhand

2476. SHRI DHIRAJ PRASAD SAHU: Will the Minister of AGRICULTURE be
pleased to state:

(a) whether Government has chalked out any action plan to increase the production
of oilseeds;

(b) if so, the details thereof; and

(c) the steps Government has taken to encourage farmers to increase cultivation of
oilseeds in the country, particularly in Jharkhand?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. SANJEEV KUMAR BALYAN): (a) to (c) Yes, Sir. A Centrally Sponsored Scheme
called “National Mission on Oilseeds and Oil Palm” (NMOOP) has been launched from
2014-15 for increasing production and productivity of oilseed crops in the country
including Jharkhand.

Under this Mission, financial assistance is being provided for Seed Components
(Production & distribution of certified seeds and minikits, variety specific targeted Seed
production); Inputs (Plant Protection Equipments/eco-friendly light-trap, Bio-pesticides,
Distribution of micronutrients, bio-fertilizers, improved farm implements, pipes,
sprinklers, seed storage bins, seed treatment drums) and Transfer of Technology (Block

demonstration, Frontline demonstrations, farmers and extension workers training etc.

An allocation of X 433.00 crores has been made during 2014-15 under NMOOP.
Annual Action Plans of the States for implementation of the programme during
2014-15 have been approved and conveyed to the States. However, no action plan has

been received, so far, from Jharkhand.
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Production of paddy in Jharkhand

2477. SHRI DHIRAJ PRASAD SAHU: Will the Minister of AGRICULTURE be

pleased to state:

(a) the details of the schemes formulated by Central Government to increase the

production of paddy in Jharkhand; and

(b) the likely per hectare increase in productivity of paddy crop in the State as a

result thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. SANJEEV KUMAR BALYAN): (a) and (b) In order to increase the production
and productivity of rice in Jharkhand, Government of India has been implementing
crop development programmes like National Food Security Mission (NFSM), Rashtriya
Krishi Vikas Yojana (RKVY) and Bringing Green Revolution to Eastern India (BGREI).
Under these programmes, assistance is provided for activities like demonstrations of
improved technologies, distribution of improved seeds including hybrids, need based plant
protection and soil amendments, resource conservation techniques/energy management,
efficient water application tools, farmers’ trainings, etc. As a result of implementation
of these programmes, the productivity of rice in the State increased from 1828 kg/ha
during 2006-07 to 2238 kg/ha during 2012-13.

Expenditure incurred under RADP in Tamil Nadu

2478. DR. R. LAKSHMANAN: Will the Minister of AGRICULTURE be pleased

to state:

(a) the details of Rainfed areas that have been identified in all the districts of
Tamil Nadu after launching of the Rainfed Area Development Programme (RADP) in
2011-12; and

(b) the details of expenditure incurred in these areas since launching of this

programme?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. SANJEEV KUMAR BALYAN): (a) and (b) An area of about 25823 ha have been
identified in 25 districts of the State for implementation of Rainfed Area Development
Programme (RADP) as a sub scheme of Rastriya Krishi Vikas Yojana during 2011-12 to
2013-14. An amount of ¥ 51.08 crore have been incurred for implementation of RADP
in these districts during this period. The district-wise and year-wise areas identified and

expenditure incurred is given in the Statement.
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Conversion of agricultural land for other purposes

2479. SHRI PARIMAL NATHWANI: Will the Minister of AGRICULTURE be

pleased to state :

(a) how much agricultural land in acres/hectares term earmarked/allotted/ converted
for urbanisation, industrialisation and infrastructure projects in the country as a whole

during last five years, with specific reference to Gujarat and Jharkhand;

(b) whether according to NSSO Report of 2005, 60 per cent farmers of the country

do not like farming; and
(c) if so, the details thereof and if not, how did NSSO come to such a conclusion?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. SANJEEV KUMAR BALYAN): (a) As per the latest land use statistics data
(2011-12) compiled by Directorate of Economics and Statistics, Ministry of Agriculture,
agricultural land in the country has declined from 182.44 million hectares in 2007-08
to 181.98 million hectares in 2011-12, on account of urbanization, industrialization etc.
In Jharkhand, the agricultural land has declined from 4.30 million hectares in 2007-08
to 4.29 million hectares in 2011-12. In Gujarat, the agricultural land has increased from
12.46 million hectares in 2007-08 to 12.66 million hectares in 2011-12.

(b) and (c) The National Sample Survey Organization (NSSO), Ministry of Statistics
and Programme Implementation, Government of India, conducted the Situation assessment
Survey of Farmers in 2003 in the rural areas of the country. Based on this survey,
NSSO report on “Some Aspects of Farming” was published in 2005. As per this report,
at the all-India level, 60% of farmer households reported that they liked farming as a
profession. The remaining 40% were of the opinion that, given a choice, they would

take up some other career.
Second Green Revolution

2480. SHRIMATT SASIKALA PUSHPA: Will the Minister of AGRICULTURE be

pleased to state:
(a) whether India has plans to usher in the second Green Revolution;
(b) if so, the details thereof;

(c) whether any expert committee/group has been constituted by Government to

monitor the second Green Revolution; and
(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. SANJEEV KUMAR BALYAN): (a) to (d) In order to meet the food grain
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requirement of the growing population of the country, the Government of India is laying
emphasis on development of resource rich eastern region of the country for enhancing
agricultural production. This would also help in reducing the over exploitation of natural
resources in north western region, the traditional food bowl of the country. Accordingly,
the Government of India launched in a programme of “Bringing Green Revolution to
Eastern India (BGREI)” —a sub scheme of Rashtriya Krishi Vikas Yojana (RKVY) in
seven eastern States of Assam, Bihar, Chhattisgarh, Jharkhand, Odisha, Uttar Pradesh
(East) and West Bengal. The objective of the programme is to increase the productivity
of rice based cropping system by promotion of recommended agricultural technologies
by addressing the underlying key constraints of different agro climatic sub regions. The
programme is being continued during 2014-15 in 121 identified districts of the seven

States with an allocation of ¥ 1000/- crore.

Central Rice Research Institute (CRRI), Cuttack has been assigned the responsibility
of providing technical backstopping to the programme. A three tier monitoring structure
has been created at National, State and District levels with the active involvement
of agricultural scientists of Indian Council of Agricultural Research (ICAR), State
Agricultural Universities (SAUs) and Krishi Vigyan Kendras (KVKs).

Decrease in number of indigenous cows

2481. SHRI TARUN VIJAY: Will the Minister of AGRICULTURE be pleased to

state:

(a) whether number of buffaloes is increasing and number of indigenous cows is
decreasing continuously over the years as Swadeshi cows were 1,78,782 in 1997 which
reduced to 1,26,495 in 2014.

(b) if so, the present status thereof and the reasons therefor;
(c) whether such neglect of GOMATA is a matter of grave concern; and

(d) whether Brazil has imported indigenous cows from India as their overall

performance is better than exotic breeds?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. SANJEEV KUMAR BALYAN): (a) and (b) The number of buffaloes and indigenous
female cattle in the country as per Censuses 1997, 2003 and 2007 are given in the table

below.
Species 1997 (in millions) 2003 (in millions) 2007 (in millions)
Buftalo 89.92 97.92 105.34

Female indigenous cattle 88.58 82.96 89.24
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The number of buffaloes had continuously increased in the country from 8§9.92
Millions in 1997 to 105.34 Millions in 2007. The number of indigenous female cattle
had decreased from 88.58 Millions in 1997 to 82.96 Millions in 2003 but increased to
89.24 Millions in 2007.

(c¢) The indigenous female cattle population has increased as indicated in Census-2007
and thus, there is no neglect of “GOMATA”. In order to supplement the efforts made by
the States Government for development and conservation of indigenous breeds of cattle
and buffaloes, the Central Government is implementing Schemes namely, (i) ‘National
Project for Cattle and Buffalo Breeding” (NPCBB), (ii) National Dairy Plan, (iii) Central
Cattle Breeding Farms (CCBFs), (iv) Central Frozen Semen Production and Training
Institute (CFSP&TI) and (v) Central Herd Registration Scheme (CHRS).

(d) No export of cows from India to Brazil has been recorded during 1997 to till date.
Contingency plan to address deficiency in rainfall

2482. SHRI B. K. HARIPRASAD: Will the Minister of AGRICULTURE be pleased

to state:

(a) whether a recent study by Morgan Stanley has indicated that the deficiency of
rainfall during this monsoon season could only cause a moderate impact on both Kharif

and Rabi crops;

(b) whether the Morgan Stanley study predicts a seven per cent deficiency which

is considered a national average;

(c) whether FAO of the UN has forecast a huge impact of El Nino on India's Kharif

crop on prolonged continuation of rainfall deficiency; and

(d) whether Government is constantly watching the situation to firm up its

contingency plan?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. SANJEEV KUMAR BALYAN): (a) A study by Morgan Stanley has indicated
that the impact of deficit rainfall on country’s Gross Domestic Product (GDP) may not

be very significant.

(b) India Meteorological Department (IMD) has forecast that rainfall during 2014
South West Monsoon for the country as a whole is likely to be 93% of the Long Period
Average (LPA) with a model error of +4%.

(¢) Food and Agriculture Organization (FAQO) of the United Nations (UN) in its
review dated 17.06.2014 has predicted that in the eventuality of full strength of El Nino
in northern hemisphere during April to September, northern India is likely to receive

below average monsoon rainfall impacting growth and yield of kharif crops. FAO
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later updated the prediction in its India country brief dated 24.07.2014 stating that the

prospects for rice and maize during 2014 kharif season have improved with recent rains.

(d) Government has prepared agricultural contingency plans for 520 districts
covering 23 States for implementing location specific interventions to sustain agriculture

production in the eventuality of weak monsoon/deficient rainfall.
Establishment of agriculture and horticulture universities in Seemandhra

2483. SHRI JESUDASU SEELAM: Will the Minister of AGRICULTURE be

pleased to state:

(a) the provisions as contained in the Andhra Pradesh Reorganisation Act, 2014 for

establishment of Agriculture and Horticulture Universities in Seemandhra;
(b) the steps being taken by the Central Government in this regard; and
(c) the role of the Government of Andhra Pradesh and the status of their response?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. SANJEEV KUMAR BALYAN): (a) The Andhra Pradesh State Re-organization
Act, 2014 provides for establishment of institutions of National Importance in the
12th and 13th Plan periods in the successor State of Andhra Pradesh, including a new

Agricultural University.

(b) The Government of Andhra Pradesh has been asked to suggest a suitable site
of 500 hectare area for the proposed Agricultural University. An amount of I 200.00
crores has been allocated in 2014-15 for establishment of Agricultural Universities in
the States of Andhra Pradesh and Rajasthan and also for Horticultural Universities in
the States of Telangana and Haryana.

(c) The State Government of Andhra Pradesh has indicated 500 acres of land for
establishment of the Agricultural University.

Use of organic fertilizers

2484. SHRIMATI RAJANI PATIL: Will the Minister of AGRICULTURE be pleased

to state:

(a) whether Government proposes to encourage production of bio/organic fertilizers

in the country for promoting organic farming and if so, the details thereof;

(b) the total production of bio/organic fertilizers along with its demand and supply

in the country during each of the last three years and the current year;

(c) the total area of land brought under bio/organic fertilizers in the country, State/

Union Territory-wise;
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(d) whether Government proposes to create bio-villages in the country; and

(e) if so, the details thereof and the initiatives taken/being taken by Government

in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. SANJEEV KUMAR BALYAN): (a) and (b) Government is promoting production
of bio/organic fertilizers in the country through various programmes under National
Mission for Sustainable Agriculture (NMSA), Mission for Integrated Development of
Horticulture (MIDH), Rashtriya Krishi Vikas Yojna (RKVY) and Network Project on
Organic Farming under ICAR.

Under Soil Health Management (SHM) component of NMSA, financial assistance
upo 50% of cost subject to a limit of X 5,000/- per hectare and ¥ 10,000/- per beneficiary
is provided for promotion of organic inputs including bio/organic fertilizers. Also,
financial assistance upto 33% of financial outlay, subject to a maximum ceiling of
% 63.00 lakhs for establishment of agro/vegetable waste compost production units, and
25% of financial outlay subject to a maximum ceiling of X 40.00 lakhs for biofertilizer
production units, is provided as back-ended subsidy through NABARD. Assistance has
been provided for 56 biofertilizer production units and 17 agro/vegetable waste compost
production units under the scheme. Details of production and supply of biofertilizers and

organic fertilizers in the country are given in Statement-I and II respectively (See below).

(c) The State-wise total area of land brought under bio-organic fertilizers in the

country is given in the Statement-III and IV (See below).

(d) and (e) Under Soil Health Management component of NMSA, financial
assistance of X 10 lakh per village (Maximum 10 village/annum/State) is provided for
organic village adoption through farmers group/SHGs. Assistance is provided for manure
management and biological nitrogen harvesting through planting of trees on bunds and

promotion of legume inter cropping.

Statement-1

State-wise Production of Biofertilizers in the country

S1. No. Name of the State Actual production of biofertilizers in MT during years
2011-12 2012-13 2013-14

1 2 3 4 5

1. Andhra Pradesh 1126.35 1335.74 2137.14

2. Arunachal Pradesh 0.00 0.00 59.00

3. Assam 68.33 89.00 149.00
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1 2 3 4 5
4. Bihar 75.00 52.40 52.40
5. Chhattisgarh 276.34 501.63 664.79
6. Delhi 1617.00 0.00 396.00
7. Gujarat 2037.35 978.48 2173.71
8. Goa 0 370.00 66.26
9. Haryana 914.41 5832.61 1029.79
10. Himachal Pradesh 1.29 0.00 6.44
11. Jharkhand 8.38 35.30 14.20
12. Karnataka 5760.32 7683.72 9146.34
13. Kerala 904.17 1045.64 1139.74
14. Madhya Pradesh 2309.06 1408.08 3124.54
15. Maharashtra 8743.69 5897.91 5719.74
16. Manipur 0.00 0.00 0.00
17. Mizoram 0.00 0.00 4.00
18. Meghalaya 0.00 0.00 0.00
19. Nagaland 13.00 7.45 7.45
20. Odisha 590.12 407.10 1083.12
21. Punjab 692.22 2311.33 1916.43
22. Puducherry 509.45 621.00 52.36
23. Rajasthan 199.78 982.00 1315.00
24. Sikkim 0.00 9.50 10.10
25. Tamil Nadu 3373.81 11575.70 12964.78
26. Tripura 1542.85 514.00 225.00
27. Uttar Pradesh 8695.08 1310.02 2578.94
28. Uttarakhand 263.01 2758.21 4195.71
29. West Bengal 603.20 1110.00 1638.69
TotaL 40324.21 46836.82 51870.67

Source: Compiled by NCOF from Production Units/State Governments
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S1. No. Name of the State Total Organic Fertilizers (lakh MT)
2011-12 2012-13 2013-14

1 2 3 4 5
1. Andhra Pradesh 106 69. 11 72.03
2. Arunachal Pradesh 0.0123 0.38 0.4
3. Assam 2.85 878.408 889.43
4. Bihar 66.25 11.91 12
5. Chhattisgarh 129.15 99.74 0.02
6. Delhi - 0.666 0.72
7. Goa 4.304 1.76 0.82
8. Gujarat 363.5 363.5 365.81
9. Haryana 18.4 18.4 0.09
10. Himachal Pradesh 4055 40.55 17.65
I1. Jammu and Kashmir 22.2071 22.1671 6.64
12. Jharkhand 234.45 23 0
13. Karnataka 1108.62 1431.83 11.65
14. Kerala 84.99 11.375 3.85
15. Madhya Pradesh 136.00 136 0.28
16. Mabharashtra 0.82 95.47 9.96
17. Manipur 0.5 0.5 0.61
18. Mizoram 0.081 0.0891 0.08
19. Meghalaya 10.574 14.9 15.01
20. Nagaland 0.1615 0.654 0.66
21. Odisha 11.491 19.887 18.93
22. Punjab 341.29 307.6 3.06
23. Puducherry — 0 3.23
24. Rajasthan 294.521 374.18 399.34
25. Sikkim 0.0058 0.15 0.35
26. Tamil Nadu 8.37 46.19 14.39
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1 2 3 4 5
27. Tripura 0 0 0
28. Uttar Pradesh 327.786 0.036 0.21
29. Uttarakhand 10.64 0.385 23.57
30. West Bengal 162.84 146.95 147.37

TotaL 3486.36 4115.8 2018.2

(Organic Fertilisers include Urban compost, Rural compost, FYM, Vermicompost etc. )

Statement-111
State-wise area brought under use of biofertilizers in the country

(Million ha)

S1. No. Name of the State Actual area under use of biofertilizers
2011-12 2012-13 2013-14

1 2 3 4 5
1. Andhra Pradesh 0.4 0.4 0.7
2. Arunachal Pradesh 0.0 0.0 0.0
3. Assam 0.0 0.0 0.0
4. Bihar 0.0 0.0 0.0
5. Chhattisgarh 0.1 0.2 0.2
6. Delhi 0.5 0.0 0.1
7. Gujarat 0.7 0.3 0.7
8. Goa 0.0 0.1 0.0
9. Haryana 0.3 1.9 0.3
10. Himachal Pradesh 0.0 0.0 0.0
11. Jharkhand 0.0 0.0 0.0
12. Karnataka 1.9 2.6 3.0
13. Kerala 0.3 0.3 0.4
14. Madhya Pradesh 0.8 0.5 1.0
15. Mabharashtra 2.9 2.0 1.9
16. Manipur 0.0 0.0 0.0
17. Mizoram 0.0 0.0 0.0
18. Meghalaya 0.0 0.0 0.0
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1 2 3 4 5
19. Nagaland 0.0 0.0 0.0
20. Odisha 0.2 0.1 0.4
21. Punjab 0.2 0.8 0.6
22. Puducherry 0.2 0.2 0.0
23. Rajasthan 0.1 0.3 0.4
24. Sikkim 0.0 0.0 0.0
25. Tamil Nadu 1.1 3.9 4.3
26. Tripura 0.5 0.2 0.1
27. Uttar Pradesh 2.9 0.4 0.9
28. Uttarakhand 0.1 0.9 1.4
29. West Bengal 0.2 0.4 0.5

ToraL 13.4 15.6 17.3

Source: Compiled by NCOF from Production Units/State Governments.

Statement-1V

Total area covered under organic fertilizers

SI. No. Year Total Production (Lakh tonne)  Total area covered (Lakh ha)
1. 2010-11 3671 734
2. 2011-12 3486 697
3. 2012-13 4353 870

Source: NCOF

Setting up of Agro Renewal Mission

2485. SHRI KALPATARU DAS: Will the Minister of AGRICULTURE be pleased

to state:

(a) whether it is proposed to speed up high-value agriculture and processed food

as the catalysts for the next wave of growth in farm sector;

(b) whether it is proposed to set up an Agro Renewal Mission that will create an

enabling environment for greater private and public participation;

(c) whether it is proposed to set up world class universities in the country to achieve

the end-result;

(d) whether it is also proposed to establish a national technological mission for an

integrated approach in the matter; and
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(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. SANJEEV KUMAR BALYAN): (a) and (b) At present, there is no proposal under
consideration of the Government to set up a Mission in the name of Agro-Renewal
Mission. However, promotion of high value agriculture and processed food definitely

have the potential to become catalyst for the next wave of growth in farm sector.

Farm profitability is central to achieve rapid and inclusive agricultural growth
and diversification to high value crops such as horticulture and livestock remains the
best way not only to improve farm incomes and accelerate growth, but also to reduce
stress on natural resources which form farmers production base. Creating an enabling
environment for greater public and private participation is an objective of the overall

policy for development of agriculture.

Mission on Integrated Development of Horticulture (MIDH) has been launched
w.e.f. 1.4.2014 to promote holistic growth of horticulture sector, including bamboo and
coconut through area based regionally differentiated strategies which include research,
technology promotion, extension, post harvest management processing and marketing
in convergence with comparative advantage of each State/region and its diverse agro-
climatic features. Aggregation of farmers into farmers groups like Farmer Interest
Groups/Farmer Producer Groups and Farmer Interest Groups/Farmers Producer Groups
and Farmer Producer Companies to bring economy of scale and scope is a new feature
of MIDH, aimed at empowering the farmers. Assistance under MIDH is provided for
promoting primary/minimal processing units for processing of horticultural produce and
value addition. For technological dissemination, latest technologies are promoted on crop
specific cultivation use of Integrated Pest Management/Integrated Nutrient Management,
Protected cultivation, organic farming through farmer participatory demonstration/front-

line demonstrations at strategic locations/farmer’s field.

(c) to (e) To make farming competitive and profitable as well as to step up
investment, both public and private, in agro-technology development and creation
and modernization of existing agri-business infrastructure, Government has proposed
to establish two more institutions of excellence in Assam and Jharkhand at par with
ICAR Research Centre at PUSA, New Delhi. For this purpose, an initial sum of ¥ 100
crore has been provided in the Union Budget 2014-15. In addition, an amount of ¥ 100
crore has also been set aside for setting up an ‘agri-tech infrastructure fund’. Further,
Government has proposed to establish Agriculture Universities in Andhra Pradesh and
Rajasthan and Horticulture Universities in Telangana and Haryana for which an initial

sum of I 200 crores has been provided in Union Budget 2014-15.
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Ministry of Food Processing Industry has restructured the ongoing schemes from
Twelfth Five Year Plan and accordingly under the Centrally Sponsored Scheme-National
Mission on Food Processing, assistance is provided for implementation of the schemes for
technology upgradation/establishment/modernization of food processing industries, cold

chain, value addition and preservation infrastructure for non horticultural products, etc.

Integrated Scheme on Agriculture Marketing (ISAM) also provides for creation and
promotion of integrated value chain upto a stage of primary processing only to provide
vertical integration of farmers with primary processors. Under the scheme, a subsidy of
25-33.33% of project cost is provided to promoters from general categories and special

categories upto a sum of X 4 crore and I 5 crore respectively.

Availability of quality Seeds
12486. SHRI MOTILAL VORA: Will the Minister of AGRICULTURE be pleased

to state:

(a) whether 1034 Seed samples out of 6878 tested from April, 2014 till date have
failed to meet the standard level at Chhattisgarh State Seeds Certification Institute, Raipur;

(b) whether farmers of Chhattisgarh are provided with certified Seeds of about a
dozen crops including paddy, soyabean, yellow lentils, maize, black lentils, green gram

through Chhattisgarh State Seeds and Agriculture Development Corporation Ltd.;

(c) whether there is only one institute for Seeds certification in Chhattisgarh due to
which cross checking facility is not available; and

(d) if so, steps being taken by Government to ensure availability of quality Seeds

to farmers at right time?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
(DR. SANJEEV KUMAR BALYAN): (a) The Government of Chhattisgarh has reported
that from 1st April, 2014 to 22nd July, 2014, Chhattisgarh State Seed Certification Agency
had tested 1851 Seed samples out of which 426 Seed samples were found sub-standard.

(b) The Chhattisgarh State Seed and Agriculture Development Corporation Limited
is supplying certified Seeds of paddy, maize, Kodo-Kutki, ragi, arhar, black gram, green

gram, soybean, sesame, ramtil, groundnut, sunhemp and daincha during Kharif, 2014.

(c) The Chhattisgarh State has one Seed Certification Agency which certifies Seeds

and also tests samples for Seed Law Enforcement.

(d) Production and supply of quality/certified Seeds to the farmers is the primary

responsibility of the State Government which undertake the same through Seed

¥ Original notice of the question was received in Hindi.
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Corporations, State Seed Farms, State Agricultural Universities, Krishi Vigyan Kendras,
Cooperatives and Private Sectors. The efforts of State Governments are supplemented
through National Agencies like National Seeds Corporation, National Cooperatives, etc.
The Department of Agriculture and Cooperation is also providing assistance to States
under National Mission on Agricultural Extension and Technology for strengthening
and modernizing Seed infrastructure facilities, upgrading the quality of farm saved
Seed through Seed village programme, production and distribution of quality Seeds,
establishing Seed Bank for ensuring Seed availability in contingent situations, establishing

and strengthening quality control infrastructure facilities in the country, etc.
Fixation of price of anti-diabetic and anti-cardiac drugs

2487. SHRI P. BHATTACHARYA:
DR. T. SUBBARAMI REDDY:
SHRI K.C. TYAGI:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether National Pharmaceutical Pricing Authority (NPPA) has decided to fix

prices of 50 anti-diabetic and cardiac medicines, if so the details thereof;
(b) to what extent, it will bring down the prices of these drugs;
(c) whether they will be capped with medicines in essential list; and
(d) if so, the reaction of the pharmaceutical industry thereto?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI NIHAL CHAND): (a) and (b) The National Pharmaceutical
Pricing Authority (NPPA) has capped MRP in respect of 108 non-scheduled formulations
related to diabetes and cardiovascular under para 19 of Drugs (Prices Control) Order,
2013 (DPCO, 2013). As per the prices notified for these medicines, reduction in prices
has been worked out in all these cases ranging 0.16% to 79.33% from the highest price

brand available in the market.

(c) These 108 formulations are not part of the National List of Essential Medicines

and, as such, fall under the category of non-scheduled formulations under DPCO, 2013.

(d) Some Pharma Associations have made representations for withdrawal of the
said notifications on the ground that the action runs contrary to the NPPP, 2012 and
DPCO, 2013. One of the Pharma Associations has filed a Writ Petition in the Bombay

High Court which is at admission stage.
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Price of urea and subsidy thereon

2488. SHRI D. RAJA:
SHRI M.P. ACHUTHAN:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether Government has a proposal under consideration to raise the retail price
of urea atleast by 7 per cent annually to cut subsidy and to completely decontrol over
the next 5 to 7 years; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI NIHAL CHAND): (a) and (b) No, Sir. At present, the Government
has no proposal either to raise the retail price of urea or to decontrol urea.

Fertilizer subsidy policy

12489. SHRI PRABHAT JHA:
SHRI VIJAY GOEL:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether it is a fact that the benefit of subsidy is not percolating to the intended/
targeted group due to irregularities and corruption prevalent in the system;

(b) if so, the details thereof;

(c) whether there is a proposal for a change in the present fertilizer subsidy policy;

and
(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI NIHAL CHAND): (a) and (b) No, Sir. At present Urea is provided
to the farmers at the statutory price of ¥ 5360 per MT and 22 grades of Phosphetic and
Potassic fertilizers provided to the farmers at subsidized prices being fixed by fertilizer
companies at reasonable level. As per policy, the fertilizer companies are required to
print Maximum Retail Price (MRP) along with applicable subsidy on the fertilizer bags
clearly and any sale above the printed MRP is liable for punishment under EC Act.
The State Governments ensure that fertilizers are sold to the farmers at MRP printed
on fertilizer bags.

(¢) No, Sir.

(d) Question does not arise.

¥ Original notice of the question was received in Hindi.
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Joint venture for fertilizer plants

2490. SHRI BAISHNAB PARIDA: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government proposes to enter into a joint venture for gas-based fertilizer
plants with Saudi Arabia and other countries;

(b) if so, the details and status thereof;
(c) the details of such ventures that are proposed to be set up in Saudi Arabia; and
(d) the status of strategic partnership with the above country in other sectors?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI NIHAL CHAND): (a) and (b) At present no Joint venture
project in fertilizer sector is under consideration with Saudi Arabia. A list of present
joint ventures along with the proposed projects is given in the Statement (See. below).

(¢) In view of above, question does not arise.

(d) The Riyadh declaration signed during the visit of Prime Minister of India to
Riyadh in 2010 states that “keeping in view the development of relations between the
two countries, and the potential for their further growth, the two leaders decided to
raise their cooperation to a strategic partnership covering security, economic, defence
and political areas.” Further, both the countries stressed to continuing to work towards
strengthening their strategic partnership by meeting the two countries’ vast requirements
relating to infrastructure, energy and development, by augmenting the flow of their

investments into each other’s countries, and enhancing the bilateral trade.

The strategic partnership between the two countries in the identified sectors is
progressing in pursuant to the Declaration.

Statement

List of present Joint venture projects

S1. Jv Project Country Jv participants with Product and the
No. equi % product status
1 2 3 4

1.  Oman India Fertilizer Oman Oil Co. (OOC- 16.52 lakh MT Urea and
Co. (OMIFCO), Oman  50%), IFFCO (25%) and 2.48 lakh MT Ammonia.

KRIBHCO (25%) Production started in the

year 2006.
2. ICS Senegal, Senegal ICS Senegal and IFFCO 5.5 lakh MT phosphoric
consortium acid. Production already

started.
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1 2

3

4

3.  Indo-Jordan Chemicals
Company (IJC), Jordan

4. JPMC-IFFCO JV,
Jordan

5.  IMACID, Morocco

JPMC (Jordan) and SPIC
(India)

SPIC is no more in the
JV.

JPMC and IFFCO

OCP (50%) — Morocco,

2.24 lakh MT phosphoric
acid. Already producing.

4.8 lakh MT Phosphoric
acid
4.25 lakh MT phosphoric

Chambal (25%) and TCL acid
(25%)-India
6.  Tunisia-India Fertilizer GCT (Tunisia), CFL 3.60 lakh MT of Phos-
Company (TIFERT), (Now CIL) and GSFC phoric acid. Commercial
Tunisia (India) production has started.

Gas based Joint venture project (At discussion stage)

Iran : A Joint venture project by Rashtriya Chemicals and Fertilizers Ltd. (RCF)
and Gujarat Narmada Valley Fertilizer and Chemicals Ltd. (GNFC) as Indian entities
for setting up a Urea/Ammonia plant.

Promotion of drugs through inducement

2491. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether it is a fact that to prevent aggressive promotion of drugs by pharma
companies by inducing medical professionals through gifts, hospitality, foreign trips his
Ministry has discussed this with the Pharma Associations and Industry and prepared
draft Uniform Code of Pharmaceutical Markets ;

(b) if so, the salient features of the above Code; and
(¢) to what extent this would help to reduce inducement of medical professionals?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI NIHAL CHAND): (a) to (c) There were some reports in the
newspapers regarding promotional expenses being made by the Pharma Companies.
The reports suggested that some unethical marketing practices are being followed by
certain pharma companies. Keeping in view the seriousness of the allegations made in
the media reports, this Department felt the need to take up the matter in the interest of
consumers/patient as such promotional expenses being extended to doctors had direct
implications on the pricing of drugs and its affordability. After discussing the issues
with the Pharma Associations/Industry, this Department prepared a draft ‘Uniform Code
of Pharmaceutical Marketing Practices’ (UCPMP) to be adopted voluntarily in the first
instance. The UCPMP was put up on the Department’s website www.pharmaceuticals.
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gov.in for inviting the comments from all the stakeholders. The comments received were
examined and a final draft UCPMP was prepared and circulated to pharma associations

for their comments. The comments received are being examined.

Nutrient based subsidy on urea

2492. SHRI K.N. BALAGOPAL: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) Whether Government has received any suggestion to introduce nutrient-based
subsidy on urea;

(b) if so, the details thereof; and Government’s reaction thereto; and

(c) the total quantity of urea used in the country annually and the subsidy annually
given on urea for the last five years?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI NIHAL CHAND): (a) Yes, Sir.

(b) The committee under the chairmanship of Shri Saumitra Chaudhari, Member,
Planning Commission evaluated various alternatives on Nutrient Based Subsidy
regime in urea sector and submitted its report on 29th April 2011. The summary of
recommendations of the Committee in given in the Statement-1 (See. below)

As regards implementation of Nutrient Based Subsidy (NBS) in Urea, Department
of Fertilizers (DoF) did not support NBS in Urea sector as proposed by the Committee.
At present, there is no such proposal to introduce NBS in Urea.

(¢) The statement showing sales of Urea during the last four years and current
year (upto June-2014) is as follows:

Sales of Urea during the last 4 years and the current year

Year Sales of Urea
2010-11 282.25
2011-12 294.77
2012-13 301.58
2013-14 304.54
2014-15 (Upto June-14) 64.55

[Figures in Lakh Metric Tonne (LMT)]

The details showing annual subsidy given on urea for the last five years has been

given in the Statement-II
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Statement-1

Report of Committee of Secretaries on Nutrient Based Subsidy in Urea Sector

1. Composition of the Committee

DR. Saumitra Chaudhuri, Member, Planning Commission Chairman
Secretary, Department of Fertilizers Member
Secretary, Department of Expenditure Member
Secretary, Department of Agriculture and Cooperation Member
Secretary, Member of Petroleum and Natural Gas Member

2. Summary of Recommendations of Committee headed by Dr. Saumitra

Chaudhuri
(1)

2

©)

4)

)

(6)

The concepts of “cut-of quantity and energy norm, as presently used, are

being carried forward.

The recommendations here pertain to the subsidy regime upto the
“cut-off” point. Beyond the “cut-off” point, production will be covered
by the amendments to the New Investment Policy which is to be decided
upon. In the interim, the present arrangement for subsidy beyond the
“cut off” point, which is linked to import parity price under New

Investment Policy of 2008, will continue.

The fertilizer companies will be free to change the retail selling price of
their product within reasonable limits. All incidence of taxes, including
recently introduced 1 per cent Excise Duty and State VAT, if any, will
be passed on to the consumer after adjusting for any input tax credits

that may exist.

Restrictions regarding the add-ons for neem-coated, zincated and other
kinds of modified/fortified urea will be suspended. Units will however,
make sure that there is adequate supply of plain urea, if the farmer wants

plain urea.

Of the 21 gas-bassed units, there will be a notional gas price pooling for
17 units. This will be operated by the FICC/Department of Fertilizers
presently. This pooling of gas will be on the basic of existing energy

norms on actual gas mix and upto gas usage for “cut-off quantity”.

Four small units (RCF Trombay, GSFC and two units of BVFCL) will

be kept out of this gas price pooling arrangements.
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(7)  The flat subsidy of X 4,000 per tonne would be available to all gas-based
units. In addition, 21 units have been classified depending on various
established parameters. Some units will only receive the basic subsidy,
a second group will receive additional subsidy of ¥ 675 per tonne and a
third group additional subsidy of X 1,800 per tonne while fourth group
shall receive ¥ 1,600 per tonne. This additional subsidy will be phased
out to two differential rates over the period of next three years i.e. to
3 4000/MT for Group A and B and X 5,000/MT for the rest of the
Groups. Thereafter, a view may be taken on the timeframe to phase out

this additional subsidy.
(8)  The subsidy regime for Naphtha and FO/LSHS units will continue to be

along the present lines except for 2 changes. First, along with the other
units they will be free to set the retail selling prices within reasonable
levels. Second of the increase in net selling price, at least ¥ 80 per
tonne will go to reduction in subsidy. Fuel price increase will be passed
through as being presently done. This arrangement will continue upto
March 2013.

(9) The gas price pooling will be based on actual gas price paid and will,
therefore, have to be periodically updated. Increase or decrease in gas

prices will be passed on to the consumer through the selling price.

The Report of the Committee is submitted.

-sd- -sd-
Dr. Saumitra Chaudhuri, Ms. Sushama Nath
(Chairman of the Committee) Secretary, Dept of Expenditure

Member, Planning Commission

-sd- sd-
Dr. Sutanu Behuria, Secretary (for) Shri P K Basu, Secretary
Department of Fertilisers Department of Agriculture and Cooperation
-sd-

(for) Shri S. Sundaresan Secretary

Department of Petroleum and Natural Gas

New Delhi: dated the April 29th, 2011
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Imported Urea During the years 2009-10 to 2013-14

Statement showing sector-wise/unit-wise subsidy paid on Indigenous and

(R in crore)

S1.No. Unit Subsidy Paid/ (-recovered)
2009-10 2010-11  2011-12  2012-13 2013-14
1 2 3 4 5 6 7
Public Sector
1.  RCF-Thal 1227.65 705.35 708.51 954.80 1498.15
2. RCF-Trombay 66.02 313.94 232.53 219.05 287.99
3. MFL 1147.82 1290.71  1768.74  1427.26 1492.63
4.  NFL-BHATINDA 983.62 923.88  1107.87 1201.50 1364.51
5. NFL-PANIPAT 846.27 801.39  1213.97  1193.59 1433.86
6. NFL-VIJAYPUR-I 255.68 289.41 408.54 413.43 677.59
7.  NFL-VIJAYPUR-II 324.18 443.14 502.98 583.53 932.43
8. NFL-NANGAL 930.77 74896  1270.69  1123.71 1345.93
9.  BVFCL-Namrup-III 26.37 114.13 59.22 104.63 109.29
10.  BVFCL-Namrup-II 21.81 56.10 119.83 65.71 80.57
11.  GSFC (State Govt.) 181.13 88.85 196.83 134.64 200.33
12.  GNFC (State Govt.) 964.59 489.55 878.30 858.82 1119.54
TotaL 6975.91 6265.41 846724  8280.67 10542.82
Cooperative Sector
1. KRIBHCO 649.61 460.80 591.75 660.01 1216.62
2 IFFCO-PHULPUR-II 1144.54 764.96 907.75 981.90 1651.10
3. IFFCO-PHULPUR-I 692.09 626.30 583.99 804.39 1004.36
4. IFFCO-KALOL 670.91 315.28 382.09 359.68 375.54
5. IFFCO-AONLA-I 593.16 376.49 439.11 539.56 953.58
6 IFFCO AONLA-II 624.56 380.32 481.44 528.02 682.75
ToraL 4374.87 2924.15 338549  3873.56  5883.95
Private sector
1.  NFCL-I 208.78 260.16 397.75 307.12 527.88
2. NFCL-II 666.14 393.47 387.33 344.50 466.87
3.  CFCL-I 441.77 545.59 689.51 701.45 1205.46
4.  CFCL-II 769.33 753.72 751.38 889.10 1144.19
5. TATA CHEMICALS 573.78 595.76 643.26 606.89 937.77
6. ZACL 1036.68 780.25 781.21 1101.68 1263.14
7. SFC 466.76 223.40 277.47 27431 314.19
8. INDOGULF 700.43 453.20 717.68 648.40 1388.03
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1 2 3 4 5 6 7

9. SPIC 0.00 637.67 2164.66  1477.96 791.90

10. KSFL 448.82 410.32 452.42 614.02 609.91

11.  MCFL 916.98 837.63 1170.02 880.34 1221.53

12.  KFCL 0.00 0.00 0.00 0.00 202.36
ToraL 6229.47 5891.17 8432.69  7845.77 10073.23
GranD ToTAL 17580.25 15080.73  20285.42 20000.00 26500.00
Imorted Urea 6999.98 9255.95 17475 20016 15353.3
Indigenous+Imported 24580.23 24336.68 37760.42 40016.00 41853.30
Urea

Selling of medicines by MNCs at high price

12493. SHRI NARESH AGRAWAL: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government is aware of the fact that Multi National Companies (MNCs)

are selling medicines listed under National Essential Medicine List at exorbitant price;
(b) if so, the details thereof; and

(c) the remedial measures action taken by the Government in this regard, if not,

the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI NIHAL CHAND): (a) to (c) All the medicines specified in the
National List of Essential Medicines 2011 (NLEM) have been included in the Schedule-I
of the Drugs (Prices Control) Order, 2013 (DPCO, 2013) and brought under price
control. The National Pharmaceutical Pricing Authority (NPPA) fixes/revises the prices
of scheduled medicines as per the provisions of DPCO, 2013. No person is authorized to
sell any scheduled formulation (medicine) to a consumer at a price exceeding the price
notified by the NPPA. Whenever any case of overcharging is brought to the notice of
NPPA or is detected by NPPA during its monitoring and enforcement activities, necessary
action is taken for initiating recovery proceedings under the DPCO, 2013. NPPA has
initiated action for overcharging in respect of 451 formulations under DPCO, 2013
which inter-alia, also includes formulations manufactured/marketed by Multi National
Companies (MNCs). Further, NPPA has issued demand in two cases for an amount of
3 54.03. crore and has recovered X 54.01 crore which includes suo-moto payment in
four cases till 30.6.2014 under DPCO, 2013. However, no separate record in this regard
for MNCs is being maintained by NPPA.

+Original notice of the question was received in Hindi.
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Revival of closed fertilizer factories

2494, SHRI TARUN VIJAY: Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether it is a fact that Government had decided to restart the four closed
fertilizer factories including Barauni and Sindri; and

(b) if so, the progress made in this regard, factory-wise?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI NIHAL CHAND): (a) and (b) No, Madam. Government (Gol)
has not decided to restart any closed fertilizer factories. However, Gol has decided
to revive the closed fertilizer units of Fertilizer Corporation of India Ltd. (FCIL) and
Hindustan Fertilizer Corporation Ltd. (HFCL), by setting up new plants at Sindri,
Talcher and Ramagundam on nomination basis and Barauni, Gorakhpur, Korba, Haldia
and Durgapur through bidding process.

In 2008, Cabinet approved to revive Fertilizer Corporation of India Limited (FCIL)
and Hindustan Fertilizers Corporation Limited (HFCL) units subject to non-recourse to
Government funding and to consider write off of GOI Loan and interest to the extent
required, subject to submission of fully tied up proposals for final decision on waiver.
The revival of these closed units would be through nomination route by PSUs and
through bidding route by private sector.

Cabinet Committee on Economic Affairs (CCEA), in 2011, approved the Draft
Rehabilitation Scheme (DRS) for revival of all the Units of FCIL and HFCL. DRS
envisaged revival of Talcher Unit by the consortium of M/s. Rashtriya Chemical and
Fertilizers Limited (RCF), M/s Coal India Limited (CIL) and M/s Gas Authority of India
Limited (GAIL), revival of Ramagundam Unit by M/s. Engineers India Limited (EIL)
and M/s. National Fertilizers Limited (NFL) and revival of Sindri unit by M/s Steel
Authority of India Limited (SAIL).

Subsequently CCEA, in 2013, inter-alia, approved waiver of Government of India
loan and interest to facilitate FCIL to arrive at positive net worth. This enabled FCIL to
get de-registered from the purview of Board for Industrial and Financial reconstruction
(BIFR). Proposal/action plan for revival of HFCL units is to be taken up once revival
of FCIL units is on track.

For Talcher unit, it is proposed to establish two Joint Venture (JV) companies viz.
first company for upstream coal gasification section with GAIL and second company
comprising RCF, CIL and FCIL for downstream section of Ammonia-urea, Nitric Acid,
Ammonium Nitrate plants, off sites and utilities. The Memorandum of Understanding
(MOU) among consortium PSUs i.e. CIL, RCF, GAIL and FCIL, has been signed on
5.9.2013. GAIL has issued expression of interest (EOI) for selection of coal gasification
technology. The due date for submission of EOI is 31.07.2014.
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For Ramagundam Project, JV agreement and concession agreement between EIL
and NFL are under discussion and has been scheduled for conclusion/approval by their
respective boards by 30th July, 2014. EIL itself would take up the Engineering and
Project Construction for the project.

For Sindri unit, SAIL-Sindri Projects Ltd. (SSPL), a wholly owned subsidiary of
SAIL, has been incorporated in November 2011 for the purpose of revival of Sindri
Unit of FCIL. However, not much progress has been made due to non-availability of
around 3000 Acres of contiguous piece of land for the Steel Plant. Out of total land
of 6652 acres with FCIL at Sindri, only 498 acres (the area of existing fertilizer plant)
is encroachment free contiguous land, as against the requirement of 3247 acres of

encroachment free contiguous land for setting up the proposed facilities by SAIL.
New Plant Namrup-VI of BVFCL

2495. SHRI PANKAJ BORA: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the implementation status of the proposal for installation of a new plant
Namrup-VI of Brahmaputra Valley Fertilizer Corporation Limited (BVFCL);

(b) the viability status of BVFCL in this globalized market and the action taken by

Government for its survivality; and

(c) the status, profit and loss-wise of various units of PSUs on fertilizer during the
last three years and current year?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI NIHAL CHAND): (a) There is no proposal for installation of a
new plant with the name of Namrup-VI. However, a new brownfield ammonia-urea plant
at Namrup, with the name Namrup IV is proposed to be set up by a Joint Venture (JV)
involving Brahmaputra Valley Fertilizer Corporation Limited (BVFCL) at Namrup. The
proposal has received ‘in-principal’ approval of the Planning Commission and Board
for Reconstruction of Public Sector Enterprises (BRPSE) has also recommended for
setting up of a new plant at Namrup. Based on recommendation of the BRPSE, a note

for Cabinet Committee on Economic Affairs (CCEA) is under consideration.

(b) The production cost of the existing two Namrup Plants namely Namrup-II and
Namrup-III is much below the International price of Urea. These two units of BVFCL
being situated in the North-East, get concession in gas price to the tune of 40%. If
the company is financially restructured as recommended by BRPSE and since gas is
available at the existing concessional price, BVFCL can post net profit. Namrup-II and
IIT plants have already run for 38 years and 27 years respectively. In short term, the

operation of existing plants is viable. As assessed by an expert agency in 2011, these
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units can at the best continue for operations for 4 to 5 more years only. In the long
term, operation of these plants would be uneconomical due to gradual deterioration in
operational efficiency. Thus for long term survival, a new modern technology brownfield
plant having a capacity of 8.646 Lakh Metric Tonnes Per Annum (LMTPA) of urea,

utilizing the existing available gas has been proposed to be set up at Namrup.

(¢) Out of nine Public Sector Undertakings (PSUs) in the Department of Fertilizers,
two PSUs namely FCI Aravali Gypsum and Minerals India Ltd. (FAGMIL) and Projects
and Development India Ltd. (PDIL) have no production unit. FAGMIL is a mining based
company while PDIL is a consultancy organization. The Profit/Loss before tax of various

units of other fertilizer PSUs during the last three years is as under:

(R in crore)

Units 2011-12 2012-13 2013-14

National Fertilizers Ltd. (NFL)

Nangal (Punjab) 10.29 (-)70.35 (-)173.20
Panipat (Haryana) (-)50.81 (-)116.71 (-)38.77
Bathinda (Punjab) 2.57 (-)74.68 (-)19.75
Vijaipur-I (Madhya Pradesh) 32.33 (-)6.66) (-)29.61
Vijaipur-1I (Madhya Pradesh) 187.36 34.22 97.40
Madras Fertilizers Limited (MFL)
Chennai (Tamilnadu) 111.99 24.44 100.04
Rashtriya Chemicals and Fertilizers Limited (RCF)

Trombay (Mumbai, Maharashtra) 194.48 129.01 77.62
Thal (Raigad, Maharashtra) 97.53 151.52 272.27
Brahmaputra Valley Fertilizers Ltd. (BVFCL)

Namrup-II (Assam) 22.73 12.19 1.05
Namrup-III (Assam) 15.87 99.67 1.69

The Fertilizers and Chemicals Travancore Ltd. (FACT)*
Udyogmandal Division, Kerala 19.80 (-)353.96 (-)264.96
Kochin Division, Kerala

The Fertilizer Corporation of India Limited (FCIL)
All fertilizer units of the company are laying closed since 2002.
Hindustan Fertilizer Corporation Ltd. (HFCL)

All fertilizer units of the company are laying closed since 2002.

*FACT prepares profit/loss in respect of the company not unit-wise.

For the first quarter of the financial year 2014-15, the financial results are still

under finalization.
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FDI in pharmaceutical sector

2496. SHRI GARIKAPATTI MOHAN RAO: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government proposes to boost research and development in

pharmaceutical sector;
(b) if so, the details thereof;
(c) whether FDI in pharmaceutical sector is permitted/contemplated,;
(d) if so, the details thereof; and
(e) the future steps proposed to be taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI NIHAL CHAND): (a) and (b) Yes, Sir. There are seven National
Institutes of Pharmaceuticals Education and Research (NIPERs) under the aegis of
Department of Pharmaceuticals, one each at Mohali, Ahmedabad, Hyderabad, Guwahati,
Hajipur, Kolkata and Rae-Bareli, with the prime objective to nurture and promote quality
and excellence in pharmaceutical education and research. The Government has also
approved setting up of a National Centre for R & D in Bulk Drugs at NIPER, Hyderabad.
Department of Biotechnology has been supporting research and development in the field
of biomolecules for prophylactic/therapeutic purpose, similar biologics, medical devices
and diagnostics. The R & D support is extended through grants-in-aid and public private
partnership programs. Also, the Department of Science and Technology is implementing
a plan scheme viz; Drugs and Pharmaceutical Research Programme (DPRP) through
which the Department extends grants-in-aid and soft loan for promoting R & D in drugs

and pharmaceutical sector.

(c) to (e) Yes, Sir. The extant FDI policy in pharmaceutical sector allows 100% FDI
through automatic route for Greenfield investment, 100% FDI is permitted for brownfield
investment in the Pharmaceutical sector under the Government approval route. With a
view to protect the domestic pharmaceutical sector including the production of generics,
the Government has decided that ‘non-compete’ clause would not be allowed except in

special circumstances with the approval of the Foreign Investment Promotion Board.
Technology enabled Post Office

2497. DR. R. LAKSHMANAN: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government has formulated a vision of having technology enabled
Post Office;
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(b) if so, the details thereof and funds earmarked since inception of the vision; and
(c) the details of targets achieved under this vision and funds spent in this regard?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) Yes, Sir.

(b) The Government has approved Department of Post IT Modernization project
of X 1877.2 crores in August 2010 which was revised in November 2012 with a total
outlay of X 4909 crores. The IT Modernization project aims at modernization and
computerization of all post offices in the country including 1,33,000 branch post offices
in rural areas. It is an ambitious transformational project undertaken by the Department
of Posts. By setting up an IT infrastructure spanning across all post offices, including
branch post offices in rural areas, the department will be able to harness the benefits of
consolidated real time information and capabilities across various functional silos as well
as geographical reach. The transformation of the physical network to a digital network
also will provide a national asset for all users, apart from post offices, including various
government departments, business houses and citizens to use the IT enabled country
wide network for communication, banking, insurance and service delivery needs with
transaction data. The project will create a national asset of 1,55,000 networked post
offices. This mega IT driven transformation is the first of its kind undertaken by any
postal operator in the world as well as any government department in the country. It
involves development of scalable, integrated and modular software covering all operations
of the Department of Posts, including Post office Savings Bank, Postal Life Insurance,
Mail Operations along with establishment of the required IT infrastructure including Data
Centre, Disaster Recovery Centre, WAN Networking of the Departmental Post Offices,
development of rural information communication technology (Rural ICT) in rural post
offices and providing rural post offices with mobile devices which are Aadhaar enabled
and will also act as micro-ATMs apart from transacting Post Office Savings. This project
will equip the Department of Posts to play a more pro-active role towards transforming
the rural economic landscape in the country, apart from providing value added mail and

financial services to the urban customers.

The Department of Posts has a network of approximately 1,55,000 post offices out of
which 1,33,000 are rural branch post offices. The transformation of the physical network
to a digital network also will enable the Government to use the postal network to reach
out to the rural population for efficient delivery of social service schemes, apart from
improving the communications, banking, insurance, mails and other service delivery
needs of the citizens. The IT modernization project, particularly the rural ICT solutions
will thus rebuild the rural postal network to create an institutional infrastructure for last

mile delivery of all government services to citizens. The project will make the Post office
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the focal point of delivery for social security and employment guarantee schemes of
Centre and State Government including disbursement of wages under MNREGS, Pension
and scholarship, etc. through Direct Benefit Transfer and biometric authentication of

financial transactions.

The IT project also aims to provide customer interaction through multiple channels
like call centres and internet, ATM, mobile banking and net banking for PO Savings Bank
customers. It will provide an electronic and secure mode of money transfer including

doorstep delivery even in rural areas.

The Department of Posts is thus poised to transform itself to play an even more
significant role by bridging the urban rural divide and bringing IT-enabled services to all
sections of the society through 1,55,000 IT — enabled post offices. The reduction of paper-
based processing would also enable an environmentally sustainable greener post office.

(c) The IT Modernisation Project of India Post is being implemented through eight
segments dealing with various components of the Project keeping in view the large Post
Office network variety/ complexity of services being delivered through the post offices.

The present position in respect of the eight segments (Request for Proposals) is as under:

Sl Name of the Present Position
No. Contract (RFP)

1 2 3

1. Data Centre Contract signed on 14.05.12.

Facility (DCF) Implementation started on 28.12.12.
The Primary Data Centre started functioning from 3.04.13.
DC was dedicated to Nation on 24.01.14.
Status of Disaster Recovery Centre (DRC): Setting up of
DRC is under progress.

2. Network Contract signed on 16.5.2012.
Integrator (NI) Implementation started on 28.09.12.
WAN roll out is in progress. So far Wide Area Network has
been rolled out in 23747 locations.

3.  Financial System  Contract signed on 09.08.2012.
Integrator (FSI) Implementation started on 28.09.2012.
CBS roll out is in progress. So far 676 Post Offices have
been switched over to Core Banking Solutions (CBS). ATM
services have gone live in four Head Post Offices. Postal
Life Insurance (PLI) Pilot roll out is in progress. So far 3500
Post Offices have gone live in PLI services.

4.  Change Contract signed on 25.06.2012.
Management Implementation started on 15.10.2012.
(CM) Training, communication and Change agents-Continuous

activities.
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1 2 3

5. Core System Contract signed on 15.04.13.
Integrator (CSI) Implementation started on 15.04.2013.
Installation and commissioning of Central Hardware
completed. Detail design documents completed. Testing of
common infrastructure solution completed. Roll out is in
progress.
6.  Mail Operations ~ RFP was issued on 17.05.2013. After completion of bids

Hardware (MOH) evaluation’ formalities LOI has been issued on 3.02.14 to the
selected bidder. Action is underway to enter into contract.

7. Rural Hardware  Earlier two bids were annulled. Once on 16.05.13 due to
(RH) failure on the part of the bidder to furnish Performance
Bank Guarantee and second time on 23.11.13 due to lack of
competition. Fresh RFP was issued on 04.02.14. Last date
for submission of bids is 04.04.14. Pre-qualification and
technical bids evaluation completed. Financial bids opened

on 13.05.14. Evaluation is in progress.

8. Rural System Contract signed on 28.02.2013. Roll out kept on hold to
Integrator (RSI) align with RH-RFP finalisation.

Funds spent so far, year-wise, for the project:

Financial Year Funds Spent (in crores)
2010-11 3 151.84
2011-12 391.92
2012-13 3 21.97
2013-14 3 253.73

Augmenting telecom infrastructure in North-East and hilly States

2498. SHRI P. BHATTACHARYA: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state :

(a) whether Government has taken note of deficient mobile services viz. connectivity
problems, dropping calls, weak signals etc. provided by BSNL in the North-East and
other hilly States/areas;

(b) if so, the details thereof;

(c) whether there are reports that a number of towers in Himachal Pradesh and
other hilly States have been installed but not yet activated, if so, the details thereof and
the reasons therefor; and

(d) the action taken/proposed to be taken in this regard including augmenting telecom
infrastructure in North-East/Hilly States/areas, so as to ensure seamless service to the

customers in these States/areas?
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THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) and (b) Yes, Sir, Government is conscious
of the deficient services including poor connectivity of the mobile network of Bharat
Sanchar Nigam Limited (BSNL) in the North East and other Hilly States. Government
is committed to improve the Quality of Service (QoS) of mobile services of BSNL by
addressing problems in connectivity and service delivery.

Quality of Service (QoS) parameters are prescribed by the Telecom Regulatory
Authority of India (TRAI). While BSNL meets the benchmark parameters in general, the
services of BSNL are below the benchmark levels for certain parameters in certain areas.
The deficiencies in QoS parameters are on account of network performance, customer
service delivery, congestion, inadequate network coverage etc. Call drop rates in the
North-East Region are higher as there are coverage problems in some areas. Details for
QoS assessed on network parameters for the quarter ending March, 2014 as provided
by TRAI are given in the Statement-I1 (See below).

(c) BSNL has reported that in State of Himachal Pradesh, 54 Base Transceiver
Stations (BTSs) tower are installed but not activated due to delay in electric connections
by Himachal Pradesh State Electricity Board (HPSEB). BSNL has informed that there
is no tower installed but not activated in other hilly States.

(d) BSNL is expanding its network across the country including Himachal Pradesh
and hilly states through installation of 15 Million lines at a cost of I 4804 crores under
Phase-VII plan. Details of Phase-VII expansion plan of BSNL in hilly States are given
in the Statement-II (See below).

New BTSs are planned to improve signal quality and regular RF optimization is
being done. Under Phase-VII expansion plan total 2202 BTS (2G) and Node-B (3G)

have been planned for hilly states, out of which 984 have been commissioned.

Telecom Commission has in its meeting on 13-06-2014 approved a comprehensive
Telecom Development Plan for North-Eastern Region (NER) at an estimated cost of
% 5336.18 crores as per the recommendations of TRAI. Main thrust areas identified for

improvement and augmentation of telecom services in NER are as below:
(1) to provide 2G mobile coverage to all identified uncovered Villages.
(i1) to provide seamless 2G mobile coverage along the National Highways in NER.

(iii) to ensure reliability of and redundancy in the transmission network at State
capitals and district headquarters in NER.

Uncovered villages without mobile connectivity in the country will be covered in
a phased manner, with villages in hilly states other than those in North Eastern Region
(NER) proposed to be taken up in the first phase with funding support from Universal
Service Obligation Fund (USOF).
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BSNL performance monitoring indicators for quality of service maintained by

Telecom Regulatory Authority of India

Network Parameter

Benchmark Service Area Performance

BTSs Accumulated downtime (not available for
service) (%age)

Worst affected BTSs due to downtime (%age)

Call Set-up Success Rate (within licensee's own
network)

SDCCH/ Paging Channel Congestion (%age)
TCH Congestion (%oage)
Call Drop Rate (%age)

Worst affected cells having more than 3% TCH
drop

Connection with good voice quality

<2%

<2%

>95%
<1%
<2%
<2%

<3%

>95%

Assam
North East
Assam
North East
North East

North East
North East
ASSAM
North East
Assam
North East
Assam
North East

2.84
5.52
6.02
17.05
94.67

3.55
4.53
2.12
4.50
5.96
10.40
90.47
93.68

Note: TCH: Traffic Channel
SDCCH: Standalone Dedicated Control Channel
BTS- Base Transceiver Station

North East includes Arunachal Pradesh, Meghalaya, Manipur, Nagaland, Tripura, Mizoram

Statement-I1

Table showing status of BTSs and Nodes B zone-wise as on 31.05.2014
and Phase-VII expansion plan

S1. Name of Circle Cellular Capacity Node-B in BTS in

No. capacity allocation ~ Ph.VII for3  Ph.-VII

ason May, under Ph.VII G services for 2G

2014 services
1. Assam 13,56,671 1,50,000 70 174
2. North East-I 6,46,602 3,00,000 144 285
3. North East-II 6,07,553 3,50,000 244 254
4, Himachal Pradesh 12,85,461 4,00,000 110 317
5. Jammu And Kashmir 13,51,607 1,50,000 20 125
6. Uttarakhand 10,01,452 4,00,000 139 320
TotaL 62,49,346 17,50,000 727 1,475

Note: North East-I includes, Meghalaya, Tripura and Mizoram
North East-IT includes Arunachal Pradesh, Nagaland and Manipur

BTS- Base Transceiver Station
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Cyber appellate tribunal

2499. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that country’s first and only cyber appellate tribunal has been

lying defunct since June, 2011 since the previous Chairperson retired;

(b) whether it is also a fact that several cases referred to the tribunal were adjourned
due to non-availability of the Chairperson and the Member Judicial to pass judicial

orders; and
(c) if so, the details thereof and by when these positions would be filled ?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) After the retirement of previous Chairperson
w.e.f. 30.06.2011, Cyber Appellate Tribunal (CAT) is not able to discharge its functions,
as in accordance with IT Act, 2000 amended till date, a Bench is constituted by the
Chairperson of the Cyber Appellate Tribunal with one or two Members of such Tribunal
as the Chairperson may deem fit. However, registry of the Tribunal is functional. The
appeals filed during this period have been registered and are being listed before the

Registrar for completion of pleadings to be placed before the bench.

(b) and (c) Yes, Sir. 31 appeals are pending for disposal. As regards, status of
filling up the posts of Chairperson and the Member (Judicial), it is mentioned that duly
constituted Screening-cum-Selection Committee has since furnished its recommendations
for the above posts. No time frame can be indicated for filling up the above posts keeping

in view the procedures involved.
Launching of new innovative digital spectrum

2500. SHRI PANKAJ BORA: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government proposes to launch a new innovative digital spectrum in

the country; and
(b) if so, the details thereof ?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) There is no proposal on new innovative digital

spectrum under consideration of the Government.

(b) Does not arise in view of (a) above.
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Installing of BSNL towers

2501. SHRI BHUPINDER SINGH: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) how many proposals are pending in the Ministry for installing BSNL towers in
different States, State-wise break up thereof; and

(b) how many BSNL towers are planned to install in Odisha in 2014-15 and 2015-16?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) No such proposal from Bharat Sanchar Nigam
Limited (BSNL) is pending in the Ministry. However, Union Cabinet approved a proposal
to install mobile towers at 2199 locations with funding support for capital investment
and operation expenses from Universal Services Obligation Fund (USOF) in the States of
Andhra Pradesh, Bihar, Chhattisgarh, Jharkhand, Maharashtra, Madhya Pradesh, Odisha,
Telangana, Uttar Pradesh and West Bengal, which are affected by Left Wing Extremism
(LWE). BSNL has been nominated to execute the work. The State-wise details of mobile

towers are as under:

SI. Name of the State Number of Mobile Towers already Total
No. Towers proposed to  commissioned
be set up by BSNL
1. Andhra Pradesh and Telangana 224 3 227
2. Bihar 184 0 184
3. Chhattisgarh 146 351 497
4.  Jharkhand 782 0 782
5. Madhya Pradesh 16 6 22
6. Mabharashtra 57 3 60
7. Odisha 253 0 253
8. Uttar Pradesh 78 0 78
9. West Bengal 96 0 96
TotaL 1836 363 2199

(b) BSNL has planned to install 2,280 Base Transceiver Station (BTSs) and Node-Bs
(for 2G and 3G mobile services) in Odisha Telecom Circle during 2014-15. There is no

plan under consideration of BSNL for installation of towers in Odisha during 2015-16.
Mobile Number Portability

2502. SHRI C.M. RAMESH: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that after launch of the Mobile Number Portability (MNP)
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by Government, the subscribers shifting from Government owned PSUs viz., BSNL and

MTNL to other service providers have increased;
(b) if so, the steps taken by Government to arrest such trend; and
(c) if no such action is taken, the reasons therefor?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) Bharat Sanchar Nigam Limited (BSNL) has
reported that as on 31.5.2014 total 45,80,582 customers have ported out of BSNL and
33,57,666 have ported-in. While in the case of Mahanagar Telephone Nigam Limited
number of customers porting-out is 2,78,351 and number of customers porting-in is
69,163.

(b) and (c) BSNL and MTNL have taken a number of measures to arrest such trend.

These are as follows:

* To improve quality of Network and provide better services, BSNL and MTNL
are augmenting their BTSs (Base Transceiver Stations) in areas where congestion
is observed, optimizing their networks and monitoring of uptime of their BTSs

continuously.
*  Exemption of porting fees from subscribers coming to BSNL network.

* Setting up of special cells by circle offices to contact customers and address

their grievances.
»  Launch of aggressive data plans and competitive prices for all wireless products.
* Additional incentives for sales channels.

*  Wide publicity through media highlighting the advantage of availing services
from BSNL namely trusted brand, transparent billing, widest network coverage

and competitive rates etc.
Improving landline business of BSNL

2503. SHRI D.P. TRIPATHI: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that BSNL's landline business is incurring losses;
(b) if so, the details thereof;

(c) whether it is also a fact that BSNL plans to scale down the manpower strength

engaged in landline business; and

(d) if so, the steps Government would take to improve the landlines business of
BSNL?
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THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) and (b) Yes, Sir.

Bharat Sanchar Nigam Limited (BSNL) has reported their loss figures for the last
three financial years as given below:

(Figures in crores)

Particulars 2013-14 2012-13 2011-12
Profit/(Loss) for landline business (14,979)* (13,445) (12,669)
Net Profit/ (Loss) of BSNL (7,085)* (7,884) (8,851)

*The figures for FY 2013-14 are provisional and unaudited.

(c) BSNL is preparing a plan for financial revival and comprehensive HR (Human

Resource) restructuring for the company. The details are yet to be finalised.
(d) BSNL has taken the following steps for improving its landlines business:

* Migration from Public Switched Telephone Network (PSTN) to Next
Generation Network (NGN) in the current Five Year Plan to provide
Enhanced Value Added Services (VAS) like Personalized Ring Back Tone,
Broadband VAS, Multi Media Video Conferencing, Wide area Centrex,
Voice over Internet Protocol (VOIP) services and fixed- mobile services

convergence etc.

* Redeployment of workforce with more focus on Sales, Distribution and

customer care activities.

* Measures to retain and enhance the landline connectivity by increasing

penetration of broadband.

» Sales and Marketing set up has been strengthened by having exclusive

channel management team consisting of 4500 exclusive sales representatives.

* Introduction of Call Detail Record (CDR) based billing, commercial and

fault repair service and work order management system.

BSNL network

+2504. SHRI NARENDRA KUMAR KASHYAP: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether BSNL is the largest network under Central Government which covers
across the country including metropolitan cities but the network is weak at many places

due to which mobile phone do not function properly;

TOriginal notice of the question was received in Hindi.
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(b) whether Government will contemplate for betterment of this largest network in

the country, if so, by when; and
(c) if not, the reasons therefor?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) to (c) Yes, Sir. Bharat Sanchar Nigam Limited
(BSNL) is the largest network under Central Government which covers all parts of the

country excluding Delhi and Mumbai.

BSNL is committed to improve the Quality of Service (QoS) of mobile services by

addressing problems in connectivity and service delivery.

Quality of Service (QoS) parameters are prescribed by the Telecom Regulatory
Authority of India (TRAI). While BSNL meets the benchmark parameters in general, the
services of BSNL are below the benchmark levels for certain parameters in certain areas.
The deficiencies in QoS parameters are on account of network performance, customer

service delivery, congestion, inadequate network coverage and electric power supply etc.

Various schemes are being implemented by Government with financial support from
Universal Service Obligation Fund (USOF) for expansion of telecom services across the

country. Details of such schemes are as below:

(1) 5,725 Mobile towers have been installed by BSNL with the financial support of
USOF under the Shared Mobile Infrastructure Scheme in villages or cluster of

villages having population of 2,000 or more and not having mobile coverage.

(i) Union Cabinet approved a proposal to install mobile towers at 2,199 locations
identified by Ministry of Home Affairs (MHA) in the States of Andhra
Pradesh, Bihar, Chhattisgarh, Jharkhand, Maharashtra, Madhya Pradesh, Odisha,
Telangana, Uttar Pradesh and West Bengal, which are affected by Left Wing
Extremism (LWE). Bharat Sanchar Nigam Limited (BSNL) has been nominated
to execute the work. The revised project cost of I 3,567.58 crores has been
recommended for approval by the Telecom Commission in its meeting on
13.06.2014

(i) BSNL is actively engaged in preparing a revival plan for improvement in quality
of services, addressing legacy issues and expansion of network coverage, focus
on customer care, service delivery, service assurance, and revenue and asset
management.

(iv) BSNL is expanding its network capacity by 15 million GSM lines through
installation of 24,765 Base Transceiver Stations (BTSs) and Node-Bs for 2G
and 3G services as part of its Phase-VII expansion plan at cost of ¥ 4,804

Crores.
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Blocking websites having derogatory remarks and sensitive contents

2505. DR. T.N. SEEMA: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether despite various Court Orders, Government is finding it difficult to block
certain websites having derogatory remarks and sensitive contents;

(b) if so, the details thereof and reaction of Government thereto;
(¢) the mechanism existing with Government to address such issues;
(d) the effective steps taken / being taken by Government to correct the situation;

(e) whether Government is planning to take action against the Internet Service
Providers (ISPs) for their technological shortcomings in failing to block such websites;

(f) if so, the details thereof; and

(g) the steps taken by Government to include needful clauses in operational licensing
agreements of these ISPs?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) and (b) Instructions for blocking of websites /
URLs by Internet Service Providers (ISPs) are issued by Department of Electronics and
Information Technology to Department of Telecommunications as per the direction of
various Court Orders. Compliances are also received from all the major ISPs. However,
difficulties have been reported by ISPs to block the websites when the parameters relating
to identification of such websites is encrypted with “https” / secured pages. Further,
there are constraints of resources in terms of capacity of the infrastructure deployed by
the Internet Service Providers.

(c) and (d) The Government is in regular touch with Internet Service Providers
to address the difficulties. ISPs are in the process of upgrading their infrastructure
and technology to effectively address the shortcomings with regard to identifying and
blocking encrypted websites / URLs. Further, Government is in regular touch with
Social Networking sites, having their offices in India, to block objectionable contents at
the source in their websites. Government has also initiated Research and Development
programmes to identify encrypted communication in order to block such objectionable
communication.

(e) and (f) As per Section 79 of the Information Technology Act 2000, Intermediaries
including ISPs are not liable for any third party information, data or communication link
made available by them if they observe due diligence.

(g) The license Agreement with ISPs are amended from time to time in public
interest, in the interest of the security of the state or for the proper conduct of

Telecommunications.
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Notification of electric products under BIS Act

2506. SHRIMATI WANSUK SYIEM: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government wants to notify mobile phone safety standards under
the Bureau of Indian Standards Act to ensure compliance of the Telecom Department
mandated 'safe radiation limits' from domestic as well as foreign handset makers;

(b) whether the radiation level is measured in terms of Specific Absorption Rate
(SAR) with a permissible maximum of 1.6 watts per kg.;

(c) whether Department of Electronics & IT had notified 15 electronic products
under the BIS Act to ensure that they meet safety standards; and

(d) if so, the details thereof?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) Government has not taken such a decision.

(b) and (c) Yes, Sir.
(d) The details are given in the Statement.

Statement

15 Electronic products notified under BIS Act by the
Department of Electronics and IT for ensuring the safety standards

SCHEDULE
SI. Product Indian Standard Title of Indian Standard
No. Number
1 2 3 4
1.  Electronic Games IS 616:2010 Audio, Video and Similar Electronic
(Video) Apparatus - Safety Requirements
2.  Laptop/Notebook/ IS 13252:2010  Information Technology Equipment
Tablets - Safety - General Requirements
3. Plasma /LCD /LED IS 616:2010 Audio, Video and Similar Electronic
Televisions of screen Apparatus - Safety Requirements
size 32" & above
4.  Optical Disc Players IS 616:2010 Audio, Video and Similar Electronic
with built in amplifiers Apparatus - Safety Requirements
of input power 200W
and above
5. Microwave Ovens IS 302-2-25:1994 Safety of household and simi-

lar electrical appliances: Part 2
Particular requirements: Section 25
Microwave ovens
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2 3 4

6. Visual Display Units, IS 13252:2010 Information Technology Equipment
Video Monitors of - Safety - General Requirements
screen size 32" and
above

7.  Printers, Plotters IS 13252:2003 Information Technology Equipment

- Safety - General Requirements
8. Scanners IS 13252:2010 Information Technology Equipment

- Safety - General Requirements

9. Wireless Keyboards IS 13252:2010 Information Technology Equipment
- Safety - General Requirements

10.  Telephone Answering IS 13252.2010 Information Technology Equipment

Machines - Safety -General Requirements
11.  Amplifiers with input IS 616.2010 Audio, Video and Similar Electronic
power 2000W and Apparatus - Safety Requirements
above
12.  Electronic Musical IS 616.2010 Audio, Video and Similar Electronic
Systems with input Apparatus - Safety Requirements
power 200W and
above
13.  Electronic Clocks with IS 302-2:26:1994 Safety of household and similar
Mains Powers electrical appliances: Part 2 Particu-
lar requirements: Section 26 Clocks
14.  Set Top Boxes IS 13252:2010 Audio, Video and Similar Electronic
Apparatus - Safety Requirements
15. Automatic Data IS 13252:2010 Information Technology Equipment
Processing Machine - Safety - General Requirements

Implementation of e-Governance

2507. SHRIMATI JAYA BACHCHAN: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government has taken any initiative to implement e-Governance plans

in the country;
(b) if so, the details thereof and if not, the reasons therefor; and

(¢c) whether Government has taken steps to enroll State Governments and local

bodies in these programmes, the details thereof ?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) Yes, Madam.

(b) and (c) Government of India has approved National e-Governance Plan (NeGP)

on 18th May, 2006 with a common vision, implementation methodology and management
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structure to implement e-Governance projects in the country. NeGP comprises of 31
Mission Mode Projects (MMPs) being implemented at the central, state and local
Government levels and have a singular mission to make all Government services
accessible to the common person in his/her locality, through efficient, transparent
and reliable mechanisms. These consists of 11 central MMPS, 13 state MMPs and 7
integrated MMPs. The common program support components are aimed at creating the
right governance and institutional mechanisms, core infrastructure, policies and standards
and the necessary legal framework for adoption of e-Governance in the country. The
implementation status of Mission Mode Projects (MMPs) has been given in the Statement
(See below).

Under the programme, robust e-infrastructure is being created to facilitate deployment
of ICT solutions by various Departments and state Governments. Significant progress
has been made in the implementation of the core infrastructure components and also in
most of the Mission Mode Projects. 33 SWANSs and 23 State Data Centres are already
operational. The State Service Delivery Gateways (SSDGs) have been implemented in
19 States. For making public services available to citizens on anytime, anywhere basis,
Department of Electronics and Information Technology has established 1,35,598 Common
Services Centres across the country for enabling the people to access e-Governance
services. Under the Mobile Seva project, an integrated common Mobile Service Delivery
Gateway (MSDG) has also been created and made operational for enabling Government
Departments to deliver mobile based services. Under the Capacity Building Scheme,
State e-Mission Teams (SeMTs) have been setup in 35 States/UTs and over 5700 officials
have been trained through STeP trainings. Standards have been laid down in the areas
of open standards, biometric standards, metadata and data standards, localization and
language technology standards, etc. E-District MMP, which aims to provide high volume
services that are delivered from the district or sub-district level and are currently not
covered by any MMP under the NeGP is being implemented in all districts across the
country. Significant progress has also been made in the delivery of services identified
under the various Mission Mode Projects. A total of 222 services are being provided at

an average of over 11.76 Cr e-Transactions /month (from Jan’14-April’14).

e-Municipality is one of the state MMPs which aims to improve service delivery
mechanism, achieve better information management and transparency and ensure citizens'
involvement in governance. The project was funded as part of the capacity building under
JNNURM. Presently 25 ULBs in 15 States have either implemented or have projects
under implementation. In addition, some ULBs/ States like Karnataka have implemented
solutions with their own funds. 5 projects (out of 26 approved by CSMC), have achieved

Go-Live status for their services.
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Statement

Implementation status of Mission Mode Projects

Mission Mode Project Implementing Line Ministry/ Implementation Status

(MMP) Department
1 2 3
Central MMPs
MCA 21 Ministry of Corporate Affairs Post-implementation
Pensions Department of Administrative Post-implementation
Reforms and Public Grievances
Income Tax Income Tax Department Post-implementation

Central Excise and
Customs

Banking
Insurance
Passport
e-Office (Pilot)

UID

India Post

Immigration Visa

Foreigners Registration

and Tracking

India Portal

NSDC

e-Trade (EDI)
e-Courts*
CSC

e-Biz(Pilot)

e-Procurement

Commercial Taxes*

Treasuries*

e-District

Central Board of Excise and Customs

Industry Initiative
Industry Initiative
Ministry of External Affairs

Department of Administrative
Reforms and Public Grievances

Unique Identification Authority of
India

Department of Post
Ministry of Home affairs

Integrated MMPs

Department of Electronics and
Information Technology

Department of Electronics and
Information Technology

Department of Commerce
Department of Justice

Department of Electronics and
Information Technology

Department of Industrial Policy and
Promotion

Department of commerce
State MMPs

Department of Revenue
C/o Ministry of Finance

Ministry of Finance

Department of Electronics and
Information

Post-implementation

Post-implementation
Post-implementation
Post-implementation

Implementation

Implementation

Implementation

Implementation

Post-implementation

Post-implementation

Implementation
Implementation

Implementation

Implementation

Implementation

Implementation

Implementation

Implementation
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1 2 3

Land Records (NLRMP) Ministry of Rural Development Implementation

Road Transport Ministry of Road Transport and Post-Implementation
Highways

Police CCTNS Ministry of Home Affairs Implementation

e-Municipality Ministry of Urban Development Implementation

e-Panchayat Ministry of Panchayati Raj Implementation

Agriculture Department of Agriculture and Implementation
Cooperation

Employment Exchange Ministry of Labour and Employment  Design and

Development

PDS Department of Food and Public Implementation
Distribution

Health Ministry of Health Conceptualization

Education Ministry of Human Resource Conceptualization
Development

Setting up of Electronic Commission

2508. SHRI A.W. RABI BERNARD: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government propose to set up an independent Electronic Commission
similar to the Telecom commission to serve as a one-stop shop to address all matters

relating to the electronic design and manufacturing sector;
(b) if so, the details thereof;

(c) whether the proposed Commission would provide all the assistance to hasten

the progress of electronic clusters being set up in different parts of the country; and
(d) if so, the details thereof ?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) to (d) Yes, Sir. National Policy on Electronics
(NPE), proposes to set up National Electronics Mission with industry participation to
evolve programmes in pursuit of the laid down policies and also to create Institutional
mechanism to advance the implementation of various programmes aimed at achieving
the objective enumerated in this policy and to promote India as an Electronics Hardware

Manufacturing Hub and suitably market “Brand India” in Electronics.

A draft Cabinet Note was circulated in 2011 with the objective of approving the
National Electronics Mission and for creating a two tier structure, comprising of National
Electronics Advisory Board (NEAB) and a National Electronics Commission (NEC).
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This mechanism was expected to act as a single-window to formulate policies for the
consideration of Government. Suitable delegation of powers was also proposed under
this structure. The said proposal for delegating powers to the single-window structure

was not agreed to by Department of Expenditure and the Planning Commission.
Notifying mobile phone safety standards

2509. SHRI A.W. RABI BERNARD: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government has decided to notify mobile phone safety standards under
the Bureau of Indian Standards (BIS) Act from Indian Telegraph Rules to ensure legal
powers to demand compliance of the Telecom Department mandated 'safe radiation limit'

from handset makers;
(b) if so, the details thereof; and

(c) whether utilising the BIS route would be the practical way to enforce DoT's
Specific Absorption Rate (SAR) value notification for handset makers as it ensures that

they were registered and met Indian safety standards ?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) No, Sir.

(b) and (c) Do not arise in view of (a).
Land and building assets of BSNL and MTNL

2510. SHRI K.N. BALAGOPAL: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government has data regarding total land and building assets of BSNL
and MTNL;

(b) if so, the area-wise details thereof in different States including urban and rural,

separately; and
(c) the total value of BSNL and MTNL assets as per accounts?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) Yes, Government has data regarding total land
and building assets of BSNL and MTNL.

(b) The area wise details of BSNL Lands and Buildings assets in different states
including urban and rural, is given in the Statement-I and II respectively (See below).
The details of MTNL Land and Buildings is given in the Statement-III (See below).
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(c) The total value of BSNL and MTNL Land and Building assets as per their

accounts on 31.3.2014 is as follows:

SI. No. Name of PSU Amount in X Crores
1. BSNL 5528.65
2. MTNL 1430.39
Statement-I

Area-wise details of land assets of BSNL in different States (including Urban and Rural)

S1. No. Name of State Total Area of Land in sq. Meters
l. Andaman and Nicobar 135450
2. Andhra Pradesh 3178763.55
3. Arunachal Pradesh 147733.58
4. Assam 562857.70
5. Bihar 894569.28
6. Chhattisgarh 824615
7. Delhi 1478569.54
8. Gujarat 3020110.64
9. Haryana 1008749.37

10. Himachal Pradesh 200964.23
11. Jammu and Kashmir 300620.27
12. Jharkhand 866077.12
13. Karnataka 2658632.06
14. Kerala 1857666.11
15. Madhya Pradesh 4230168.00
16. Maharashtra 6281952.16
17. Manipur 170028.35
18. Meghalaya 235804.73
19. Mizoram 148458.16
20. Nagaland 238010.33
21. Odisha 1424543.00
22. Punjab 1331853.23
23. Rajasthan 2710312.52
24. Tamilnadu 3887818.55
25. Tripura 177246.24
26. Uttar Pradesh 4381804.83
27. Uttaranchal 292014.51
28. West Bengal 2423016.48
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Statement-11

Area-wise details of building assets of BSNL in different States

(including Urban and Rural)

Sl. No. Name of State Total Area of Buildings in sq. Meters
1. Andaman and Nicobar Island 21573.00
2. Andhra Pradesh 798011.48

3 Arunachal Pradesh 32157.52
4. Assam 317913.49
5. Bihar 280258.12
6. Chhattisgarh 131984.90
7. Delhi 1060460.79
8. Gujarat 842382.99
9. Haryana 222593.79

10. Himachal Pradesh 104338.68
I1. Jammu and Kashmir 66046.45
12. Jharkhand 173321.97
13. Karnataka 731576.04
14. Kerala 623494.01
15. Madhya Pradesh 744296.70
16. Mabharashtra 1367747.77
17. Manipur 17003.80
18. Meghalaya 84805.50
19. Mizoram 40787.94
20. Nagaland 30246.88
21. Odisha 321190.10
22. Punjab 538327.27
23. Rajasthan 582034.75
24. Tamilnadu 1142311.08
25. Tripura 61163.19
26. Uttar Pradesh 1027668.55
27. Uttaranchal 103353.28
28. West Bengal 750798.14




112 Written Answers [RAJYA SABHA] to Unstarred Questions

Statement-111
Area-wise details of MTNL land and building assets in different units

Sl1. No. Name of MTNL Unit Land Building
(Area in sq. meter) (Area in sq. meter)
1. Delhi 150,321.88 429,474.52
2. Mumbai 897,500.11 603,438.93
TotAL 1047821.99 1032913.45

Note: Land and buildings of MTNL falls in Urban Area only.

Demand to absorb Grameen Dak Sevaks as Postman

2511. SHRIMATI GUNDU SUDHARANI: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that undivided Andhra Pradesh was the second largest State
having 2.7 lakh Grameen Dak Sevaks (GDSs) working;

(b whether there have been demands for absorbing them as Postman;

(c) if so, how many GDSs have been absorbed as Postman during the last ten years,

year-wise and State-wise with a particular reference to Andhra Pradesh; and

(d) the other demands being made by Grameen Dak Sevaks and the action taken

by the Ministry on those demands?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) The number of Gramin Dak Sewaks (GDS) in
Andhra Pradesh and Telengana taken together is 27,087 (Twenty Seven Thousand Eighty
Seven). In terms of strength of GDS as on 01.07.2014, it is 2nd largest in the Country.

(b) The issue of demand by Gramin Dak Sevaks for absorption to Postman cadre
does not arise as provision already exists for their absorption to the cadre of Postman,

based on limited departmental competitive examination.

(c) Details of Gramin Dak Sevaks absorbed to the cadre of Postman during the

last 10 years, year-wise and State wise with particular reference to Andhra Pradesh are

as under:

State 2004 2005 2006 2007 2008 2009 2010 2011 2012 2013
Andhra Pradesh 13 15 160 78 35 53 265 236 63 178
Telangana 7 52 45 8 8 175 145 16 66 33
ToTtAL 20 67 205 86 43 228 410 252 129 211

(d) Status of other demands made by Gramin Dak Sevaks is given in the Statement.
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Statement

Status on demands of Gramin Dak Sevaks

SI. No.

Issue

Action taken/Government’s view

1.

Demand for regularization as

Government servant

Demand for restoration of
parity in bonus ceiling with

departmental employees

Demand for cent per-cent
compassionate engagement to
GDS posts from dependents
of Gramin Dak Sevaks dying

while in employment

Gramin Dak Sevaks, about 2,65,000 in
number are a distinct category of employ-
ees, who do not form part of the regular civil
service. They are governed by a separate set
of conduct and engagement rules. They are
engaged for 3 to 5 hours in a day. Their live-
lihood is not solely dependent on the allow-
ances paid by the Postal Department. They are
mandatorily required to possess independent
sources of income for adequate means of live-
lihood. They are discharged on attaining the
age of 65 years and while in employment are
required to have residence mandatorily within
the post village/delivery jurisdiction of the post
office.

The Hon’ble Supreme Court in the
matter of Superintendent of Post Offices vs.
PK Rajamma (1977)(3) SCC has also held that
the Extra-Departmental Agents [now called
Gramin Dak Sevaks] are holders of the civil

post outside the regular civil service.

Bonus ceiling stands revised at par with
departmental employees vide DG Posts letter
No. 26-04/2013-PAP dated 04.10.2013.

Compassionate engagement is allowed in only
hard and deserving cases. The term, ‘hard and
deserving cases,’ is defined as cases earning
more than 50 points designed from a point
based criteria based on indigence. There is no
justification to allow compassionate engage-
ment in cent per-cent cases in cases of death of

Gramin Dak Sevaks irrespective of indigence.
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SI. No.

Issue

Action taken/Government’s view

Request to ban direct recruit-
ment to Multi-Tasking Staff
(MTS)/Postman posts and fill-
ing up of 25% posts of MTS/
Postman based on seniority

by GDS employees.

Request for filling up of all
vacant posts in all categories
of GDS in Postal and RMS.

Request for extending one
more option to GDS for en-
rolment under the service
Discharge Dbenefit
(SDBS) and allowing GDS

to make contribution to the

Scheme

Scheme.

Request for merger of 50%
DA to the remuneration of
GDS.

Demand for inclusion of
Gramin Dak Sevaks within
the purview of the 7th Central

Pay Commission.

Statutory Recruitment Rules for MTS pro-
vide for direct recruitment/absorption directly
to MTS against 25% of the direct recruitment
vacancies on the basis of selection cum senior-
ity & another 25% by direct recruitment on the
basis of competitive examination restricted to
GDS. Statutory Recruitment Rules for Postman
provide for direct recruitment from amongst
GDS to the extent of 50% of the vacancies on

the basis of limited departmental examination.

Instructions have been issued to all Circles to
fill up all vacant posts of GDS Branch Post-
master and justified posts of all other approved

categories.

Existing GDS have already been provided one
more and last option for their enrolment under
the Scheme before 31.01.2014. GDS benefi-
ciaries have also been allowed to contribute
towards the scheme at the rate of ¥ 200 per
month per GDS effective from October, 2013.

This is based on the similar demand made by
Central Government Employees. The Govern-
ment has not taken any decision on the issue

for the Central Government employees either.

The Government has successively constituted
Committees for revision of the wage structure
and other service conditions of GDS from time
to time after each Central Pay Commission.
The last such Committee was constituted by
the Department in the year 2007 named Shri
RS Nataraja Murti Committee. The latest re-
quest for their inclusion in the 7th CPC stands
referred to the Ministry of Finance, Depart-

ment of Expenditure.
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Use of BSNL services by private service providers without paying

2512. SHRI C.P. NARAYANAN: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether services of BSNL are availed of by some private service providers
without paying for the same, if so, whether this is done with the knowledge and

permission of Government or is an illegal act;

(b) whether the same treatment is meted out to BSNL by some private agencies in

providing 4G services, if so, the reaction of Government thereto; and
(c) whether this is another form of PPP?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) No, Sir.

(b) and (c) Do not arise in view of (a) above.
Mechanism for accountability regarding cyber crime

2513. SHRI S. THANGAVELU: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether India has decided to propose renaming of Internet as Equinet, so that
all nations can have equal say in its operations, besides calling for internationalization

of core Internet resources;
(b) if so, the details thereof;

(c) whether India has been persistently seeking US Cooperation in cases related to
cyber security, particularly when it comes to taking action against Internet giants whose

servers are installed in that country;

(d) whether India has sought mechanism for accountability to be put in place in

respect of crimes committed in cyberspace; and
(e) if so, the details thereof ?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) and (b) No, Sir. Government of India's Initial
Submission to Global Multistakeholder Meeting on the Future of Internet Governance;

Sao Paulo, Brazil on April 23-24, 2014 mentioned the following:

“Internet with its immense transformational potential can provide the means for
sustainable and inclusive development in a country in areas such as education, healthcare,
financial inclusion and service delivery. The medium of Internet provides voice to the

voiceless as never before in the history of mankind. This potential can be realized
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only by providing universal access and affordable devices. The Digital divide must be
relegated to the past — instead, the communities must reap the benefits of the digital
dividend. Therefore, we recommend to make a transformational shift from the Internet

of today to the “Equinet” of tomorrow.”

(c) Strengthening international cooperation to effectively deal with cyber security
issues has been one of the main focus areas of the Government. As such, this aspect
is being dealt with by way of security cooperation arrangements in the form of
Memorandum of Understanding (MoU) between Indian Computer Emergency Response
Team (ICERT) and its overseas counterpart agencies that are willing to work together
and share information in a timely manner for preventing cyber crime and cyber attacks
as well as collaborating for providing swift response to such incidents. India has entered
Memorandum of Understanding with US Government for cooperation between Indian
Computer Emergency Response Team and US CERT in the area of Cyber Security. The
cooperation includes exchange of information of cyber security breaches, identification
of IT assets, detecting attacks on the IT infrastructure of the respective countries and
capacity development. Regular interactions are held and the information on Cyber security
breaches covering technical aspects is exchanged periodically. The area of cyber security
is also covered under another MoU between Ministry of Home Affairs and Department
of Homeland Security, USA. The issues of sharing the data on the attacks launched
using email and other services offered by Internet giants and social media components

located in USA also discussed periodically.

(d) and (e) The Information Technology Act, 2000 was amended by the Information
Technology Act, 2008 with effect from 27.10.2009. The amended Act comprehensively
addresses all forms of cyber crimes and is in line with the similar Acts enacted in
other countries. Government has undertaken intensive programme to train the police
and judicial officers in the area of investigation of cyber crimes and digital evidence.
Cyber crime cells have been set up in almost all States of the country. The training
and investigation labs have also been set up in various parts of the country including
CBI. The Bureau of Police Research & Development, National Crime Records Bureau
(NCRB), State Governments and Department of Electronics and IT are working together
to train police officers in the area of cyber crime investigation and digital evidence to

effectively address cyber crimes.
Action against hoarders

2514. SHRI ARVIND KUMAR SINGH: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government has defined hoarding;
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(b) if so, the details of stocks permitted as per the definition of hoarding, article-wise;
(c) if not, the reasons therefor; and

(d) the basis on which Government has taken/would take action against the hoarders
along with the number of cases in which Government has taken action against hoarders
during the current year after 26 May, 2014, till date ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI RAOSAHEB DADARAO DANVE):
(a) and (b) No, Sir. Hoarding is a general term used for stocking of commodities in

violation of the limits prescribed by the States/Union Territories periodically.

(c) and (d) The stock limits are decided and notified by the State Governments
and UTs by way of orders dated 27.09.2013 in respect of Pulses, Edible Oil and Edible
OilSeeds, dated 29.11.2013 in respect of Rice and Paddy and dated 03.07.2014 in respect

of Onion and Potato under the Essential Commodities Act, 1955.

Violators of such orders are prosecuted under the Essential Commodities Act, 1955.

Details from May, 2014 to till date, as available, are given in the Statement.
Statement
Action taken under the Essential Commodities Act, 1955 during 2014 (May - July)

A - Relating to offences other than violation of stock control orders.
(R in lakhs)

Sl1. States/UTs No. of No. of Persons Value of Re-
No. Raids goods con-  ported
Conducted Arrested Prosecuted Convicted  fiscated up to
1. Andhra Pradesh 1810 12 0 0 33.73  June
2. Goa 22 Nil Nil Nil Nil  June
3. Gujarat 4905 32 19 - 83.16 May
4. Haryana 3 4 1 - 1.07 May
5. Himachal Pradesh 2315 0 0 0 1.54 May
6. Kerala 2204 0 0 0 0 May
7. Maharashtra 296 698 10 0 11871.69  June
8. Manipur Nil Nil Nil Nil Nil May
9. Nagaland Nil Nil Nil Nil Nil May
10.  Uttar Pradesh 2274 19 43 0 75.65 May
11.  West Bengal 66 24 12 0 824 May

ToTtAL 13895 789 85 0 12075.08
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B - Relating to offences for violation of stock control orders.

1. Andhra Pradesh 282 27 0 0 140.83  June
2. Goa Nil Nil Nil Nil Nil  May
3. Kerala 546 0 0 0 0  May
4. Manipur Nil Nil Nil Nil Nil May
5. Mizoram 19 Nil Nil Nil Nil May
6. Nagaland Nil Nil Nil Nil Nil May
7. Dadra & Nagar Nil Nil Nil Nil Nil  June

Haveli

ToTtAL 847 27 0 0 140.83

Rise in price of sugar

+2515. SHRI MOTILAL VORA: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that there is sufficient stock of sugar in the country;

(b) if so, the total available stock as in June, 2014;

(c) the reasons for rise of price of sugar even after having sufficient stock;

(d) the concrete steps taken by Government to reduce the rising price of sugar; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI RAOSAHEB DADARAO DANVE):
(a) and (b) Yes, Sir. As per on line information received from the sugar mills, the stock
of sugar with the mills as on 30th June, 2014 was at about 127 Lakh MTs (Provisional).

(c) The prices of sugar are currently stable in the domestic market.
(d) Does not arise.

(e) As indicated in reply to Parts (a) and (b) above, there is sufficient stock of sugar

to meet the domestic demand/consumption during the current sugar season 2013-14.
Estimated demand for pulses and edible oils

2516. SHRI K.V.P. RAMACHANDRA RAO: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that as per Planning Commission's Twelfth Five Year Plan
-17), for the terminal year o -17, the projected demand estimates for pulses
(2012-17), for th inal y f 2016-17, the projected d d esti for pul

and edible oils are 22 million tonnes and 59 million tonnes respectively;

TOriginal notice of the question was received in Hindi.
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(b) if so, the details thereof; and
(c) the steps being taken to meet the demand?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI RAOSAHEB DADARAO DANVE):
(a) and (b) Yes, Sir. The details are as below :

(in million tonnes)

Crop 2016-17
Projected Demand Projected Supply
Pulses 22 18-21
OilSeeds/Edible Oils 59 33-41

Source:- Twelfth Five-Year Plan (2012-17), Planning Commission
(c) The details are given in the Statement.
Statement
The steps being taken by the Government to meet the demand

*  Reduced import duty to zero for pulses, and kept the same at 10% for edible

oils.
*  Banned export of edible oils and pulses subject to selective exemptions.

*  Imposed stock limits on pulses, edible oils, and edible oilseeds which is currently
in force upto 30.9.2014.

*  Suspended Futures trading in Urad and Tur.

* Government has been implementing several Crop Development Schemes/
Programmes such as National Food Security Mission-Pulses (NFSM-Pulses),
Rashtriya Krishi Vikas Yojana (RKVY), Macro Management of Agriculture
(MMA), Integrated Scheme of Oilseeds, Pulses, Oil Palm & Maize (ISOPOM),
and the National Mission on Oilseeds and Oil Palm (NMOOP) etc to increase

production and productivity of edible oilseeds and pulses.
Sea route for transportation of foodgrains

2517. SHRI C.M. RAMESH: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government has decided to transport foodgrains through sea route

within the country;

(b) if so, the reasons therefor;
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(c) whether Government has undertaken any trial in this regard in the recent past; and
(d) if so, the outcome of this trial?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI RAOSAHEB DADARAO DANVE):
(a) Yes, Sir.

(b) The decision to transport foodgrains through sea/riverine route has been taken
to explore an alternate mode of transportation other than rail and road to North East

and Kerala.

(c) and (d) Starting from 15.1.2014, Food Corporation of India (FCI) has started
transportation of food grains from Andhra Pradesh to Kerala through sea route and

33,593 MT of foodgrains has been dispatched for various depots of Kerala till date.

FCI has also taken steps for movement of 10,000 MT of foodgrains from Andhra
Pradesh to Tripura via Ashuganj port of Bangladesh through Indo-Bangla protocol route.
Movement of foodgrains on this route has commenced and first ship has sailed from
Andhra Pradesh.

Movement of foodgrains through sea and riverine route is helping FCI in augmenting

supply of foodgrains to different remote- located parts of the country.
Payment of pending dues to sugarcane farmers

2518. SHRI K. C. TYAGI: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether substantial sugarcane dues of farmers is still outstanding despite several

incentives/packages provided to sugar mills by Government;

(b) if so, the details and reasons therefor indicating the sugarcane dues pending
during each of the last three years and current year and action taken against defaulting

mills, State/Union Territory-wise;

(¢) whether any Committee has made observations/recommendations regarding
profitability of mills, clearance of dues and share of farmers in profits earned by mills,

if so, the details thereof and action taken thereon; and
(d) the steps taken/being taken to expedite payment of pending dues to farmers?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI RAOSAHEB DADARAO DANVE):
(a) and (b) As on 15.07.2014, the outstanding amount of sugarcane farmers of the
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country on sugar mills is ¥ 10,541 crores which is about 18.50% of total amount payable
during the current sugar season 2013-14. State-wise amount of outstanding sugarcane
dues pending against the sugar mills during each of the last three sugar seasons and
the current sugar season, as on 15th July, 2014, is given in Statement (See below). The
cane price dues mainly pertain to supply of sugarcane in the current season. The dues
of previous seasons are generally on account of matters being sub-judice, mills taken
under Securitization Act by lender Banks, etc. The dues in the current season have arisen

mainly on account of low realization from sale of sugar.

The Sugarcane (Control) Order, 1966 stipulates payment of cane price within
14 days of supply, failing which interest at the rate of 15% per annum on amount due for
the delayed period beyond 14 days is payable. The powers for enforcing this provision
are delegated and vested with the State Governments/UT Administrations who have
necessary field formations. The Central Government has from time to time advised the
State Governments/UTs to ensure timely payment of cane dues to the farmers and to
take action against the defaulting sugar mills. The State Governments of Uttar Pradesh,
Uttarakhand, Tamil Nadu, Karnataka, Haryana, Maharashtra, Telangana, Bihar, Andhra
Pradesh and Punjab have informed that they have taken action against the defaulting

sugar mills as per law.

(¢) Dr. C. Rangarajan Committee report on Regulation of sugar sector has inter-
alia recommended that there should be a sharing of the revenues/value created in the
sugarcane value chain between the farmers and the millers in a fair and equitable manner.
The Central Government has considered the recommendations of the Committee and
has referred the recommendation of the Committee relating to adoption of the Cane
Price Formula to the State Governments for adoption and implementation, as considered

appropriate by them.

(d) In order to facilitate clearance of cane price arrears of previous sugar seasons and
timely settlement of cane price of current sugar season to sugarcane farmers, the Central
Government on 03.01.2014 has notified a Scheme for Extending Financial Assistance to
Sugar Undertakings (SEFASU-2014) envisaging interest free loans worth I 6600 crores
by bank as additional working capital to sugar mills. Further, the Central Government
on 28.02.2014 has notified another scheme allowing incentives for marketing and
promotion services for raw sugar production targeted for export market. The incentive
available under the Scheme shall be utilized by the sugar mills for making payment to

the farmers.
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Statement

Details of cane price payable, cane price paid and cane price arrear for
2013-14 sugar season and cane price arrear for 2012-13 season and earlier seasons
(Position as on 15.07.2014)

State Cane Cane Cane % Cane Cane Total

Price Price Price Price Price Cane

Payable Paid Arrears Arrears  Arrears Price

2013-14  2013-14 2013-14 2012-  For2011-  Arrears
13 12
and
Earlier
1 2 3 4 5 6 7 (4+6+7) 8
Punjab 1422.89  1407.28 15.61 1.10 0.00 0.00 15.61
Haryana 1689.29  1680.60 8.69 0.51 0.00 0.00 8.69
Rajasthan 0.00 0.00 0.00 0.00 5.65 0.00 5.65
Uttar Pradesh 19387.88 12650.87  6737.01 3475 31.24 107.26 6875.51
Uttarakhand 909.51 630.28 279.23  30.70 0.00 24.92 304.15
Madhya 779.23 749.07 30.16 3.87 0.00 13.39 43.55
Pradesh

Gujarat 2357.79  2090.93 266.86  11.32 0.00 13.41 280.27
Maharashtra 13396.37 13312.67 83.70 0.62 0.00 49.47 133.17
Bihar 1632.79  1207.17 425.62 26.07 8.97 33.00 467.41
Andhra Pradesh 1597.62  1487.32 110.30 6.90 2497 0.00 135.27
Telangana 820.26 768.59 51.67 6.30 0.00 0.00 51.67
Karnataka 9349.76  7513.17 1836.59 19.64 0.15 29.84 1866.58
Tamil Nadu 334190 2703.57 638.33 19.10 39.24 2.15 679.72
Odisha 136.02 112.84 23.18 17.04 0.04 0.00 23.22
West Bengal 15.06 10.14 492  32.67 0.00 0.00 4.92
Puducherry 110.59 80.59 30.00 27.13 0.00 0.07 30.07
Goa 21.42 21.42 0.00 0.00 0.00 0.00 0.00
ToTAL 56968.38 46426.51 10541.87 1850 110.08 273.51 10925.46

Setting up of a Market Intervention Fund

2519. SHRI K. C. TYAGI: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) the details of steps taken to control the prices of essential commodities including

operations against hoarders/black marketers and the success achieved as a result thereof;

(b) whether Government proposes to facilitate setting up of a Market Intervention

Fund/Price Stabilizing Fund to tackle the rising price of essential commodities;
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(c) if so, the details and the salient features thereof along with the agency proposed
to be designated to administer the said Fund and the benefits likely to accrue to the

consumers therefrom; and

(d) the details of the integrated action plan formulated including improvement in
the Public Distribution System (PDS)?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI RAOSAHEB DADARAO DANVE):

(a) The details are given in the Statement-I (See below).

Following the above steps the average retail prices of many essential food items have
remained stable/declined or shown only a marginal increase as given in the Statement-II
(See below).

(b) and (¢) In the Union Budget 2014-15, a sum of ¥ 500 crore has been provided
for establishing a Price Stabilization Fund with the objective of protecting the farmers
from price volatility in agricultural produce. Modalities of operation of this fund have

not yet been finalized.

(d) In the Conference of Ministers of Consumer Affairs, Food and Public
Distribution of States and Union Territories held at on 4th July 2014 at New Delhi, an
integrated joint six month Action Plan to address the issue of food inflation was agreed

upon as per details given in the Statement-III
Statement-1

Details of recent steps taken by the Government to improve the availability and

to contain prices of essential food items

e Minimum Export Price (MEP) fixed for potatoes at USD 450 per M.T. we.f.
26.06.2014 and of onions at USD 500 per M.T. w.e.f. 2.07.2014 respectively.

»  States have been advised to allow free movement of fruits and vegetables by
delisting them from the APMC Act.

*  Government has approved the release of additional five million tonnes of Rice
to BPL and APL families in States pending implementation of National Food
Security Act (NFSA).

*  Advisory to State Governments issued to take action against hoarding & black
marketing and effectively enforce the Essential Commodities Act, 1955 &
the Prevention of Black-marketing and Maintenance of Supplies of Essential
Commodities Act, 1980.
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* Imposed stock limits in respect of onion and potato for a period of one year
with effect from 3rd July, 2014 under the Essential Commodities Act.

* Based on interaction with the State Governments/UTs on 4th July, 2014, a
decision has been taken to amend the Essential Commodities Act to make
hoarding and black marketing a non bailable offence and increase the period

of detention to one year from existing six months.

*  The Government has approved for the current year Open Market Sale of ten

million tonnes of wheat in the domestic market.

Statement-I1
All India Average Retail Prices

(R per kg.)
Commodity Price as on 1 week back 2 weeks back
28.7.2014 21.7.2014 14.7.2014
Rice 28 28 29
Wheat 21 21 21
Atta (Wheat) 23 23 23
Gram Dal 45 46 46
Tur/ Arhar Dal 70 70 70
Urad Dal 73 72 71
Moong Dal 88 87 86
Masoor Dal 67 66 66
Sugar 36 36 37
Milk (Ltr.) 38 37 36
Groundnut Oil (Pkd.) 119 123 126
Mustard Oil (Pkd.) 93 96 98
Vanaspati (Pkd.) 77 77 77
Soya Oil (Pkd.) 84 85 85
Sunflower Oil (Pkd.) 94 95 97
Palm Oil (Pkd.) 69 70 72
Potato 24 25 24
Onion 30 29 28
Tomato 52 39 30

Source: State Civil Supplies Departments.
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Statement-111

Details of proposed joint action plan agreed upon

The Conference agreed to the following Action Plan and its effective implementation

over the next six months :

1.

Special focus on monitoring and containing the prices of essential food
items like rice, jowar, bajra, onions, tomatoes, potatoes, moong dal, turar

dal and edible oils, milk and eggs;

Identification by State Governments of vulnerable areas prone to supply

shortages for special monitoring;

Focus on adequate storage as well as quality of Coarse cereals like
Jowar, Bajra and Maize to ensure availability. In this context States may
also mobilise existing storage capacity utilizing the Government/Private/
Cooperative storage infrastructure to ensure decentralized stocks across

cities/rural areas;

States may establish a revolving fund for buying products/produce in bulk
and regulate their storage as well as distribution during peak demand
i.e. festival season at reasonable prices and through PDS for BPL card

holders; and

Facilitating sale of essential food items through PDS shops, cooperative
societies etc. for coverage of economically weaker sections at reasonable

prices.

Artificial scarcity of essential commodities

2520. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government has observed that there is a considerable gap between

wholesale and retail prices of onions, potatoes and other essential commodities in the

country;

(b) if so, the details thereof;

(c) the number of hoarding cases identified and persons taken to task for such illegal

trade during last one year;

(d) whether in the light of prevailing artificial scarcity, the State Governments have

sought permission of Central Government to impose stock control orders on the traders

dealing with essential commodities business; and
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(e) if so, whether any decision has been taken by Government to curtail such illegal

business and the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI RAOSAHEB DADARAO DANVE):
(a) and (b) A comparison of the monthly average retail and wholesale prices of select
essential commodities over the last six months (January- July 2014) show that the
difference between the two either shows a decline or only a marginal increase as given

in the Statement (See below).

(¢c) The details during the last one year (up to 16.7.2014) are as follows.

1. No. of raids conducted 43124
2 No. of persons arrested 7577
3. No. of persons prosecuted 310
4 No. of persons convicted 1
5. Value of goods confiscated (Rs in Lakhs) 2150.731

Source: State Governments.

(d) and (e) Yes Sir. Accordingly, Government has issued stock control orders under
the Essential Commodities Act for onion and potato for a period of one year with effect

from 3rd July, 2014. This empowers the State Governments to fix the stock limits.
Statement

Monthly All India Average Retail and Wholesale prices

Commodity Name July 2014* Differ- January 2014 Differ-
ence () ence ()
Retail ~ Wholesale Retail ~ Wholesale

1 2 3 4 5 6 7
Rice 28 25 3 27 25 2
Wheat 21 19 2 22 20 2
Atta (Wheat) 24 21 3 24 21 3
Gram Dal 46 41 5 50 44 6
Tur/Arhar Dal 70 66 4 70 65 5
Urad Dal 73 68 5 64 60 4
Moong Dal 87 81 6 79 74 5
Masoor Dal 66 61 5 59 54 5
Groundnut Oil (Packed) 122 114 8 122 112 10
Mustard Oil (Packed) 97 89 8 99 91 8
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1 2 3 4 5 6 7
Vanaspati (Packed) 77 71 6 75 69 6
Soya Oil (Packed) 85 79 6 85 80 5
Sunflower Oil (Packed) 96 &9 7 97 91 6
Palm Oil (Packed) 71 66 5 71 67 4
Potato 24 19 5 18 14 4
Onion 28 23 5 22 18 4
Tomato 32 26 6 20 15 5
Sugar 37 34 3 35 32 3
Milk (Ltr.) 37 36 1 35 34 1

*Prices upto 25.7.2014
Source: State Civil Supplies Departments.

Computerisation of PDS

2521. DR. E!M. SUDARSANA NATCHIAPPAN: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government is implementing the National Food Security Act, 2013; and

(b) if so, whether computerisation of PDS will be done in the existing system in
respect of Tamil Nadu, Karnataka and Andhra Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI RAOSAHEB DADARAO DANVE):
(a) The National Food Security Act, 2013 (NFSA) has deemed to have come into force
on 05.07.2013.

(b) Yes, Sir.
Allocation for food subsidy

2522. SHRIMATI WANSUK SYIEM: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government has made an allocation of X 1.15 lakh crore in the current
budget for food subsidy whereas the previous Government had estimated X 1.32 lakh

crore as the bare minimum subsidy for the National Food Security Act (NFSA) scheme;

(b) whether Government has arbitrarily given some States three to six months
to implement PDS entitlements without any mention of food security allowance as

mandatory compensation provisioned in the law; and

(c) if so, the details thereof ?
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THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI RAOSAHEB DADARAO DANVE):
(a) Annual food subsidy implication of implementation of National Food Security Act,
2013 (NFSA) at 2014-15 costs, is estimated to be around X 1,31,086 crore, against
which, ¥ 1,10,500 crore has been provided in the current year budget. In addition to

this an amount of ¥ 4500 crore has been allotted for sugar subsidy.

(b) and (c) NFSA is deemed to have come into force on 05.07.2013. Its
implementation is contingent upon identification of eligible households by States/UTs
for receiving subsidized foodgrains under Targeted Public Distribution System (TPDS).
For which a period not exceeding 365 days has been provided in the Act. However,
as this exercise is yet to be completed in many States/UTs, they have been requested
to complete the identification and take other preparatory measures at the earliest and
ensure implementation of the Act within next three months. The issue of payment of
food security allowance arises only after implementation of the Act starts in respective
States/UTs.

Scrutiny of cardholders in Chhattisgarh

12523. DR. BHUSHAN LAL JANGDE: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the food policy of Chhattisgarh, under which the poor cardholders are

being examined, is in accordance with the National Food Security Act;

(b) whether this scrutiny of the cardholders has caused quite a stir in the villages
and cities of Chhattisgarh, if so, whether Central Government is issuing any directions

to abrogate the same; and

(c) whether it was proposed to put in place the highly lauded PDS system of
Chhattisgarh in the entire country and whether Government would support to maintain

status quo for the aforesaid system?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI RAOSAHEB DADARAO DANVE):
(a) The National Food Security Act, 2013 (NFSA) inter alia provides that within the
coverage determined for each State/Union Territory, the State Government is to identify
the households to be covered under the Targeted Public Distribution System (TPDS).
Government of Chhattisgarh has confirmed their preparedness for implementation of

NFSA, 2013 inter alia stating that identification of beneficiaries has been done as per

TOriginal notice of the question was received in Hindi.
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criteria prescribed in the Chhattisgarh Food Security Act. Accordingly, based on the
preparedness and identification of beneficiaries under TPDS reported by Chhattisgarh,
allocation of foodgrains to it has started under the Act. Government of Chhattisgarh has

also reported that their food policy is in accordance with NFSA, 2013.

(b) In view of the above, the question of Central Government issuing directions for
abrogation of the process of identification does not arise. As informed by Government
of Chhattisgarh, a time-frame of 45 days has been given to all ineligible persons to

surrender their cards.
(c) No, Sir.
Setting up of National Food Grid

2524. SHRI ARVIND KUMAR SINGH: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government is aware that price of tomato has reached up to X 60/-per

kg. during second week of July, 2014;
(b) if so, the reasons therefor;

(c) whether Government proposes to set up National Food Grid to curb price-rise of
vegetables and other essential items and to ensure proper availability of essential items
in every part of the country; and

(d) if so, by when?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI RAOSAHEB DADARAO DANVE):
(a) and (b) As per the daily prices reported from 59 centres across the country, the
maximum retail price of tomato during the second week of July 2014 was at ¥ 50 per

kg at Aizwal only.

The recent rise in the prices of tomato is due to the shortfall in supply on account

of adverse weather conditions in the major producing areas.
(c) and (d) A formal decision in this regard is yet to be taken by the Government.
Supply of foodgrains under Food Security Act

+2525. SHRI PARVEZ HASHMI: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) the name of the States which have implemented the Food Security Act;

TOriginal notice of the question was received in Hindi.
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(b) the details of efforts being made by Government to implement the Food Security

Act in other States in addition to the above States; and

(c) the details of the supply of foodgrains made to the States where this Act is

implemented under this Act?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI RAOSAHEB DADARAO DANVE):
(a) and (b) The National Food Security Act, 2013 (NFSA) has deemed to have come
into force on 05.07.2013. It inter alia provides for a period not exceeding 365 days
to the States/Union Territories (UTs) for identification of eligible households for
receiving subsidized foodgrains under Targeted Public Distribution System (TPDS). So
far, allocation of foodgrains to 11 States/UTs has started under the Act based on the
preparedness and identification of beneficiaries under TPDS reported by them. Out of
these, in 6 States, namely Chhattisgarh, Haryana, Karnataka, Maharashtra, Punjab and
Rajasthan, complete identification as per coverage under the Act has been reported and
in the remaining 5 States/UTs, namely Bihar, NCT of Delhi, Himachal Pradesh, Madhya
Pradesh and Chandigarh, identification is partial.

Implementation status of the Act is reviewed on a regular basis and necessary
advisories are issued to States/UTs, wherever required. Remaining States/UTs have been
requested to complete the identification at the earliest and ensure implementation of the

Act within next three months, after completing other preparatory measures.

(¢) In 11 States/UTs, which have started implementation of the Act, foodgrains
have been allocated at prices specified in the Schedule — I of the Act for the number
of beneficiaries identified and reported by them. In case of their allocation being less
than the average offtake for last three years under normal TPDS, additional ‘Tide Over’
allocation has been made at ¥ 8.30 and X 6.10 per kg for rice and wheat respectively

to protect their average offtake. State-wise details are given in the Statement.
Statement

Details of foodgrains all ocated to States/UTs under National
Food Security Act, 2013 (NFSA)

SL. Name of the Current Monthly foodgrains allocation (tons)
No. State/UT Rice Wheat Total

1 2 3 4 5

1.  Haryana 0 66250 66250

2. Rajasthan 0 232631 232631
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1 2 3 4 5
3. Delhi 3785 13596 17381
7538 22831 30369°
4.  Himachal Pradesh 6395 9101 15496
8946 17891 26837°
5. Punjab 0 72510 72510
6. Karnataka 206362 0 206362
7.  Chhattisgarh 107573 0 107573
8.  Maharashtra 164636 210497 375133
9.  Chandigarh 397.1 595.65 992.75
0 1608.25 1608.25%
10. Madhya Pradesh 66366 184597 265463*
11.  Bihar 245745 163830 409575

§$ Indicates ‘Tide Over’ allocation. Rest are at NFSA prices.
* Includes 14500 tons per month of maize at X 1/- per kg.

Rise in price of essential commodities

2526. SHRI BHUBANESWAR KALITA: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether prices of essential commodities have increased by leaps and bounds

breaking previous records specially after the recent Lok Sabha election;

(b) whether Government is going to take any concrete measures to find out the
root cause of such unprecedented price-rise, illegal hoarding, unholy practices of the

unscrupulous traders;

(¢) how Government is planning to address this serious problem of rising price in

near future; and

(d) whether Government proposes to regulate the prices and simultaneously make
the supply of essential commodities easily available at reasonable prices through some

designated channels to the general public?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI RAOSAHEB DADARAO DANVE):
(a) No Sir, as per the latest Wholesale Price Index (WPI) ie. for June 2014, the
rate of increase in the prices of most of the essential food items has been lower
than  the corresponding period an year ago i.e. June 2013 as given in the Statement-I
(See below).
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(b) to (d) Details of the recent initiatives as well future strategy proposed to tackle

the issue of rise in prices of essential commodities is given in the Statement-II.
Statement-1

Rate of inflation based on Wholesale Price Index

Commodity Name June, 2013 June, 2014
Food Articles 10.27 8.14
Cereals 17.87 5.33
Rice 20.43 10.24
Wheat 13.94 0.73
Pulses 1.59 1.78
Gram -9.20 -13.34
Arhar 14.16 2.36
Moong 20.08 25.19
Masur 15.60 15.97
Urad 4.64 19.55
Fruits and Vegetables 9.45 6.14
Vegetables 17.36 -5.89
Potato -8.38 42.52
Onion 114.76 -10.70
Fruits 0.86 21.40
Milk 4.08 10.82
Eggs, Meat and Fish 12.48 10.27
Food Products 6.41 2.33
Sugar 6.93 -2.09
Edible Oils 0.07 -0.75
Vanaspati 1.85 -1.34
Groundnut Oil 1.42 -16.92
Palm Oil -3.69 5.87
Mustard and Rapeseed Oil 0.66 1.31
Soyabean Oil 1.53 -2.57
Sunflower Oil -1.85 -4.98

Source: DIPP
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Statement-11

Details of steps taken by the Government to improve the availability and to contain

prices of essential food items

(a) Recent Initiatives

Minimum Export Price (MEP) fixed for potatoes at USD 450 per M.T. w.e.f.
26.06.2014 and of onions at USD 500 per M.T. wee.f 2.07.2014 respectively.

States have been advised to allow free movement of fruits and vegetables
by delisting them from the APMC Act.

Government has approved the release of additional five million tonnes of
Rice to BPL and APL families in states pending implementation of National
Food Security Act (NFSA).

The Government has approved for the current year Open Market Sale of
ten million tonnes of wheat in the domestic market.

Advisory to State Governments issued to take action against hoarding and
black marketing and effectively enforce the Essential Commodities Act,
1955 and the Prevention of Black-marketing and Maintenance of Supplies
of Essential Commodities Act, 1980.

Imposed stock limits in respect of onion and potato for a period of one
year with effect from 3rd July, 2014 under the Essential Commodities Act.

Based on interaction with the State Governments/UTs on 4th July, 2014, a
decision has been taken to amend the Essential Commodities Act to make
hoarding and black marketing a non bailable offence and increase the period

of detention to one year from existing six months.

(b) Future Strategy through Integrated Action Plan

In the Conference of State Ministers of Consumer Affairs and Food and administrators
of UTs held under the Chairmanship of Hon’ble Finance Minister on 04-07-2014
an Integrated Action Plan has been agreed upon for implementation over the next

six months which include the following:

1.

Special focus on monitoring and containing the prices of essential food
items like rice, jowar, bajra, onions, tomatoes, potatoes, moong dal, tur dal
and edible oils, milk and eggs;

Identification by State Governments of vulnerable areas prone to supply
shortages for special monitoring;

Focus on adequate storage as well as quality of coarse cereals like Jowar,

Bajra and Maize to ensure availability. In this context States may also
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mobilise existing storage capacity utilizing the Government/Private/
Cooperative storage infrastructure to ensure decentralized stocks across

cities/rural areas.

4. States may establish a revolving fund for buying products/produce in bulk
and regulate their storage as well as distribution during peak demand i.e.
festival season at reasonable prices and through PDS for BPL card holders;

and

5. Facilitating sale of essential food items through PDS shops, cooperative
societies etc. for coverage of economically weaker sections at reasonable

prices.
Distribution of foodgrains with subsidy

2527. SHRI MOHD. ALI KHAN: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government has any details of the foodgrains distributed with subsidy;
(b) if so, the details thereof during the last five years, State-wise and item-wise; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI RAOSAHEB DADARAO DANVE):
(a) to (c) Government allocates foodgrains (rice and wheat) to States/Union Territories
(UTs) under Targeted Public Distribution System (TPDS) and other Welfare Schemes at
subsidized Central Issue Prices (CIPs) for distribution to targeted beneficiaries. State-wise
and grain-wise details of allocation and offtake under TPDS and Other Welfare Schemes
for the last five years 2009-10 to 2013-14 given in the Annexures.

[See Appendix 232 Annexures Nos. 23, 24, 25, 26, 27, 28].

Physical verification of beneficiaries under PDS

12528. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) the number of households getting benefited from the Public Distribution System
in Rajasthan, the details thereof;

(b) whether Government has ever done physical verification of the beneficiaries, if

so, when and if not, the reasons therefor; and

(c) whether Government proposes to make physical verification of such, households,

if so, by when and if not, the reasons therefor ?

TOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI RAOSAHEB DADARAO DANVE):
(a) National Food Security Act (NFSA), 2013 provides for coverage of 53.00% of
population in urban areas and 69.09% of population in rural areas in the State of
Rajasthan. Thus as per the above norms, Government of India has allocated wheat for
446.62 lakh beneficiaries in the State, based upon the Census 2011 population of the
State for distribution through TPDS under NFSA 2013.

(b) and (c) Under the NFSA 2013, the identification of beneficiaries is to be done
by respective State/UT Governments. State Government of Rajasthan has reported that
531 lakh beneficiaries have been identified in State. A Group of Secretaries is constituted
by the State Government to suggest measures to review the selection parameters of the
beneficiaries.

Formulation of new law to curb price-rise

+2529. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government proposes to formulate a new law to curb and control

inflation in the country;

(b) whether the law related to Agriculture Produce Marketing Committees in States,
is the biggest hurdle in modernization of food market and due to which groups of fake

buyers have been formed in markets and they control the market entirely;
(c) whether Government has formulated draft of the new legislation; and

(d) if so, the time by which the new law would come into force after its earliest

formulation?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI RAOSAHEB DADARAO DANVE):
(a) No Sir.

(b) The State Agricultural Produce Marketing and Regulation Act (APMR Act) was
implemented to create a competitive market for the produce of farmers and to protect
them from exploitation. However, over the years, these APMC markets have become
monopolistic and restrictive in operation which has led to the emergence of vested
interests such as cartels which restricts competition and prevent fair price discovery,

thereby defeating the original objectives of the Act.
(c) No Sir.

(d) Does not arise.

TOriginal notice of the question was received in Hindi.
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Providing BPL ration cards to devoid people living below poverty line

12530. SHRI LAL SINH VADODIA: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government is aware that many peoples living below the poverty line

(BPL) in the country are devoid of BPL ration cards;

(b) whether Government has made any scheme to provide BPL ration cards to such

people; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI RAOSAHEB DADARAO DANVE):
(a) to (c) Evaluation studies of TPDS have shown that there are instances of improper
targeting of the poor households and there are inclusion as well as exclusion errors. For
allocation of foodgrains (rice and wheat) to States and Union Territories (UTs) under the
existing Targeted Public Distribution System (TPDS), Department of Food and Public
Distribution uses the number of Below Poverty Line (BPL) families based on 1993-94
poverty estimates of Planning Commission and the population estimates of Registrar
General of India (RGI) as on Ist March 2000 or the number of such families actually
identified and ration cards issued to them by State/UT Governments, whichever is less.
As per these estimates, the total number of BPL families is 6.52 crore, which includes
about 2.42 crore Antyodaya Anna Yojana (AAY) families. As per the Public Distribution
System (Control) Order, 2001, State/UT Governments are to review the lists of BPL/
AAY families every year for the purpose of deletion of ineligible families and inclusion

of eligible families.

Under the National Food Security Act (NFSA) 2013, the coverage under TPDS has
been delinked from the poverty estimates and shall extend at the all India level upto
75% of the rural population and upto 50% of the urban population. As per the above
coverage and based on 2011 census population, the number of persons eligible for

subsidised foodgrains under TPDS is estimated at about 81.35 crore.
Increasing capacity of cold chain infrastructure

2531. SHRI AMBETH RAJAN: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) whether Government is aware that in view of the fact that cold storage/cold chain

infrastructure being capital intensive industry, substantial investment is not taking place;

TOriginal notice of the question was received in Hindi.
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(b) whether Government is also aware that there is huge need to increase the capacity

of cold storage/cold chain infrastructure in the country; and

(c) if so, the plans Government has proposed to meet these two entirely opposite
situation?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (DR. SANJEEV KUMAR BALYAN): (a) and (b) Yes, Sir. Dr. Saumitra
Chaudhuri Committee constituted by the Planning Commission in 2012 on Encouraging
Investment in Supply Chains including Provision for Cold Storage for More Efficient
Distribution of Farm Produce, citing a study conducted by National Spot Exchange
Limited (NSEL) in 2010, has indicated cold storage requirement of 61.13 million MT.
The existing capacity of cold storage is around 32 million MT in the country. Thus
present gap is around 29 million MT.

(c) With the objective of creating integrated cold chain and preservation infrastructure
facilities without any break from the farm gate to the consumer, Ministry of Food
Processing Industries is implementing a Central Sector Scheme of Cold Chain, Value
Addition and Preservation Infrastructure since 2008-09 in the country. The financial
assistance @ 50% of the total cost of plant and machinery and technical civil works in
general areas and 75% for NE region and difficult areas (North-Eastern States, Sikkim,
J&K, Himachal Pradesh and Uttarakhand) subject to a maximum grant-in-aid of X 10
Crore per project is provided for setting up the cold chain infrastructure in the country.
Integrated cold chain and preservation infrastructure can be set up by individuals, groups
of entrepreneurs, cooperative societies, Self Help Groups (SHGs), Farmer Producer
Organizations (FPOs), NGOs, Central/State PSUs, etc. Under the scheme of Cold chain,
Value Addition and Preservation Infrastructure, the Ministry has sanctioned 121 cold

chain projects for implementation in the country.

Further, the Ministry has also launched a Centrally Sponsored Scheme i.e. National
Mission on Food Processing (NMFP) during 12th Plan. The NMFP is being implemented
by the State/UT governments. Under the Mission, financial assistance is provided for
setting up cold chain infrastructure through following schemes:

(i) Scheme for Cold Chain, Value Addition and Preservation Infrastructure for
Non-Horticultural Products:- For setting up of cold chain projects for non-
horticulture produce like dairy, meat, poultry, fish etc., the financial assistance
is provided as (a) Capital Subsidy: Grant-in-aid @ 35% of the bank appraised
project cost for general areas, and @ 50% of the project cost for difficult
areas including North-Eastern region, subject to maximum of I 5 crore and
(b) Interest Subsidy: @ 6% per annum subject to a maximum of X 2.00
crore per project or actual interest accrued on term loan, whichever is lower,

for a period of 5 year from completion of the project for general areas, and
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(i)

@ 7 % per annum subject to a maximum of ¥ 3.00 crore per project or actual
interest accrued on term loan, whichever is lower, for a period of 7 years from
completion of the project for difficult areas including North-Eastern Region
and hilly States.

Scheme for Creating Primary Processing Centres/Collection Centres in
Rural Areas: Under this scheme, financial assistance is provided for setting
up processing and preservation facilities in rural areas to enhance shelf life
of perishable produce. Admissible grant-in-aid under the scheme is @ 50%
of the eligible project cost for the general areas and 75% in North-Eastern
Region, ITDP and Difficult Areas including hilly States, respectively subject
to a maximum of I 2.5 crore.

(iii) Reefer Vehicles: Financial assistance to standalone reefer vehicle(s) and mobile

pre-cooling van (s) for carrying and transporting, both horticultural and non-
horticultural produce is provided under the scheme as credit linked back ended
grants-in-aid @ 50% of the cost of New Reefer Vehicle(s) /Mobile pre-cooling
van(s) upto a maximum of I 50.00 lakh.

In addition, National Horticulture Mission (NHM), National Horticulture Board
(NHB), and National Cooperative Development Corporation (NCDC) under Department

of Agriculture and Cooperation, Ministry of Agriculture and Agricultural and Processed

Food Products Export Development Authority (APEDA) under Department of Commerce,

Ministry of Commerce and Industries, Government of India are also providing assistance

for setting up cold storages under their respective schemes. Various other incentives

provided by the Government to promote this sector are given in the Statement.

Statement

Details of various other incentives provided by the Government to the cold chain sector

1.

Under Section 35-AD of the Income tax Act 1961, deduction for expenditure
incurred on investment is allowed if this investment is wholly and exclusively
for the purpose of (i) setting up and operating a cold chain facility; and
(i1) setting up and operating warechousing facility for storage of agricultural
produce. This deduction is allowed to the extent of 150% provided the taxpayer

has commenced its business on or after 01.04.2012.

Government has extended Project Imports’ benefits to Cold storage, cold room
(including for farm level pre-cooling) or industrial projects for preservation,
storage or processing of agricultural, apiary, horticultural, dairy, poultry,
aquatic and marine produce and meat. Consequently, all goods related to
Food Processing, imported as part of the project, irrespective of their tariff
classification, would be entitled to uniform assessment at concessional basic
customs duty of 5%.
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3. All refrigeration machineries and Parts used for installation of cold storage, cold
room or refrigerated vehicle, for the preservation, storage, transport or processing
of agricultural, apiary, horticultural, dairy, poultry, aquatic and marine produce
and meat under Tariff Head: Chapter 84 are exempted from Excise Duty.

4. Construction, Erection, Commissioning or installation of original works
pertaining to post-harvest storage infrastructure for agricultural produce including

Cold storages for such purposes are exempted from Service tax.

5. Capital investment in the creation of modern storage capacity has been made
eligible for viability gap funding scheme of the Finance Ministry. The cold
chains and post-harvest storage has been recognized as an infrastructure

sub-sector.
Setting up of Food Processing Units

2532. SHRI BHUPINDER SINGH: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) the number of Food Processing Units in the country, State-wise;
(b) whether Government proposes to set up any unit in Odisha;

(c) whether Government proposes to set up Food Processing Units in such districts

on priority basis where there is no industry; and
(d) if so, by when and if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (DR. SANJEEV KUMAR BALYAN): (a) Ministry of Food Processing
Industries does not maintain data on number of food processing units in the country.
However, as per Annual Survey of Industries, 2011-12, there were 36,881 registered

food processing units in the country. The details are given in the Statement (See below).

(b) Ministry of Food Processing Industries does not set up food processing units
on its own in the country including Odisha.

(c) and (d) No, Sir. However, the Ministry has launched a Centrally Sponsored
Scheme of National Mission on Food Processing (NMFP) in 12th Plan (2012-17) through
State/UT Governments. Under the scheme of Technology Upgradation/Establishment/
Modernization of Food Processing Industries of the mission, all the eligible entrepreneurs
interested to set up food processing units in the country including the districts where
there is no food processing units are provided financial assistance @25 per cent of the
cost of plant and machinery and technical civil works, subject to a maximum of I 50
lakh in general areas; 33.33 per cent of the cost of plant and machinery and technical

civil works, subject to a maximum of X 75 lakh in difficult areas (i.e. Jammu & Kashmir,
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Himachal Pradesh, Uttarakhand, Andaman and Nicobar Islands and Lakshadweep) and
Integrated Tribal Development Project (ITDP) areas; and 50 per cent of the cost of
plant and machinery and technical civil works, subject to a maximum of X 100 lakh

for North-Eastern States including Sikkim.

Under the above scheme of the mission, all the new applications in Twelfth Plan
(2012-17) are received, sanctioned and funds are released by the respective State/ UT

Governments, for setting up of Food Processing units in the country.
Statement

Number of Registered Food Processing Units

S1.No. State/UT Numbers
1. Andhra Pradesh 9,359
2. Andman and Nicobar Islands 4
3. Assam 1,212
4. Bihar 715
5. Chandigarh (U.T.) 23
6. Chhattisgarh 1,028
7. Dadra and Nagar Haveli 8
8. Daman and Diu 35
9. Delhi 145

10. Goa 85
11. Gujarat 1,924
12. Haryana 650
13. Himachal Pradesh 171
14. Jammu and Kashmir 150
15. Jharkhand 169
16. Karnataka 1,979
17. Kerala 1,437
18. Madhya Pradesh 754
19. Maharashtra 3,113
20. Manipur 18
21. Meghalaya 18
22. Nagaland 12
23. Odisha 875
24. Puducherry 70
25. Punjab 2,784
26. Rajasthan 777
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S1.No. State/UT Numbers
217. Sikkim 18
28. Tamil Nadu 5,186
29. Tripura 55
30. Uttar Pradesh 2,116
31. Uttarakhand 381
32. West Bengal 1,600

ToTtAL 36,881

Source: Annual Survey of Industries, 2011-12.
Mega Food Parks

2533. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of FOOD
PROCESSING INDUSTRIES be pleased to state:

(a) the objectives and the guidelines for establishing Mega Food Parks in the country;

(b) to what extent these objectives have been achieved;

(c) whether Government has received any proposals for setting up of Mega Food
Parks in various parts of the country;

(d) if so, the details thereof, State-wise, including Andhra Pradesh; and

(e) the action taken by Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (DR. SANJEEV KUMAR BALYAN): (a) and (b) The primary objective
of Mega Food Parks Scheme is to create modern infrastructure facilities for the food
processing along the value chain from the farm to the market with a cluster based
approach based on a hub and spokes model. It includes creation of infrastructure for
primary processing and storage near the farm at Primary Processing Centres (PPCs) and
Collection Centres (CCs) and common facilities and enabling infrastructure like roads,
electricity, water, ETP facilities etc. at Central Processing Centre (CPC). These PPCs
and CCs act as aggregation and storage points to feed raw material to the processing
units located in the CPC.

(c) and (d) Yes, Sir. Details of the proposals for setting up Mega Food Parks in
various parts of the country including Andhra Pradesh received by the Ministry are given

in the Statement (See below).

(e) After evaluation of the proposals as per the scheme guidelines, 40 Mega Food
Park projects have been accorded In-principle approval by the Ministry. Out of these
40 projects, 21 projects have been accorded final approval for implementation whereas
In-principle approval accorded to 15 projects has been cancelled due to their failure to

meet the conditions of final approval or unsatisfactory implementation of the project.
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Eols/Proposals received under Phase I of Implementation

SI. No. Name of the SPV/Stakeholder

Project Location

Andhra Pradesh
1. M/s Srini Food Park Pvt. Ltd.
2. M/s Dhan Foundation
3. Green Port Corporation Pvt. Ltd.
4. Andhra Pradesh Mega Food Park Ltd.

1. Assam Industrial Development Corporation Ltd.

2. North East Mega Food Park Ltd.

3. East India Food Park Pvt. Ltd.
Jharkhand

1. Greenfield Mega Food Park

2. ABC Infrastructural, Industrial, Edn Associates

3. Ranchi Mega Food Park Pvt. Ltd.
Karnataka

1. M/s Foremms Industries Ltd

2. M/s Yagachi Food Technology Park Pvt. Ltd.

3. Mega Food Park for Karnataka

4. M/s Unity Infraprojects Ltd.

S. Karnataka Mega Food Park Ltd.
Maharashtra

1. Ace Agro Industries Pvt. Ltd.

2. M/s PrabhatAgri Projects Development Ltd.
3. M/s J P Mega Food Park Ltd.
4. M.s Haldiram’s Mega Food Parks Pvt. Ltd.
5. M/s Pranav Agro Industries Ltd.
6. Unity Infraproject Ltd.
7. Maharashtra Mega Food Park Ltd.
8. M/s Chordia Food Products Ltd.
9. M/s Indiabulls Real Estate Ltd.
10.  M/s Indiabulls Real Estate Ltd.
Punjab
1. Punjab Agro Industries Corporation
2. M/s Unity Infraproject Ltd.
3. M/s Punjab Mega Food Park Ltd.
4. M/s Sterling Agro Industries Ltd.

Chittoor
Chittoor
Chittoor
Chittoor

Nalbari
Guwahati

Guwabhati

Ranchi
Ranchi
Ranchi

Bagalkot
Chikamagalur
Kolar

Kolar
Mandya

Pune
Ahmednagar
Raigad
Nagpur
Pune-Satara
Nashik

Pune
Pune-Satara
Pune-Satara

Latur

Jalandhar
Ludhiana
Ludhiana
Jalandhar
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SI.No. Name of the SPV/Stakeholder

Project Location

5. Anant Raj Industries Ltd.
6. NegolicelndiaPvt. Ltd.
Tamil Nadu
1. M/s Tamil Nadu Mega Food Park Ltd.
2. M/s Goenka Infrastructure Pvt. Ltd.
3. M/s Chordia Food Products Ltd.
Uttar Pradesh

1. M/s Indo Gulf Fertilizers (Unit of Aditya Birla Nuvo Ltd.)

2. U. P. Mega Food Park Ltd.

3. Hindustan Mega Food Park
Uttarakhand

1. Uttarakhand Mega Food Park Ltd.

2. Patanjali Food Park Ltd.

3. NegolicelndiaPvt. Ltd.
West Bengal

1. Jangipur Mega Food Park Ltd.

2. Bengal Salarpuria Eden Infrastructure Development

Company Pvt. Ltd.

Punjab
Ludhiana-Jalandhar

Dharmapuri
Chennai

Dharmapuri

Jagdishpur
Raebareli

Raebareli

Haridwar
Haridwar

Haridwar

Jangipur, Murshidabad
Amtalla, 24 Paraganas

Eols/Proposals received under Phase II of Implementation

S1.No. Name of the Applicant

Project Location

Bihar

1. Keventer Food Park Infra Ltd.

2 Ruchi Infrastructure Limited

3. JVL Mega Food Park Private Limited

4 Bihar Mega Processed Food Park Private Ltd.

5. Pristine Logistics and Infraprojects Pvt. Ltd.
Madhya Pradesh

1. Ruchi Soya Limited

2. Jabalpur Mega Food Park Private Ltd.

3. Vashisht Holding Limited
SPV - Madhya Pradesh Food Park Pvt. Ltd.

4. Central India Mega Food Park Pvt Ltd.
5. Sanwaria Mega Food Park Limited

6. Madhya Pradesh Mega Processed Food Park Pvt.
Ltd.

7. Chhindwara Mega Food Park Pvt. Ltd.

Kahelgaon, District Bhagalpur
Durgawati, District Bhabua
Basahi, District Rohtas

Araria

Khagaria

Maheswar, District Khargone
Khairi, District Jabalpur

Village Rodiya, Taluka Bhikan-
gaon, District Khargone

Kodhasabri, District Chindwada

Kiratpur Village, Taluka Itarsi,
District Hoshangabad

Village Bilawali, Tehsil/ District
Dewas

Chhindwara
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S1.No. Name of the Applicant Project Location
Tripura
1. Sikarialnfraprojects Private Limited Near Agartala

2. Tube Glass Containers Limited
SPV - Tripureswari Mega Food Parks Ltd. not
formed yet

Haryana
1. Haryana Herbal and Food Park Pvt. Ltd.
2. Star One Realtors Pvt. Ltd.
3. Haryana Mega Food Park Pvt. Ltd.

Gujarat

1. Jaffe Food Industries Private Limited

2. Santoshi Masala Private Limited
3. Fanidhar Mega Food Pvt. Ltd.

4. Shree LTC Export India Private Limited
SPV - Kutch Mega Food Park, not formed yet

5. Mahakali Mega Food Park

6. Anil Limited SPV - Anil Mega Food Park Pvt.
Ltd., not formed yet

7. Winfra Green Projects Pvt. Ltd.

8. Gujarat Mega Processed Food Park Pvt. Ltd.
9. Vibrant Mega Food Park

Rajasthan
1. Rajasthan Mega Food Parks Limited
2. ARL Infratech Limited
3. Marwar Agro Mega Food Parks Private Limited
Jammu and Kashmir
1. Simplex Projects Limited
2. Kashmir Agrifresh Food Park
Kerela
1. Kerala State Civil Supply Corporation Limited
2. Malabar Mega Food Park Private Limited
3. National Integrated Maga Food Park Pvt. Ltd.

Uttar Champapura, District West
Tripura

Bakana, District Kurukshetra
Nuh, District Mewat

Village Shakarpuri, Tehsil
Ferozpur Jhirka, District Mewat

Bakrol Village, District
Ahmedabad

Anand
Viramgam, District Ahmedabad

Village Mouje Ratadiya, Taluka
Mumdra, District Kutch

Village Kayat, Junishedhavi-
Navishedhavi of Kadi District
Mehsana

Village Paladi, Taluka Savli,
District Vadodara

Vareth, Taluka Mandvi, District
Surat

Savli, District Vadodara

Janakhali, Taluka Mandvi, District
Surat

Nairaina, District Jaipur
Bhilwara

Dooni, Gandhigram, District Tonk

Shadipora, District Srinagar

Lassipora, District Pulwama

Konii, District Pathanamthitta
Kinaloor, Kozhikode District
Palakkad
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S1.No. Name of the Applicant Project Location
Odisha
1. Centre of Enterpreneurship Development, Regional Badchana, District Cuttack
College of Management
2. MITS Mega Food Park Ltd. District Rayagada
3. Orissa Mega Agro Food Park Ltd. Banki, District Cuttack
Chhattisgarh
1. RamkylInfrastructure Limited Banjari/ Bagaudh, Tehsil Kurudh,
District Dhamtari
2. Sahara Integrated Mega Food Park Pvt. Ltd. Village Badoli, Taluka Rajpur,
District Surguja
3. Chhattisgarh Agro Mega Food Parks Pvt. Ltd. Naya Raipur

Eols/Proposals received under Phase I1I of Implementation

S1.No. Name of the Applicant Project Location
Andhra Pradesh
1. Godavari Mega Aqua Food Park Pvt. Ltd. Tadepalligudem, District West
Godavari
2. Annapurna Integrated Agri Park Chintalapadu, District Krishna
3. Satyavedu Mega Food Park Pvt. Ltd. Village Palagunta, Taluka Sa-
tyavedu, District Chittoor
Assam
1. Kamrup Eco Park Pvt Ltd. Village Belguri, District Kamrup
Bihar
1. JVL Mega Food Park Pvt. Ltd. Village Jorabarpur, District Rohtas
2 Pristine Logistics & Infraprojects Pvt. Ltd. Block Mansi, District Khagaria
3. ChamparanAgri Park Pvt. Ltd. Bariya, District East Champaran
4 Mums Mega Food Park Pvt. Ltd. Village Chaugain, Taluka
Dumrawn, District Buxar
Chhattisgarh
1. Sindhu Farms Pvt. Ltd. Village Bemta, Sarora, District
Raipur
2. Chhattisgarh Agro Mega Food Park Ltd. Village Kharora, Distt. Raipur
3. Utsav Organic Food Park Pvt. Ltd. Villages Dhansuli and Khatiya, Tilda
Tehsil, District Raipur
Delhi
1. PavitraBhumi Pvt. Ltd. GT Karnal Road, North West
District
2. VyanjanVihar Pvt. Ltd. Not provided in the Eol
Goa

1. Polar Fresh Pvt. Ltd. Village Sigaon, District South Goa
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S1.No. Name of the Applicant Project Location
Gujarat
1. Adani Ports and SEZ Ltd. Mundra, District Kachchh
2. Vraj Mega Food Park Pvt. Ltd. Village Dholi, Taluka Dholuka,
District Ahmedabad
3. Rainbow Mega Food Park Pvt. Ltd. Village Suraj, Taluka Kadi, District
Mehsana
4. Vibrant KKP Food and Agro Park Pvt. Ltd. Village Jankhala, Taluka Mandavi,
District Surat
5. Fanidhar Mega Food Park Pvt. Ltd. Village Munderdanear Mehsana,
District Mehsana
6. Gujarat Agro Infrastructure Mega Food Park Taluka Mangrol, District Surat
Haryana
1. Soma New Towns (P) Ltd. Village Natar, District Sirsa
2. Continental Warehousing Corporation (Nhava Village Jattipur, District Panipat
Seva) Limited
3. Star One Realtors Pvt. Ltd. Village Tajpur, District Mewat
4. Indian Railways Catering and Tourism Corpo- Ganaur Town, District Sonipat
ration Ltd.
Himachal Pradesh
1. Poliyan Mega Food Park Village Poliyan, District Una
2. Himachal Integrated Mega Food Park Pvt. Ltd.  Village Dulehar, District Una
3. HIM Mega Food Park Kangra
4. Grewal Associates Pvt. Ltd. Himachal Pradesh

Jammu and Kashmir

1. Simplex Projects Limited Lassipora, District Pulwama
2. Greens Food Park India Pvt. Ltd. Lassipora, District Pulwama
3. Kashmir Mega Food Park Pvt. Ltd. Lassipora, District Pulwama
4. Jand K Mega Food Park Pvt. Ltd. Lassipora, District Pulwama
Karnataka
1. Favorich Infra Pvt. Ltd. Gram Panchayat Kalinganahalli,
District Mandya
Kerala
1. Malabar Mega Food Park Pvt. Ltd Kuzhur, Irinjalakuda Taluk, District
Thrissur
Mizoram
1. Mizoram Mega Food Park Khamaran, District Aizwal
Madhya Pradesh
1. Trident Corporation Ltd., Village Berkhedi and Khapakhurd,

Taluka Budhani, District Sehore
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S1.No. Name of the Applicant

Project Location

Maharashtra
1. Dewap Mega Food Park

2. Amravati Integrated Mega Food Park

3. Garden Pick Food Park Pvt. Ltd.

4. Sindhudurg Integrated Coastal Food Park
5. Mabharashtra Mega Food Park Pvt. Ltd.

6. Suyojit Mega Food Park Pvt. Ltd.

7. Satara Mega Food Park Pvt. Ltd.

Majalgaon Mega Food Park Pvt. Ltd.
9. SK Agro Foodtech Pvt. Ltd.
10.  Toronto Food Park Pvt. Ltd.

Odisha
1. Huma Coastal Mega Food Park Pvt. Ltd.

Puducherry
1. Goenka Infrastructure Pvt. Ltd.
Punjab
1. Worldwide Food Park Infrastructure Pvt. Ltd.

2. Saastha Mega Food Park Ltd.
Rajasthan

1. Green Tech Mega Food Park Pvt. Ltd.

2. Rajasthan Mega Food Park Ltd.

Sikkim
1. M3 Food Paradise Pvt. Ltd.

2. Himalayan Organic Mega Food Park Ltd.
Telangana

1. Orange Bio Industrial Infrastructure Technolo-
gies Pvt. Ltd. (ORBIT)

2. Smart Agro Industries Corporation Pvt. Ltd.
3. Continental Mega Food Park Ltd.

4. Carbon Neutrals Energy Pvt. Ltd.
Uttar Pradesh
1. UP Mega Food Park Pvt. Ltd

District Parbhani

Shirpur, District Amravati

Utran, District Jalgaon

Taluka Gavan, District Sindhudurg
Naigaon Sanghvi, District Satara

Wadgaon Pingla, Taluka Sinnar,
District Nasik

Degaon, District Satara
Majalgoan, District Beed
Village Kaledhol, District Satara

Talasari, District Thane

Mouza Raniboro, Tehsil
Khallikote, District Ganjam

Abhishekpakkam, Puducherry

Village Hamira, District Ka-
purthala

Rail Majra, District Nawanshahar

Village Rupangarh, District Ajmer

Village Narayana, Sambhar
Tehsil, District Jaipur

Saramsa Village, District East
Sikkim
Melli, District South Sikkim

Raghunadhpally Village and
Mandal, District Warangal

Village Lakkampally, Nandipe Man-
dal, District Nizamabad

Villages Thimmapur and Kothur,
District Mehboob Nagar

Zaheerabad, District Medak

Aurangpur, Pargana Dankaur, Dis-
trict Gautam Budh Nagar
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S1.No. Name of the Applicant Project Location
Uttarakhand
1. Himalayan Food Park Pvt. Ltd. Village Mauha Kheraganj, Kashipur,
District Udham Singh Nagar
West Bengal
1. Concast Exim Ltd. Amta, District Howrah
2. Dankuni Projects Ltd Dankuni, District Hooghly
3. Bengal Mega Food Park Pvt. Ltd. Rajganj Village, District Jalpaiguri

Electoral Photo Identity Cards

2534. SHRI TARUN VIJAY: Will the Minister of LAW and JUSTICE be pleased
to state:

(a) the details of the States in which 100 per cent Electoral Photo Identity Card
(EPIC) coverage has been achieved; and

(b) the reasons for not achieving 100 per cent EPIC coverage in other States and

the steps taken by Government in this regard?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
(a) A Statement showing latest data reflecting State-wise coverage of Electoral Photo
Identity Card (EPIC), as provided by the Election Commission is given in the Statement
(See below).

(b) The Election Commission has intimated that the process of issuing EPIC is a
continuous exercise; names of new eligible electors are added every year and those of
the persons who have shifted or died have to be deleted. Further, on account of migration
of persons from one place to another, changes in EPIC need to be carried out based on
their applications. Further, it has been the Election Commission’s endeavour to achieve
the target of 100% EPIC- coverage and the Commission is making every possible effort
to issue Elector Photo Identity Cards (EPICs) to all residual electors as expeditiously
as possible. Efforts are constantly being made by the Election Commission of India to
issue error free EPICs to all the electors. Some of them are as follows:

(1) Before revision of electoral rolls is announced, pre-revision activities are
undertaken in all the States/Union Territories. Pre-revision activities include the

collection of photographs from and issue of EPICs to all the residual electors.

(i1)) From time to time Chief Electoral Officers of the States/Union Territories are
asked for issue of EPICs to residual electors.

(ii1) Immediately after final publication of the electoral rolls, States/Union Territories
are asked to distribute EPICs to new electors as well as residual electors to

whom EPICs have not been issued.
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Statement showing the status of Photo Roll and EPIC with reference to

final published electoral roll as for Summary Revision 2014

SL. Name of State/ Total Number  Total No. % of Total No. of % of EPIC
No Union territory of General ofimages  photoin EPICissued coverage
Electors, 2014  in the photo  electoral

roll roll
1 2 3 4 5 6 7
1. Andhra Pradesh 62385953 62385953  100.00 62385953 100.00
2. Arunachal Pradesh 753170 748255 99.35 735196 97.61
3. Assam 18722435 17779796 94.97 17779796 94.97
4. Bihar 62108447 62076681 99.95 56269336 90.60
5. Chhattisgarh 17521456 17415135 99.39 17128624 97.76
6. Goa 1043277 1043277  100.00 1029257 98.66
7. Gujarat 39871564 39851979 99.95 39856873 99.96
8. Haryana 15594415 15594415 100.00 15594415 100.00
9. Himachal Pradesh 4674185 4674185  100.00 4674185 100.00
10. Jammu & Kashmir 6933118 6371327 91.90 6207914 89.54
11. Jharkhand 19948683 19862722 99.57 19850756 99.51
12. Karnataka 44643877 44182127 98.97 44309641 99.25
13. Kerala 23780822 23780822  100.00 23780822 100.00
14. Madhya Pradesh 47427191 47427191  100.00 47427191 100.00
15. Maharashtra 78966642 71326222 90.32 72330169 91.60
16. Manipur 1739005 1739005  100.00 1732323 99.62
17. Meghalaya 1553028 1553028  100.00 1553028 100.00
18. Mizoram 696556 696556  100.00 696556 100.00
19. Nagaland 1174663 1161404 98.87 1163269 99.03
20. Odisha 28880850 27892935 9658 28109504 97.33
21. Punjab 19207092 19207092  100.00 19207092 100.00
22. Rajasthan 42553557 42401573 99.64 42411273 99.67
23. Sikkim 362326 362326  100.00 362326 100.00
24. Tamil Nadu 53752570 53752570  100.00 53752570 100.00
25. Tripura 2379541 2379541  100.00 2379541 100.00
26. Uttarakhand 6786394 6786394  100.00 6786394 100.00
27. Uttar Pradesh 134351302 134351302 100.00 134264549 99.94
28. West Bengal 62468988 62468988  100.00 62468988 100.00
29. A & Nslands 257856 254093 98.54 233382 90.51
30. Chandigarh 580694 580486 99.96 580412 99.95
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1 2 3 4 5 6 7
31. Daman and Diu 102251 102251  100.00 100198 97.99
32. D and N Haveli 188763 188763  100.00 188763 100.00
33. NCT of Delhi 12060497 12060497  100.00 12060497 100.00
34. Lakshadweep 47972 47972 100.00 47972 100.00
35. Puducherry 885402 885402  100.00 885402 100.00

TotaL 814404542 803392265 98.65 798344167 98.03

Setting up of Morning/Evening/Special courts

2535. SHRI MOHD. ALI KHAN: Will the Minister of LAW AND JUSTICE be

pleased to state:

(a) whether Government has made a provision for setting up of Morning/Evening

Shift/Special Judicial Magistrates’ Courts;
(b) if so, the details thereof and the action taken thereon;

(c) whether certain States have set up Morning/Evening Courts so as to dispose of

pending cases;
(d) if so, the details thereof, State-wise including Telangana; and
(e) its impact in disposing of pending cases?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
(a) and (b) Setting up and functioning of Morning/Evening/Shift/Special Judicial
Magistrate Courts is within the domain of the State Governments and the High Courts.
13th Finance Commission has made a provision of X 2500 crore for the States for
increasing the working hours of Courts through setting up Morning/Evening/shift
Special Judicial Magistrate Courts utilising the existing infrastructure. This arrangement
is primarily aimed at disposal of petty cases so as to clear the backlog of cases and
to relieve pressure on judicial time. The scheme envisaged utilization of the services
of regular judicial officers on payment of additional compensation or the services of

retired officers.

(c) to (e) As per the reports received, 2137 Morning/Evening/Shift courts have been
set-up in various States in the country including Andhra Pradesh. No separate report has
been received from the State of Telangana. A Statement indicating State-wise number
of Morning/Evening/Shift courts set up and the cases disposed as reported by the State

Governments is given in the Statement.
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Statement

Number of Morning /Evening/Shifi/Special Judicial Magistrate Courts set up and

number of cases disposed by these courts

Sl Name of State Number of Morning/Evening/ Number of cases
No. Shift/ Special Judicial Magistrate  disposed by these
Courts set up courts
1.  Andhra Pradesh
2. Telangana 239 31436
3. Assam 263 61263
4. Bihar 38 845
5. Gujarat 169 350367
6. Haryana 109 433643
7. Himachal Pradesh 2 Not available
8. Kerala 5 40033
9. Maharashtra 394 866516
10. Odisha 98 500
11. Punjab 148 634223
12.  Tamil Nadu 10 4218
13.  Tripura 177 98080
14. Uttar Pradesh 340 30868
15. Uttarakhand 25 341
TotaL 2137 2552333

Disposal of pending court cases
+2536. SHRI VIJAY GOEL :
SHRI PRABHAT JHA :
Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether it is a fact that a large number of cases are lying pending in different

courts of the country for the last several years, if so, the details thereof; and

(b) whether there is any proposal from the judiciary to increase the working hours of

the court for speedier and quick disposal of pending cases, and if so, the details thereof ?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
(a) to (b) The data on pendency of cases is maintained by Supreme Court and High
Courts. As per the information available, 65,970 cases were pending in Supreme Court
of India as on 1.7.2014. Details of cases pending in the High Courts and District and
Subordinate Courts as on 31.12.2013 are given in Statement I and II (See below).

TOriginal notice of the question was received in Hindi.
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Working hours and holidays in Supreme Court and High Courts are regulated by the
respective Courts. Working hours and holidays in District and Subordinate Courts are
regulated by the respective High Courts. The Supreme Court has notified the Supreme
Court Rules, 2013 on 27th May, 2014 wherein, inter-alia, it is provided that the period
of summer vacation shall not exceed seven weeks. It is further provided that the length
of the summer vacation and the number of holidays for the Court and the offices of
the Court shall be such as may be fixed by the Chief Justice and notified in the official
Gazette so as not to exceed one hundred and three days, excluding Sundays not falling
in the vacation and during holidays. The Supreme Court Rules, 2013 will come into
force with effect from 19th August, 2014.

Statement-1

Age-wise breakup of pending cases in High Courts as on 31.12.2013

S1. High Court Type of Case Years Total
No.
Oto1l 1to5 5to 10 More
year old years years than 10
old old years
old
1 2 3 4 5 6 7 8
1.  Allahabad Civil 70160 194964 184330 245977 695431
Criminal 44677 112961 105609 84720 347967
TotaL 114837 307925 289939 330697 1043398
2. Andhra Pradesh Civil 34433 90171 58328 18493 201425
Criminal 8080 17054 5893 7 31034
ToTAL 42513 107225 64221 18500 232459
3. Bombay Civil 64028 115984 71983 47936 299931
Criminal 12448 18768 11921 6769 49906
TotaL 76476 134752 83904 54705 349837
4.  Calcutta Civil 24156 58739 56321 24137 163353
Criminal 4718 12086 14120 6051 36947
Misc. - - - - 79343
Cases of
High Court
(Appellate
side)*
Circuit - - - - 335
bench
situated in
the A and N
Island*

ToraL 28874 70825 70441 30188 280006
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1 2 3 4 5 6 7 8
5. Delhi Civil 13052 24865 8492 2591 49000
Criminal 5419 6525 2508 1200 15652
TotaL 18471 31390 11000 3791 64652
6.  Gujarat Civil 15316 20282 9085 15448 60131
Criminal 7074 9939 5357 9452 31822
TotaL 22390 38221 14442 24900 91953
7. Guwabhati Civil 10842 20223 2468 1 33534
Criminal 2926 3402 1050 0 7378
TotaL 13768 23625 3518 1 40912
8. Himachal Pradesh  Civil 16104 29095 7705 1111 54015
Criminal 1469 3389 1182 18 6058
TotaL 17573 32484 8887 1129 60073
9. Jammu and Kashmir ~ Civil 26891 40085 16198 4620 87794
Criminal 2146 2676 329 93 5244
TotaL 29037 42761 16527 4713 93038
10, Karnataka Civil 75834 91007 12021 517 179379
Criminal 5940 10673 914 66 17593
TotaL 81774 101680 12935 583 196972
1. Kerala Civil 26536 56718 12598 3721 99573
Criminal 5132 16195 10966 293 32586
TotaL 31668 72913 23564 4014 132159
12, Madras Civil 183450 198882 90061 17990 490383
Criminal 44690 17968 3909 539 67096
TotaL 228140 216850 93970 18519 557479
13. Madhya Pradesh Civil 35283 94061 38331 6990 174665
Criminal 17792 38287 20233 10634 86946
TotaL 53075 132348 58564 17624 261611
14.  Odisha Civil 24900 71322 43447 29125 168794
Criminal 17762 8876 7633 3757 38028
TotaL 42662 80198 51080 32882 206822
15. Patna Civil 24055 38870 6068 10903 79896
Criminal 18313 21092 8300 4554 52259
TotaL 42368 59962 14368 15457 132155
16.  Punjab & Haryana Civil 40831 62628 40359 56731 200549
Criminal 20645 25166 14237 2163 62211
ToTtAL 61476 87794 54596 58894 262760
17.  Rajasthan Civil 50884 118429 51866 22841 244020
Criminal 15283 19810 15359 13168 63620
TotaL 66167 138239 67225 36009 307640




154 Written Answers

[RAJYA SABHA]

to Unstarred Questions

1 2 3 4 5 6 7 8
18.  Sikkim Civil 69 24 2 0 95
Criminal 25 0 0 0 25

Total 94 24 2 0 120

19.  Uttarakhand Civil 4063 8979 2041 186 15269
Criminal 2200 2487 688 42 5417

Total 6263 11466 2729 228 20686

20. Chhattisgarh Civil 5724 12344 6878 2200 27146
Criminal 2588 7048 3725 3632 16993

TotaL 8312 19392 10603 5832 44139

21.  Jharkhand Civil 9359 21407 5673 1562 38001
Criminal 8492 13840 10154 2471 34957

TotaL 17851 35247 15827 4033 72958

22.  Tripura Civil 1934 1992 810 7 4743
Criminal 414 401 276 0 1091

ToraL 2348 2393 1086 7 5834

23.  Manipur Civil 1034 2253 461 13 3761
Criminal 41 51 0 0 92

ToraL 1075 2304 461 13 3853

24. Meghalaya Civil 539 574 2 0 1115
Criminal 47 27 0 0 74

TotaL 586 601 2 0 1189

ArL HigH Courts TotaL CIviL 759477 1373898 725528 513100 3372003
ALL HigH Courts TOTAL CRIMINAL 248321 368721 244363 149619 1011024
GRAND TotaL oF ALL HiGH COURTS 1007798 1742619 969891 662719 4462705

* Age-wise breakup of miscellaneous cases of High Court (appellate side) and Circuit bench at A & N Islands is

not available.

Statement-I1

Age-wise breakup of pending cases in high Courts as on 31.12.2013

Sl States/UTs Type of Years Total
No. Case
Otol 1to5 5to 10 More
years old yearsold yearsold than 10
years
old
1 2 3 4 5 6 7 8
1. Andhra Pradesh Civil 153153 283680 33678 5036 475547
Criminal 202623 277464 22727 5521 508335
TotaL 355776 561144 56405 10557 983882
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1 2 3 4 5 6 7 8
2. Arunchal Pradesh  Civil 204 260 211 111 786
Criminal 2337 1169 826 958 5290
ToTAL 2541 1429 1037 1069 6076
3. Assam Civil 21972 42725 4129 730 69556
Criminal 68351 92959 15175 2431 178916
ToTAL 90323 135684 19304 3161 248472
4. Bihar Civil 79449 101330 70769 34665 286213
Criminal 415025 603161 389750 113633 1521569
ToTAL 494474 704491 460519 148298 1807782
5. Chhattisgarh Civil 17363 31526 7448 4775 61112
Criminal 63127 100357 31616 12904 208004
ToTAL 80490 131883 39064 17679 269116
6. Goa Civil 8931 6675 1740 1706 19052
Criminal 8592 3486 440 133 12651
ToTAL 17523 10161 2180 1839 31703
7. Gujarat Civil 110504 263531 155695 100578 630308
Criminal 484714 679622 276331 155396 1596063
ToTAL 595218 943153 432026 255974 2226371
8. Haryana Civil 99151 137622 8401 421 245595
Criminal 149264 149060 11442 308 310074
ToTAL 248415 286682 19843 729 555669
9. Himachal Pradesh  Civil 33130 44183 6310 467 84090
Criminal 94128 72542 7758 273 174701
ToTAL 127258 116725 14068 740 258791
10. Jammu & Kashmir Civil 43086 25550 5899 1337 75872
Criminal 47362 41902 9280 1231 99775
ToTAL 90448 67452 15179 2568 175647
11. Jharkhand Civil 16557 34110 11267 4551 66485
Criminal 63696 131617 38525 7530 241368
ToTAL 80253 165727 49792 12081 307853
12. Karnataka Civil 212844 310787 68815 12217 604663
Criminal 220390 302305 54063 8914 585672
ToTAL 433234 613092 122878 21131 1190335
13. Kerala Civil 178355 207745 25272 3890 415262
Criminal 497606 424892 15890 729 939117
ToTAL 675961 632637 41162 4619 1354379
14. Madhya Pradesh ~ Civil 111898 111252 24863 7242 255255
Criminal 417756 351676 60883 12088 842403

ToraL 529654 462928 85746 19330 1097658




156 Written Answers [RAJYA SABHA] to Unstarred Questions

1 2 3 4 5 6 7 8
15. Mabharashtra Civil 366048 435426 158753 79528 1039755
Criminal 770078 655139 256155 163271 1844643
ToTAL 1136126 1090565 414908 242799 2884398
16. Manipur Civil 2476 2093 584 121 5274
Criminal 3372 2197 1192 872 7633
ToTAL 5848 4290 1776 993 12907
17. Meghalaya Civil 308 765 621 231 1925
Criminal 714 1235 421 146 2516
ToTAL 1022 2000 1042 377 4441
18. Mizoram Civil 1048 423 39 1 1511
Criminal 1020 568 1 0 1589
ToTAL 2068 991 40 1 3100
19. Nagaland Civil 733 407 75 101 1316
Criminal 738 740 189 335 2002
ToTAL 1471 1147 264 436 3318
20. Orissa Civil 57463 111322 43565 20864 233214
Criminal 138139 355621 222221 185253 901234
ToTAL 195602 466943 265786 206117 1134448
21. Punjab Civil 102651 139801 14044 1481 257977
Criminal 132514 121083 11482 703 265782
ToTAL 235165 260884 25526 2184 523759
22. Rajasthan Civil 109967 226222 66096 25892 428177
Criminal 250777 512804 202630 57493 1023704
ToTAL 360744 739026 268726 83385 1451881
23. Sikkim Civil 171 85 3 2 261
Criminal 390 188 6 0 584
ToraL 561 273 9 2 845
24. Tamil Nadu Civil 375865 376783 72957 17599 843204
Criminal 117343 246685 62680 18403 445111
ToTAL 493208 623468 135637 36002 1288315
25. Tripura Civil 4089 3966 476 319 8850
Criminal 40420 13864 2614 3967 60865
ToTAL 44509 17830 3090 4286 69715
26. Uttar Pradesh Civil 430104 529097 259579 187444 1406224
Criminal 1401900 1687631 709108 400122 4198761
ToTAL 1832004 2216728 968687 587566 5604985
27. Uttarakhand Civil 10965 15690 2504 1251 30410
Criminal 53355 58592 7548 2749 122244

TotaL 64320 74282 10052 4000 152654
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1 2 3 4 5 6 7 8
28. West Bengal Civil 116850 246815 121574 62322 517561
Criminal 658565 971144 325911 58081 2013701
ToTAL 775415 1217959 447485 120403 2561262
29. A & N Islands Civil 870 1435 251 74 2630
Criminal 2985 1657 4067 66 8775
ToTAL 3855 6092 1318 140 11405
30. Chandigarh Civil 6886 11405 2117 206 20614
Criminal 27600 9900 1454 144 39098
ToTAL 34486 21305 3571 350 59712
31. Daman & Diu Civil 310 263 201 67 841
Criminal 502 246 88 26 862
ToTAL 812 509 289 93 1703
32. D & N Haveli Civil 288 204 80 21 593
Criminal 840 504 911 161 2416
ToTAL 1128 708 991 182 3009
33. Delhi Civil 56349 63307 14699 6197 140552
Criminal 144596 162893 58625 15501 381615
ToTAL 200945 226200 73324 21698 522167
34. Lakshadweep Civil 22 121 8 4 155
Criminal 62 132 4 1 199
ToraL 84 253 12 5 354
35. Puducherry Civil 7066 8173 1510 364 17113
Criminal 2695 9249 1573 119 13636
ToTAL 9761 17422 3083 483 30749
GRraND ToTAL of civil cases 2737126 3774779 1184233 581815 8277953
GRrAND ToTAL of criminal cases 6483576 8047284 2800586 1229462 18560908

GraND TotaL of all Subordinate Courts 9220702 11822063 3984819 1811277 26838861

Justice at low cost

12537. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of LAW AND
JUSTICE be pleased to state whether Government is taking any steps or making any
effort to provide justice to people at minimum cost and to provide them better access

to judicial system of the country, if so, details thereof, and if not, reasons therefor?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
The Gram Nyayalayas Act, 2008 was enacted for establishment of Gram Nyayalayas at
Intermediate Panchayat Level for the purpose of providing access to justice to citizens

at their doorstep. Central Government is encouraging States to set up Gram Nyayalayas

TOriginal notice of the question was received in Hindi.
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by providing financial assistance as per prescribed norms. 9 States have so far notified

180 Gram Nyayalayas.

Further, free legal services are provided under the Legal Services Authorities Act,
1987 to the poor and weaker sections of the society viz.,, members of Scheduled Castes/
Scheduled Tribes, women, children persons with disability and persons in custody. For
this purpose, Legal Services Authorities have been constituted at National, State and
District level under the above Act.

Misuse of PILs

2538. SHRI AAYANUR MANJUNATHA: Will the Minister of LAW AND JUSTICE
be pleased to state:

(a) the details if the Public Interest Litigation (PILs) filed in the Superme Court
and various High Courts in the country;

(b) whether sereval people, organization and institutions file meaningless petitions
in the name of PILs, if so, the details thereof; and

(c) whether Government takes/proposes to take action against such people or to
put a check on these meaningless litigations, if so, the details thereof and if not, the
reasons therefor?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
(a) to (c) The information is being collected and will be laid on the Table of the House.

Manipulation in EVMs

2539. SHRI GULAM RASOOL BALYAWTI: Will the Minister of LAW and JUSTICE
be pleased to state:

(a) whether manipulation in EVM is possible;
(b) if so, the details in this regard,

(c) whether complaints of manipulation in EVMs during the recent Lok Sabha poll

were received; and
(d) if so, the details thereof and the action taken thereon?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
(a) No Sir.

(b) Does not arise.

(¢) The Election Commission has informed that some cases of alleged technical
malfunctioning/mishandling of EVMs were brought to its notice.

(d) the details of complaints and action taken thereon as provided by the Election

Commission are as under :
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SI. No.

Complaint

Action taken by the Election Commission

An identical/similar complaint
was received from more than
one complainant regarding ma-
nipulation of EVMs in Varanasi
Parliamentary =~ Constituency.
Some photos were attached with
the complaint whereby a boy
was sitting with EVMs and the
background appeared to be a
residence.

A complaint was received from
Indian National Congress stat-
ing that some EVMs (during
preparation of EVMs) in Assam
showed light glowing against
the name of different candidate
while voted for a different one.
They claimed that the EVMs
have been tampered with.

A letter, from Shri Lal Than-
hawala (President Mizoram
Pradesh Congress Commit-
tee) was received stating that
opposition parties were casting
apprehensions on his character
saying that he is involved in
rigging of EVMs.

A complaint has been received
from Shri Promod Kureel,
Uttar Pradesh. Shri Kureel has
claimed that he was not in-
formed about the time and date
of randomization process of
EVMs by the District Election
Authorities and apprehended
that the EVMs used in Rae
Bareli Parliamentary Constitu-
ency were pre-programmed to
favour a particular candidate
during the said randomization
process.

The Commission, immediately, sought report from
CEO, Uttar Pradesh. According to the reports, the
person was the son of a sector magistrate who was
allocated some reserve EVMs on the eve of the Poll.
The said Sector Magistrate took those reserve EVMs
to his home and his son, in curiosity, got himself
photo-graphed with the EVMs and uploaded the
photos on social networking website. These EVMs
were not used in the poll and returned to the author-
ities on the next day. The Commission recommended
the suspension of the said sector magistrate for negli-
gence in duty.

The Commission immediately called all those EVMs
to the Commission’s headquarters at New Delhi. They
all were of ECIL Pre-2006 make. The engineers of
ECIL checked all those EVMs thoroughly and submit-
ted that the incident occurred due to failure of an elec-
tronic component in Balloting Unit, which do not have
built-in intelligence to self-test its own programme.

The Commission immediately issued a press note,
through the Chief Electoral officer, Mizoram, stating
that the EVMs cannot be rigged by anyone.

The Commission has requested the Chief Electoral
Officer, Uttar Pradesh to submit a factual report on the
apprehensions made by Shri Kureel. According to the
report, Shri Kurrel was informed well in advance (on
19.04.2014) about the time and date of randomization
process of EVMs, which held on 21.04.2014, through
special massager as well as SMS. After receiving the
letter from Special Massager, Shri Kureel signed the
acknowledgement but later defaced it. It has also been
mentioned in the report that at the same randomization
process, the representatives of AAP, INC, BSP, BJP
and many other state level parties along with indepen-
dent candidates were present. Moreover, no contesting
candidate, including Shri Kureel, of the Parliamentary
Constituency made any complaint regarding manipu-
lation of EVMs till the counting was over.
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S1. No. Complaint Action taken by the Election Commission

5. A complaint has been received A report was sought from the Chief Electoral Officer,
from Shri Bhakta Charan Das, Odisha in the matter. As per the report, submitted by
a contesting candidate of INC the DEO, Kalahandi, the said flip is not possible in
from Kalahandi PC of Odisha. the EVM as they have been processed through First
Shri Das has mentioned in his Level Checking, three round of randomization and
complaint that some voters mock poll. All the EVMs were checked and certified
approached him and stated that by the authorized engineers of M/s Bharat Electronic
their vote “flipped” to other Limited, Bengalore, a public sector undertak-
candidates. ing of Government of India and one of the sole

manufacturer and supplier of ECI-EVMs. Moreover,
no such complaint was ever reported by anyone re-
lated to the process of election at any point of time.

Judicial Standards and Accountability Bill

2540. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of LAW AND
JUSTICE be pleased to state:

(a) whether Government has decided to do away with the Judicial Standards and
Accountability Bill following strong resistance and objections from Judges, if so, the
details thereof; and

(b) if not, the action being taken by Government for smooth passage of the bill?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
(a) and (b) The Judicial Standards and Accountability Bill was passed by the Lok Sabha
on 29.03.2012. However, the Bill could not be considered in the last Session of the
Parliament and lapsed due to dissolution of the 15th Lok Sabha. The matter requires
further consideration in consultation with various stakeholders.

Repeal of old and irrelevant laws

2541. SHRI B.K. HARIPRASAD: Will the Minister of LAW AND JUSTICE be
pleased to state:

(a) whether Government feels that it is overdue to repeal old and irrelevant laws
that clutter the statute book;

(b) whether the Law Commission made a study of such statutes in 1998 and
prepared a long list of legislations which could be jettisoned benefiting the public and
the courts; and

(c) whether there are statutes that still refer to His/Her Majesty, including 11 colonial
era statutes while several statues like Indian Penal Code 1860 and the Civil Procedure

Code 1908 still serve the legal system well, fine-tuned with amendments?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
(a) Yes, Sir.
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(b) Yes, Sir. Law Commission has presented its 159th Report on the Repeal and
Amendment of Laws (Part I) in the year 1998, wherein it has recommended certain
Central Acts for repeal/amalgamation /amendment.

(c¢) Government of India has adapted pre-independence Central Acts through
Adaptation of Laws Order issued under clause (2) of article 372 of the Constitution
of India and the references therein to His/Her Majesty were suitably substitued. Those
Central Acts, which were not repealed or altered by such Constitution Orders or Acts
of Parliament, are still on the statute book.

Free legal aid centres

2542. SHRI SHADI LAL BATRA: Will the Minister of LAW AND JUSTICE be
pleased to state:

(a) whether Government is providing free legal aid to poor and women victims for

pleading their case of domestic violence, sexual assault, dowery, rape, molestation etc;
(b) if so, the details thereof, State-wise particularly in Haryana; and

(c) the action taken by Government to increase the number of free legal aid centres
in the country?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
(a) The categories of persons entitled to fee legal aid under the Legal Services Authorities
Act, 1987, are specified in section 12 of the said Act. In terms of sub-section (h) of
this section, persons in receipt of annual income less than the amount prescribed in
this regard by the various State Governments (if the case is before a Court other than
the Supreme Court) and by the Central Government (if the case is before the Supreme
Court), are entitled to free legal aid. In terms of sub-section (c) of this section, all
women, irrespective of their social and financial status, are entitled to free legal aid.

(b) The details of the number of women who were extended free legal aid during the
year 2013-14 State/UT-wise (including the State of Haryana), is given in the Statement
(See below). Details in respect of persons who were extended free legal aid based on

the income criteria is not maintained separately.

(c) The State Legal Services Authorities District Legal Services Authorities and
Taluk/Mandal/Sub-Divisional Legal Services Committees, provide free legal services
at the levels of States, Districts, Taluk/Mandal/Sub-Divisions, respectively. In addition,
the High Court Legal Services Committees and the Supreme Court Legal Services
Committees provide free Legal services in the various High Courts and the Supreme
Court, respectively. Legal Aid Clinics, which are manned by para-legal volunteers, have
been set up in villages, esecially where the people face geographical, social and other
barriers, for access to the legal institution.
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Statement

to Unstarred Questions

The number of women benefited through free Legal Aid during the year 2013-14

S1. No. State/UT Number
1. Andhra Pradesh 1360
2. Arunachal Pradesh 0
3. Assam 1875
4. Bihar 199
5. Chbhattisgarh 5939
6. Goa 318
7. Gujarat 2625
8. Haryana 2155
9. Himachal Pradesh 660

10. Jammu and Kashmir 607
11. Jharkhand 294
12. Karnataka 815
13. Kerala 2588
14. Madhya Pradesh 6005
15. Mabharashtra 7060
16. Manipur 15
17. Meghalaya 38
18. Mizoram 599
19. Nagaland 285
20. Odisha 1354
21. Pujab 2478
22. Rajasthan 696
23. Sikkim 150
24, Tamil Nadu 10923
25. Tripura 738
26. Uttar Pradesh 523
27. Uttarakhand 90
28. West Bengal 1137
29. Andaman and Nicobar Islands 4
30. U.T. Chandigarh 147
31. Dadra and Nagar Haveli 0
32. Daman and Diu 72
33. Delhi 6202
34, Lakshadweep 0
35. Puducherry 1174
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State/District Mediation Centres

2543. SHRI MOHD. ALI KHAN: Will the Minister of LAW AND JUSTICE be

pleased to state:

(a) whether Government is encouraging and giving support to State/District Mediation

Centres for easy settlement of cases especially for poor people, if so, the details thereof;

(b) how many cases have been settled so far in the Mediation Centres, State-wise;

and

(c) whether there is any proposal for modification/development/extension of the

facilities of Mediation Centres?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
(a) and (b) The National Legal Services Authority (NALSA) allots funds to the State
Legal Services Authorities for undertaking various activities, including establishing
Mediation Centres in the States. The funds utilised by the State Legal Services Authorities
for establishing mediation centres, out of the funds allotted to them by NALSA is not
separately maintained. The information relating to the number of cases settled by the
mediation centres, State/UT-wise is being collected and will be laid on the Table of the

House.

(c) The 13th Finance Commission has allotted funds for establishing District
Alternative Disputes Resolution (ADR) Centres in 600 Districts, where different types
of ADR mechanism, including mediation, as enumerated in Section 89 of the Code of

Civil Procedure, 1908, will be utilised for resolution of disputes.
Uniform Civil Code

12544. SHRI VIJAY GOEL: Will the Minister of LAW AND JUSTICE be pleased

to state:

(a) whether it is a fact that the Constitution provides for implementation of Uniform

civil code in the country, if so, the details thereof;
(b) whether this provision of the Constitution is not in force as law at present; and

(c) if so, the details thereof alongwith the reasons therefor and whether Government

has any plan to take initiative towards this direction?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
(a) to (c) Provision of Uniform Civil Code is there in Article 44 in the Constitution.

Wide stakeholders’ consultation would be required for further steps in this regard.

+Original notice of the question was received in Hindi.



164 Written Answers [RAJYA SABHA] to Unstarred Questions

Use of regional language by High Courts

2545. SHRI MANSUKH L. MANDAVIYA: Will the Minister of LAW AND
JUSTICE be pleased to state:

(a) the action taken by Central Government in consultation with Supreme Court and
Ministry of Home Affairs for use of regional languages of concerned States for judicial

proceedings in High Courts; and

(b) whether Government intends to request Supreme Court once again to review its

earlier decision regarding allowing regional language in judicial proceedings?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
(a) and (b) Proposals relating to the use of Tamil, Gujarati and Hindi in the proceedings
of the Madras High Court, Gujarat High Court and Chhattisgarh High Court respectively
had been earlier received from the Governments of Tamil Nadu, Gujarat and Chhattisgarh.
These proposals were sent to the Supreme Court for the considered opinion of the Chief
Justice of India. The Full Court of the Supreme Court considered these proposals in its
meeting held on 11th October, 2012 and reiterated the earlier similar resolutions of the
Full Court adopted in 1997 and 1999 to not accept the proposals. The Government has
abided by this decision.

Based on another request received on 10th June, 2014 from the Government of Tamil
Nadu, the Government has again written to the Chief Justice of India on 04.07.2014

in this regard.
Pending court cases

2546. SHRI PRAMOD TIWARI: Will the Minister of LAW AND JUSTICE be

pleased to state:

(a) the current status of pending cases as on | January, 2013 in Supreme Court,

High Courts of the country and districts courts of all States and Union Territories;

(b) the number of cases pending for more than 20 years, greater than 10 years and

less than 20 years and greater than 5 years and less than 10 years, respectively; and
(c) the measures being taken for speedy delivery of justice?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
(a) to (c) The data on pendency of cases is maintained by Supreme Court and High
Courts. As per the information available, 65970 cases were pending in Supreme Court
of India as on 1.7.2014. Details of age wise cases pending in the High Courts and
District and Subordinate Courts as on 31.12.2013 are given in Statements. [Refer to the
Statement appended to the answer USQ No 2536 (Part (a) and (b)]
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Disposal of cases in courts fails within the domain of judiciary. In order to create
an enabling environment for judiciary to deal with the problem of pendency and
backlog of cases, the Government has set up National Mission for Justice Delivery and
Legal Reforms. The major initiative under the National Mission relate to Infrastructure
Development for Subordinate Judiciary and Computerization of Courts. The Central
Government has provided financial assistance to the tune of X 2,198 crores to State
Governments and Union Territories for upgradation / construction of court complexes
and residential units for judicial officers in the last three years. Under the e-Courts
Project 13,227 courts have been computerized by 31st March, 2014. Computerization of
courts would enable the courts to exercise greater control over management of cases in
the docket. It will also provide designated services to the litigants and the lawyers. In
order to reduce government litigation in courts the Central Government has encouraged
the States to notify their litigation policies which contain provisions for weeding out
infructuous cases and promote dispute resolution through alternative mechanisms. The
Government is also looking into the areas prone to excessive litigation for adopting

suitable policy and legislative measures to curb such litigation.
Accountability in judiciary

2547. SHRI AAYANUR MANJUNATHA: Will the Minister of LAW AND JUSTICE

be pleased to state:
(a) whether corruption in judiciary is on the rise in the country;

(b) if so, the details of the number of corruption cases reported against judges in

various courts including Supreme Court, High Courts and district courts, State-wise;
(c) the action taken thereon; and

(d) the steps proposed to be taken by Government to enforce greater accountability
in judiciary?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
(a) to (c) Allegations of corruption in the judiciary have come to the notice of the
Government and have been reported in the media also from time to time. As per the
“in-house mechanism” for the higher judiciary, Chief Justice of India is competent to
receive complaints against the conduct of the Judges of the Supreme Court and the Chief
Justice of the Courts. Similarly, the Chief Justices of the High Courts are competent to
receive complaints against the conduct of their Courts. Administrative control over the
members of the subordinate judiciary in the States vests with the concerned High Court
and State Government. In view of this, the Central Government do not maintain records

of such complaints and has no mechanism to monitor the action taken on the same.
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(d) There is a proposal to change the existing system for investigation into the
complaints of misbehaviour or incapacity of a Judges of the Supreme Court or High
Courts as well as to enforce greater accountability. A Bill titled “The Judicial Standards
and Accountability Bill" was moved by the Government in the previous Lok Sabha. The
Bill provides for a comprehensive mechanism for handling complaints made by citizens
on grounds of alleged misbehaviour and incapacity against judges of the Supreme Court
and High Courts and for taking action against those found guilty after investigation.
The Bill also lays down judicial standards and makes it incumbent on the Judges to
declare their assets/liabilities. However, the Bill could not be passed and lapsed due to
dissolution of 15th Lok Sabha.

Availability of international sim/calling cards without proper verification

2548. SHRI MANSUKH L. MANDAVIYA: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) what action has been taken by Government on the easy availability of international
pre-paid mobile sim-cards/calling cards without any proper verification of profile of these
card users, which are used in India for communication by anti-national elements due to
which police and security agencies are helpless to trace out such communications and

to caputre such anti-social elements; and

(b) whether the Ministry is going to take any steps in coordination with Ministry
of Home Affairs to prevent misuse of international sim-cards by anti-national elements,
if so, the details thereof?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) Sir, The companies authorised / permitted
for sale / rent of International SIM Cards / Calling Cards in India are selling foreign
telecom company’s SIM cards which are meant for use outside India. The Department
of Telecom (DoT) issues ‘No Objection Certificate (NOC)’ to the applicant companies
who want to sale / rent International pre-paid mobile SIM cards / calling cards on the

terms and conditions of the NOC.

These NOC holders have to comply with the terms & conditions of NOC, inter-alia,
that the proper verification of the user is required before selling / renting such cards. As
per the terms & conditions of NOC, the NOC Holder company are mandated to provide
details of such cards (including the period), along with particulars, address of the person
to whom the International SIM cards have been sold / rented, to the designated Security

Agencies / Law Enforcement Agencies (LEA) on monthly basis.

(b) Security Agencies / Law Enforcement Agencies designated by the Ministry of
Home Affairs (MHA) are provided the particulars, including the address of the customer
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and details of sold / rented International SIM cards, by the NOC Holders periodically,
in compliance to the terms and conditions of NOC issued by DoT. This helps to prevent

misuse of such cards by the users including anti-social elements in the country.

Starting of new railway lines

12549. SHRI VISHAMBHAR PRASAD NISHAD: Will the Minister of RAILWAYS

be pleased to state:

(a) whether Government has announced to start 18 new railway lines after carrying

out the survey in the financial year 2014-15;

(b) whether Government is considering on linking Mainpuri and Rath city in
Hamirpur district of Uttar Pradesh with railway line after survey and if so, the details

thereof;, and

(c) whether Government is considering on extension, gauge conversion and
electrification of railway lines on Jhansi-Manikpur and Manikpur-Kanpur routes and if
so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ

SINHA): (a) No, Sir. Only surveys for 18 new lines have been announced.

(b) No, Sir. Survey for linking Rath City to Orai (Orai is further connected by
existing rail network to Mainpuri) was completed. Since the proposal had negative Rate

of Return of 12.93%, it could not be taken up due to its unremunerative nature.
(c) No, Sir.
Ticket confirmation requests by MPs

12550. SHRI ANIL KUMAR SAHANI: Will the Minister of RAILWAYS be pleased

to state:

(a) reasons for not providing reservation by Northern Railway (Baroda House) and
East Central Railway (Hajipur) to family members/relatives/friends/guests recommended
by MPs;

(b) action taken by Government in case of tearing off letters of MPs, not picking
phones of secretary/representative of MPs and misbehaving on phone by officials related

to reservation;

(c) whether railway officers are in higher category than an MP, if not, the reasons
for providing reservation to officers instead of family members, etc. recommended by
MPs; and

TOriginal notice of the question was received in Hindi.
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(d) action taken against concerned officials for not providing reservation to persons

recommended by MPs?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) to (d) In order to meet the urgent travel requirements of High Official
Requisition (HOR) holders (which include Central Government Ministers, judges of
Supreme Court of India, High Courts of various States, etc.), Members of Parliament
and others, a limited number of berths/seats have been earmarked as emergency quota in
different trains and in different classes. The quota is released by the staff in accordance
with the priority as per warrant of precedence and well established practice being
followed since long. At the time of allotment of berths/seats, emergency quota is first
allotted for self travel of HOR holders/Members of Parliament, etc., strictly as per their
inter-se seniority in warrant of precedence. Thereafter, other requisitions received from
various quarters including that from Members of Parliament are considered and the
remaining quota is released taking into account various factors like status of passengers
travelling, nature of urgency like travelling on Government duty, bereavement in the
family, sickness, job interview, etc. This practice is being followed on all the Zonal
Railways including Northern and East Central Railways. No instance regarding tearing
off letters of Members of Parliament or not picking phone/misbehaving with them/their
staff has been reported on these Railways.

Survey for Phalodi city, Jodhpur Kandla port railway line

12551. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of RAILWAYS
be pleased to state:

(a) whether there is any plan to conduct a survey to lay a railway line from Phalodi
city in Jodhpur district of Rajasthan to Kandla port and if so, the details thereof; and

(b) whether Ministry of Defence had agreed to grant funds for this survey considering
it important from strategic point of view and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) No, Sir.

(b) Does not arise.
Premium trains

2552. SHRIMATI GUNDU SUDHARANI: Will the Minister of RAILWAYS be
pleased to state:

(a) the details of 17 premium trains announced recently;

(b) whether they all have become operational;

TOriginal notice of the question was received in Hindi.
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(c) the difference in percentage of fares between regular superfast express trains

and premium trains; and
(d) how premium trains are different from regular superfast express trains?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) The details of 17 premium trains announced in the interim Railway Budget
2014-15 are as under :

1. Howrah - Pune AC Express

2. Kamakhya - New Delhi AC Express
3. Kamakhya - Chennai AC Express

4. Mumbai - Howrah AC Express

5. Mumbai - Patna AC Express

6. Nizamuddin - Madgaon AC Express
7. Sealdah - Jodhpur AC Express

8. Yesvantpur - Jaipur AC Express

9. Ahmedabad - Delhi Sarai Rohilla Express
10. Bandra - Amritsar Express

11. Bandra (T) - Katra Express

12.  Gorakhpur - New Delhi Express

13. Katra - Howrah Express

14. Mumbai - Gorakhpur Express

15. Patna- Bangalore Express

16. Yesvantpur - Katra Express

17. Thiruvananthapuram - Bangalore (Yesvantpur) Express

(b) At present, out of 17 Premium trains announced in the interim Railway Budget
2014-15, the following 5 Premium trains have been made operational as Premium

Special trains:
1. Kamakhya - New Delhi AC Express
2. Yesvantpur - Jaipur AC Express
3. Ahmedabad - Delhi Sarai Rohilla Express
4. Mumbai (LTT)-Gorakhpur Express

5. Patna-Bangalore Express
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(c) The fares of regular superfast trains are charged according to the published fare
tables for each class according to the relevant distance slab. The fares of Premium trains
are variable as a dynamic premium is charged over and above the Express/Rajdhani/

Duronto trains fares based on demand intensity.

(d) The following are the main differences between Premium trains and regular

superfast Express trains:-
) The fare of Premium trains is variable issued on demand intensity.

(i1)  There is no waiting list on Premium trains as all passengers are given

confirmed/RAC accommodations.

(iii)) The accommodation booking for Premium trains is done only through

the internet.
Rolling stock under pressure

2553. SHRI PARIMAL NATHWANI: Will the Minister of RAILWAYS be pleased

to state:

(a) whether Railways’ rolling stocks are under tremendous pressure due to increased

passenger and freight traffic;
(b) if so, the details thereof;

(c) whether this has resulted in frequent accident resulting in loss of property as

well as human beings; and
(d) if so, the measures taken to expand capacity of Railways’ rolling stock?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) No, Sir. Procurement of rolling stock is planned in advance keeping in

view passenger and freight traffic projection.
(b) to (d) Do not arise.
Talcher Bimlagarh railway line

2554. SHRI PYARIMOHAN MOHAPATRA: Will the Minister of RAILWAYS be

pleased to state:

(a) the investment made for Talcher-Bimlagarh railway line, year-wise, from the

date of sanction along with the original estimated cost and the revised estimates; and

(b) the reasons for inordinate delay and by when it is expected to be completed?
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) Talcher-Bimlagarh New Line (154 Km.) was sanctioned in 2003-04 at a
cost of X 726.96 crore. Its latest anticipated cost is 811 crore (at 2006-07 price level).
The year-wise investments made for Talcher-Bimlagarh Railway line from the date of

sanction are as given below:-

Year Expendtiure (% in crore)
2003-04 0
2004-05 0.001
2005-06 0.71
2006-07 1.40
2007-08 8.83
2008-09 17.28
2009-10 21.42
2010-11 20.16
2011-12 36.52
2012-13 14.63
2013-14 12.29
2014-15 (Outlay) 100.00
TotaL 233.24

(b) The project has been delayed due to delay in land acquisition and forestry
clearance. No target date has been fixed for completion of this project.

Rain water harvesting to meet water requirement

2555. SHRI S. THANGAVELU: Will the Minister of RAILWAYS be pleased to state:
(a) whether Railways are meeting its water requirement through borewells ;

(b) whether Railways have failed to set up rain water harvesting systems at its

stations and colonies;
(c) if so, the details thereof; and

(d) whether Railways have asked its zones to set up rain water harvesting systems

at the earliest ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) to (d) Railways water requirement is met from various sources viz local
bodies, bore-wells, rainy wells and also through private tankers in water scarcity areas.
Instructions have also been issued to zonal railways for providing rain water harvesting
in colonies, stations etc. Approximately 1300 rain water harvesting systems have already

been installed at various locations in Indian Railways.
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Target to lay new railway lines

2556. SHRIMATI RAJANI PATIL: Will the Minister of RAILWAYS be pleased

to state:
(a) whether Railways have fixed any target to lay new railway lines;
(b) if so, the details thereof;
(c) the details of new lines laid out of the target, so far;
(d) whether there is a shortfall in the laying of new lines;
(e) if so, whether Government has analyzed the factors responsible for this;
(f) if so, the details thereof; and
(g) the details of steps taken by Railways to achieve the targets ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) to (c) Targets for laying of new railway lines are fixed on yearly basis
subject to availability of funds and progress made in individual projects. For the year
2014-15, the target for laying new railway lines is 300 Km. Out of this target, 39 Km

new lines have been laid till June, 2014.
(d) Generally, there is no shortfall in laying of new lines with respect to target.
(e) to (g) Do not arise.
New railway zone in Seemandhra area

2557. SHRI JESUDASU SEELAM: Will the Minister of RAILWAYS be pleased

to state:

(a) the provisions as contained in the Andhra Pradesh Reorganisation Act, 2014 for

establishing a new railway zone in Seemandhra area;

(b) whether any decision has been taken thereon, if so, the steps being taken by

Government thereon; and

(c) the role of Government of Andhra Pradesh and the status of their response in

this regard?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) Item 8 of Schedule 13 (Infrastructure) of Andhra Pradesh Reorganization
Act, 2014 stipulates that “Indian Railways shall, within six months from the appointed
day, examine establishing a new Railway zone in the successor State of Andhra Pradesh

and take an expeditious decision thereon”.



Written Answers [1 August, 2014] to Unstarred Questions 173

(b) and (c) A committee of Senior Officers from Railways has been constituted to
examine, amongst other issues, the feasibility of creation of the new Railway Zone. The
Terms of Reference of the Committee include holding of discussions with all concerned,
including the State Government officials, before giving their recommendations. The

Committee has not yet submitted its report.
Mechanism for rescue and relief operations

2558. SHRI GARIKAPATI MOHAN RAO: Will the Minister of RAILWAYS be

pleased to state:
(a) the mechanism in place for rescue and relief operations in Railways;
(b) the details of response time in the aftermath of an accident;

(c) whether Railways’ disaster management plan presently lacks cohesiveness and
is not fully prepared to handle disasters; and

(d) if so, the corrective measures taken by Railways in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) The Railways have a network of Accident Relief Trains and Accident
Relief Medical Vans placed at identified locations, which cover the entire rail network
of Indian Railways. The Accident Relief Medical Vans and Accident Relief Train are
equipped with rescue and relief equipments required to be used at the accident site. On
receiving information of an accident, the Accident Relief Medical Vans and Accident
Relief Train are dispatched to the accident site along with personnel trained in rescue

and relief operations.

(b) Immediately on receipt of information about an accident, involving or likely to
involve injuries or deaths, Accident Relief Medical Vans (ARMVs) are rushed to the site
of the accident. The target time for dispatch of ARMVs is a maximum of 30 minutes
from their ordering. These ARMVs carry medical equipments, doctors, paramedics and
other officials to the site of the accident for prompt medical relief. These also carry
emergency tools for extricating the injured persons and the bodies from the debris, if
required. Accident Relief Trains (ARTs) carrying equipments and staff to deal with relief,
rescue and restoration are dispatched from the locations where these are stationed to
the accident site. The target time for dispatch of ARTs is a maximum of 60 minutes
from their ordering. ARMVs and ARTs are given precedence over all other trains while
proceeding to the site of the accident. Many a times Railways doctors, paramedics and
other officials reach the site of the accident by road depending upon accessibility of

the site by road.



174 Written Answers [RAJYA SABHA] to Unstarred Questions

(¢) No, Sir. Disaster Management Plan of Indian Railways is comprehensive and
fully prepared to handle disasters. The Disaster Management Plans at Divisional level,

Zonal level and at Railway Board level are dovetailed and integrated with each other.
(d) Does not arise.
Gauge conversion of Shencottah Punalur railway line

2559. SHRIMATI KANIMOZHI: Will the Minister of RAILWAYS be pleased to

state:

(a) whether the Shencottah-Punalur railway line has been awaiting gauge conversion

work since 2010 and if so, the details thereof;

(b) the allocation made in the current Budget to complete this gauge conversion

work; and
(c) by when would this work be completed?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI
MANOJ SINHA): (a) to (c) Gauge conversion of Sengottai-Punalur section has been
taken up as a part of Quilon-Tirunelveli-Tiruchendur and Tenkasi-Virudhunagar gauge
conversion project. On this project, Tirunelveli-Tiruchendur (61 Km), Tirunelveli-
Tenkasi-Bhagvatipuram (86 Km), Virudhunagar-Tenkasi (122 Km) and Quilon-Edamann
(52 Km) sections i.e. a total of 321 Km out of 357 Km have been completed. Earthwork
and bridges and tunnels work in balance portion i.e. Bhagvatipuram-New Ariyankavu-

Edamann (36 Km) have been taken up.
An outlay of X 35 crore has been provided in Budget 2014-15.

Targets are fixed every year based on overall availability of funds. No specific target

date for completion of this work has been fixed.
Railway projects in Telangana

2560. SHRI V. HANUMANTHA RAO: Will the Minister of RAILWAYS be pleased

to state:

(a) the details of railway projects, viz., new railway lines, gauge conversion, doubling

and electrification under execution in Telangana;

(b) how many of these have surpassed their targeted date and are pending for more

than ten years; and

(c) whether any plan has been chalked out by Railways to complete these projects

on priority basis?
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) Seven new line projects and one doubling project falling fully/partly in
the State of Telangana are currently under execution. There is no gauge conversion or

electrification project presently under execution in the State of Telangana.

(b) and (c) Railways have a huge throwforward of ongoing projects and a limited
overall availability of funds. As such, it is not possible to allot adequate funds to all the
projects on a regular basis which is a pre-requisite to fix target dates of their completion.
Peddapalli-Karimnagar-Nizmabad New Line project (177 km) has been in progress for
more than 10 years and work is progressing as per availability of resources. Presently
Peddapalli-Metapalli (112 km) section has been completed and work in remaining section

has been taken up.
Employees in Railways

2561. SHRI PRAVEEN RASHTRAPAL: Will the Minister of RAILWAYS be

pleased to state:
(a) the total number of Group A, B, C and D employees in Railways;
(b) how many of them are permanent and regular;
(c) how many out of these total employees are on contract system; and

(d) whether Railways employ workers for manual scavenging, if so, the State-wise
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) and (b) As on 1.04.2014, the total number of regular employees in all
Groups is 1321140 (provisional) on Indian Railways.

(¢) Indian Railways are not directly connected with the number of persons engaged

by the contractors. Therefore, such figures are not maintained in Railways.

(d) There are no manual scavengers in the Railways. However, Railways have
on their rolls Safaikaramcharis, for the purpose of cleanliness of Hospitals, Colonies,
Stations and other Railway establishments. State-wise details of Safaikaramcharis are

not maintained. However, Railway-wise details is as under:

Railway On-Roll Strength
Central 3246
East Coast 1054
East Central 2379

Eastern 3902
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Railway On-Roll Strength
North Central 2035
North Eastern 2308
Northeast Frontier 2877
Northern 4141
North Western 1020
South Central 1919
South East Central 872
South Eastern 2103
Southern 1741
South Western 747
West Central 1142
Western 3023

Vacancies of SCs and STs in Railways

2562. SHRI PRAVEEN RASHTRAPAL: Will the Minister of RAILWAYS be
pleased to state:

(a) the total number of Groups A, B and C backlog vacancies of SC and ST
employees as on 31st March, 2013;

(b) how much time Railways would require to fill up the above vacancies; and
(c) when was the last special recruitment drive carried out?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) The total number of backlog vacancies (group-wise) of Scheduled Castes
(SCs) and Scheduled Tribes (STs) as on 31.03.2013 on Indian Railways are as under:-

Category Group ‘A’ Group ‘B’ Group ‘C’
SCs Nil Presently, there is no direct recruitment 6795
in Group ‘B’
STs Nil 6412

(b) Accrual and filling up of the vacancies (including backlog vacancies) is an

ongoing process in accordance with the statutory requirement.

(¢) On receipt of the directives from Department of Personnel and Training

(DOP&T), the last special recruitment drive was carried out in the year 2008.
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Railway tourism policy

2563. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government has devised a new comprehensive railway tourism policy

in the country;
(b) if so, the details thereof;

(c) whether Government has policy to promote religious tourism and also history

tourism covering historical places of the country?

(d) if so, what circuits have been prepared and what facilities at budget rates are

likely to be provided to foreign tourists so that they get quick reservation; and
(e) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) and (b) The tourism policies are reviewed on a regular basis and new
products are introduced from time to time. In the recent Railway Budget 2014-15, a
number of tourist trains offering package tours covering special pilgrim circuits like
Devi Circuit, Jyotirling Circuit, Jain Circuit, Christian Circuit, Muslim /Sufi Circuit, Sikh

Circuit, Buddhist Circuit, Famous Temple Circuit etc. have been announced.

(c) to (e) Indian Railways network already caters to a number of religious and
historic destinations in the country. Luxury tourist trains, Buddhist special train and
Bharat Darshan trains also cover a number of religious and historic tourist places.
Development of specific tourist circuits, including religious and historic places, is a
continuous process based on market potential, financial viability, availability of resources,
operational feasibility, etc. Facilities of Indian Railways are available to both domestic
and foreign tourists. Indrail Passes as well as Foreign Tourist Quota in some important
trains are available to foreign tourists. However, no separate budget rate for foreign

tourist is provided.
World class stations

2564. SHRI BAISHNAB PARIDA: Will the Minister of RAILWAYS be pleased

to state:

(a) whether Railways propose to develop 50 world class stations on the Indian

railway system;

(b) if so, the details thereof along with location of such stations, zone-wise;
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(c) the time-frame within which this upgradation would be completed; and

(d) the details of benefits that would accrue to the railway passengers as a result
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) to (d) It has been decided to develop at least 10 major stations of Metro
Cities and important junctions to international standards with state of the art modern

facilities and passenger amenities through Public Private Partnership (PPP) mode.

Stations to be redeveloped are to be identified based on adequacy of land,
redevelopment cost, expected returns from real estate development, capacity of approach

infrastructure to handle enhanced traffic, etc.

A dedicated organization, Indian Railway Stations Development Corporation Ltd.
(IRSDC) has been set up to undertake such station redevelopment projects.

Such projects require detailed techno-economic feasibility studies and statutory
clearances from local authorities. Though Railways have been making sustained efforts

towards expediting various issues, no targets can be indicated.
PPP projects under Railways
2565. SHRI P. RAJEEVE: Will the Minister of RAILWAYS be pleased to state:
(a) how many PPP projects are operating under Railways;
(b) the status of all these projects;
(c) whether any of these projects are running on profit; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) and (b) The following PPP projects are operating under Railways:

(1) Surendranagar-Pipavav Gauge Conversion Project

(ii))  Hassan-Mangalore Gauge Conversion Project

(iii)) Gandhidham-Palanpur Gauge Conversion Project

(iv) Bharuch-Dahej Gauge Conversion Project

(v)  Obulavaripalle-Krishnapatnam New Line Phase-I
All these projects are operational.

(¢) and (d) As per balance sheet of the companies who have implemented the

projects, the following projects have shown profit for the year 2012-13:
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(1) Surendranagar-Pipavav Gauge Conversion Project implemented by
Pipavav Railway Corporation Ltd. (PRCL) has generated a profit of
% 46.41 crores.

(ii)) Hassan-Mangalore Gauge Conversion Project implemented by Hassan-
Mangalore Rail Development Company Ltd. (HMRDC) has generated a
profit of ¥ 8.28 crores.

(i)  Gandhidham-Palanpur Gauge Conversion Project implemented by Kutch
Railway Company Ltd. (KRC) has generated a profit of ¥ 175.9 crores

Stoppage of Rajdhani Express at Rangiya Junction
2566. SHRI SANTIUSE KUJUR: Will the Minister of RAILWAYS be pleased to

state:

(a) whether Railways plan for stoppage of New Delhi-Guwahati/Dibrugarh Rajdhani

Express at Rangiya Junction daily; and
(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) and (b) At present 12435/12436 New Delhi-Dibrugarh Town (Bi-weekly)
Rajdhani Express is having stoppage at Rangiya Junction. However, at present, there
is no proposal for provision of stoppage of 12423/12424 New Delhi-Dibrugarh Town

(Daily) Rajdhani Express at Rangiya Junction due to operational constraints.
Starting a direct train between Haridwar-Kotdwar-Ramnagar

12567. SHRI MAHENDRA SINGH MAHRA: Will the Minister of RAILWAYS

be pleased to state:

(a) whether it was announced in the last Railway Budget that direct train services

would be started between Haridwar-Kotdwar-Ramnagar;
(b) if so, the details of progress made so far in this regard;

(c) whether Railways consider construction of this railway route necessary for the

public; and

(d) if so, the details of the reasons for provisions of funds not been made for this

railway route?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) No, Sir.

(b) Does not arise.

TOriginal notice of the question was received in Hindi.
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(c) No, Sir. However, survey for Haridwar-Kotdwar-Ramnagar new line was
completed in 2011-12 and as per the survey report, the cost of construction of this
143 km long new line was assessed as ¥ 1246 crore with the rate of return of (-) 5.98%

and the project could not be advanced due to its unremunerative nature.
(d) Does not arise as the project has not been sanctioned.
Allotments under Railways Catering Policy

2568. SHRI MAHENDRA SINGH MAHRA: Will the Minister of RAILWAYS be

pleased to state:

(a) whether the Catering Policy circulated by the Railway Board is to be implemented

by the zonal railways;
(b) whether zonal railways are competent to initiate action by violating the Policy;
(¢) if so, the rule under which it can be done;

(d) if not, then how ‘trays’ (khomchas) were alloted to a private contractor at New

Delhi railway station as at ‘A’ category stations such allotments are not permitted; and

(e) the action proposed to be taken against those officers who made such allotments

by violating the Railways’ Catering Policy?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) Yes, Sir.

(b) No, Sir.
(c) Does not arise.

(d) No ‘trays’ (khomchas) were allotted by Delhi Division of Northern Railway
under Catering Policy, 2010 to a private contractor at New Delhi railway station.
The existing trays (khomchas) were allotted to private contractor in 1981 for sale of

Miscellaneous articles.

() As no new allotment of tray was made under Catering Policy, 2010, Hence,

there is no violation of Catering Policy.
Bullet train between Hyderabad and Chennai

2569. SHRI DEVENDER GOUD T.: Will the Minister of RAILWAYS be pleased

to state:

(a) whether it is fact that Railways have decided to run Bullet trains between

Hyderabad and Chennai via Dornakal and Vijayawada;
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(b) if so, whether it is also a fact that final report has been submitted by the

consultant;
(c) if so, the recommendations made in the final report; and
(d) the action Railways have taken on this report?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) No, Sir.

(b) No, Sir.
(¢) and (d) Do not arise.
Relaxing FDI norms in Railways

2570. SHRI DEVENDER GOUD T.: Will the Minister of RAILWAYS be pleased

to state:

(a) whether it is a fact that Ministry of Home Affairs and the Department of

Economic Affairs have expressed reservations on relaxing FDI norms in Railways;
(b) if so, objections/comments made by each of the above and the reasons therefor;

(c) whether such a move and allowing China in the core sector such as Railways,

creates a security threat to the country; and

(d) if so, whether any review has been done on this aspect and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) and (b) No, Sir. Ministry of Railways has not received any reservations
from Ministry of Home Affairs and Department of Economic Affairs on relaxing FDI

norms in the Railways.
(¢) No, Sir.
(d) Does not arise.
Security arrangements at New Delhi railway station

2571. DR. T. SUBBARAMI REDDY: Will the Minister of RAILWAYS be pleased

to state:

(a) whether Safety Audit Report of Northern Railway presented some months back
indicted the officials of New Delhi railway station for lax security arrangements, and

despite that, no improvement has taken place;
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(b) if so, the follow up action being taken for plugging security lapses, including

repairing and maintenance of baggage scanners;
(c) whether defective CCTV cameras have been replaced,
(d) whether fire preparedness at the station premises is up-to-date; and

(e) whether escalator provided on the Pahar ganj side entry gate is working and
maintained properly, since very often, it goes out of order, thereby causing inconvenience

to passengers?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) No, Sir. No official of New Delhi railway station is indicted in Audit Report

for lax security arrangements.

(b) and (c) As and when any security equipment viz. Baggage Scanners, Close Circuit

Television (CCTV) etc. are found out of order, the same is got repaired.

(d) Preventive measures initiated to check incidents of fire at stations, including New
Delhi railway station, include provision of firefighting equipment like fire extinguishers,
fire hydrant, passenger awareness programmes, keeping a watch over passengers carrying

inflammable items etc.

(e) A new escalator has been provided on the Pahar ganj side entry gate which is
being maintained through Original Equipment Manufacturer (OEM) and is functioning

satisfactorily.
Operation of trains upto Katra

12572. SHRI NARENDRA KUMAR KASHYAP: Will the Minister of RAILWAY'S

be pleased to state:

(a) whether nod has been given for operation of train upto Katra in Jammu and
Kashmir for visiting Vaishno Devi temple and if so, the total number of trains being

operated everyday for Katra;

(b) whether trains coming from Delhi, Varanasi, Kolkata, Howrah, Chennali,

Ahmedabad, Mumbai etc. go upto Katra;
(c) if so, the details thereof; and
(d) if not, whether decision would be taken to run these trains upto Katra?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) to (d) Yes, Sir. At present, the following trains are running upto Katra :-

TOriginal notice of the question was received in Hindi.
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1. 22461/22462 New Delhi-Shri Mata Vaishno Devi Katra Express.
2. 74909/74910 Pathankot-Shri Mata Vaishno Devi Katra DMU

3. 74905/74906 Jammu Tawi-Shri Mata Vaishno Devi Katra DMU
4. 74907/74908 Jammu Tawi-Shri Mata Vaishno Devi Katra DMU

Further, the following trains connecting Shri Mata Vaishno Devi Katra to various
destinations have been announced in the Railway Budget 2013-14 and Interim Railway
Budget/Railway Budget, 2014-15:-

1. Kalka-Katra Express (bi-weekly) via Morinda
2. Bandra (T)-Katra Premium Express

3. Howrah-Katra Premium Express

4. Yesvantpur-Katra Premium Express

5. Ahmedabad-Katra Express (weekly)

6. Kamakhya-Katra Express (weekly)

While trains announced in Railway Budgets are generally introduced during to the
course of same Financial Year, at present, there is no proposal for introduction of train
between Chennai and Katra. However, introduction and extension of trains, on Indian
Railways, is an on-going process subject to traffic demand, operational feasibility and

availability of resources.

Starting a Shatabdi train between Jodhpur and New Delhi

12573. SHRI RAM NARAIN DUDI :Will the Minister of RAILWAYS be pleased

to state:

(a) the total number of Shatabdi Express trains running from New Delhi to Rajasthan,

at present;

(b) whether Government proposes to run a Shatabdi Express train between Jodhpur

and New Delhi, if not, the reasons therefor; and

(c) the present passenger load in the Express trains running between Jodhpur and
New Delhi?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) Indian Railways do not introduce new trains including Shatabdi Express

+Original notice of the question was received in Hindi.
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trains on State-wise basis as railway network and train operations run across state
boundaries. However, at present one Shatabdi Express train viz. 12015/12016 New Delhi-

Ajmer Shatabdi Express is running between New Delhi and Rajasthan.

(b) Introduction of new train service including Shatabdi train is an ongoing
process subject to traffic justification, operational feasibility, availability of resources,
etc. However, at present, there is no proposal to run a Shatabdi Express train between

Jodhpur and New Delhi due to operational and resource constraints.

(¢) The present passenger load/occupancy of Mail/Express trains running between
Jodhpur and New Delhi for the period between 01.01.2014 to 30.06.2014 is as follows:

S.No. Train Occupancy (in %)
1. 12461/12462 Jodhpur-Delhi Mandore Express 102.67/111.51
2. 12463/12464 Jodhpur-Delhi Sarai Rohilla Rajasthan 84.41/109

Sampark Kranti Express
3. 14659/14660 Delhi-Jaisalmer Express 127.88/115.67
4. 22481/22482 Jodhpur-Delhi Sarai Rohilla Express 85.15/67.68
5. 15013/15014 Kathgodam-Jodhpur Ranikhet Express 141.32/122.15

Railway projects in Jharkhand and Bihar

12574. SHRI PREM CHAND GUPTA: Will the Minister of RAILWAY'S be pleased

to state:

(a) whether the Ministry has conducted comprehensive study of delayed

developmental railway projects in the country;
(b) if so, the zone-wise details of these railway projects; and

(c) the names of projects in Jharkhand and Bihar regarding which a decision has

been taken to complete them on priority during the current and coming financial year?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) and (b) All the ongoing Railway projects are progressing as per availability
of funds and their progress is reviewed periodically at various levels. Railways have a
huge throwforward of ongoing projects and a limited overall availability of funds. As
a result, it is not possible to allot adequate funds to all the projects on regular basis

which is a pre-requisite for fixing time lines.
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(¢) The projects are as follows:-
(i)  Patna-Ganga bridge with linking lines between Patna and Hajipur,
(il)  Munger Bridge on Ganga, and
(i) Kosi Bridge.
Completion of Sheikhpura-Neura railway line

+2575. SHRI RAMCHANDRA PRASAD SINGH: Will the Minister of RAILWAYS

be pleased to state:

(a) whether any time-limit has been fixed for completion of under construction

Sheikhpura-Neura new railway line under the East Central Railway;
(b) if so, the details thereof; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) No, Sir.

(b) Does not arise.

(c) Completion of a project depends upon availability of funds. Railways have a
huge throwforward of ongoing projects and limited overall availability of funds. Therefore
it is not possible to provide adequate funds to all the projects on regular basis which is

a pre-requisite for firming up the time lines for any project.
Work related to Guruchand Stadium in Bongaon, West Bengal

2576. SHRI RITABRATA BANERIJEE: Will the Minister of RAILWAYS be pleased

to state:

(a) whether the Guruchand Stadium in Bongaon, West Bengal whose foundation stone

was laid by the then Minister of Railways on 5th December 2009 has been completed,
(b) if so, when it has been completed; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) to (c¢) No, Sir. The construction work of the stadium could not be started

due to existence of encroachments at the said site.
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Rail wagon factory in Kulti, West Bengal

2577. SHRI RITABRATA BANERJEE: Will the Minister of RAILWAYS be pleased

to state:

(a) whether the Rail wagon factory in Kulti, West Bengal has been set up as proposed
in the Railway Budget 2009-10;

(b) if so, how many wagons are produced yearly and how many people are working

in the factory; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) No, Sir.

(b) Does not arise.

(c) Railway wagon factory is being set up by a Joint Venture company of RITES
and SAIL.

Budget allocation for Central and Western Railway
2578. SHRI SANJAY RAUT: Will the Minister of RAILWAYS be pleased to state:

(a) the details of allocation under various major heads in Railway Budget 2014-15

for Central and Western Railway;
(b) the demands placed by the Central and Western Railway before the Ministry; and

(c) how much fund allocation has been made for the ongoing projects and new

railway lines?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS ( SHRI MANOJ
SINHA): (a) and (b) Details of demands placed and allocation made in Railway Budget
2014-15 for Central Railway & Western Railway are given below:-

(Gross/% in crore)

Demand Demands Central Railway Western Railway
No.
Demand Allocation Demand Allocation
Placed Placed
1 2 3 4 5 6
3. General Superintendence 500 490 530 523
and Services on Railways
4. Repairs and Maintenance of 835 824 901 872

Permanent Way and Works
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1 2 3 4 5 6

5. Repairs and Maintenance of 441 405 393 321
Motive Power

6. Repairs and Maintenance of 1075 1038 999 961
Carriages and Wagons

7. Repairs and Maintenance of 539 522 578 526
Plant and Equipment

8. Operating Expenses-Rolling 976 922 825 803
Stock and Equipment

9. Operating Expenses-Traffic 1699 1679 1439 1506

10. Operating Expenses-Fuel 3188 3272 3228 3331

11. Staff Welfare and Amenities 430 416 483 447

12. Miscellaneous Working 553 498 464 458
Expenses

13. Provident Fund, Pension and 3058 3058 1531 1531
Other Retirement Benefits

16. Assets- Acquisition, Con- - 4568 - 4503
struction and Replacement
TotaL 13294 17692 11371 15782

(c) Details of funds allocated in Budget Estimates 2014-15 for Central Railway and

Western Railway for New Lines and ongoing projects are given below:-

(Gross/ in crore)

Central Western
New Lines 61 105
Other Projects 4507 4398
ToTAL 4568 4503

Operations of Bilaspur zone

2579. DR. BHUSHAN LAL JANGDE: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that most of the major operations of Bilaspur zone in

Chhattisgarh are being carried out from Kolkata;

(b) whether expectations of the people of Chhattisgarh from Bilaspur zone would

be fulfilled in future, as the zone has not lived up to their expectations;
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(c) whether works of the corridor projects along with the Raoghat project would be

completed on time or they would remain incomplete as earlier; and

(d) whether Government would contemplate to lay the railway lines’ network in

Chhattisgarh which is a repository of minerals and forest produce?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) No, Sir. All operations of South East Central Railway are carried out from

its head-quarters at Bilaspur.

(b) South East Central Railway zone is functioning well and fulfilling the purpose

for which it was set up.

(c) Timely Completion of these works would depend on the security environment in

the State, availability of resources, policies and response of the State Government, etc.

(d) 1195.90 Route Kms. of rail lines exists in Chhattisgarh. Expansion of rail
network on Indian Railways depends on the traffic justification and resource availability.
However, currently 12 number of projects are sanctioned which fall partly or fully in
Chhattisgarh State.

Train service between Goa and Tirupati

2580. SHRI SHANTARAM NAIK: Will the Minister of RAILWAYS be pleased

to state:
(a) whether there is any train service between Goa and Tirupati;

(b) if not, whether it is a fact that an assurance to this effect was given on behalf

of the Railway Ministry;

(c) whether Government proposes to commence such service without waiting for

Railway Budget proposals; and

(d) the reasons as to why the service was not started despite Goa being a tourist

destination?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) No, Sir.

(b) No, Sir.

(c) and (d) No, Sir. At present, there is no proposal for introduction of a train between
Goa and Tirupati due to operational and resource constraints. However, passengers of
Vasco-da-Gama/Madgaon may avail changeover at Londa/Arakkonam for travelling to
Tirupati. Besides, introduction of trains is an on-going process on Indian Railways,

subject to operational feasibility, traffic justification and availability of resources.



Written Answers [1 August, 2014] to Unstarred Questions 189

Train service between Goa and Velankanni

2581. SHRI SHANTARAM NAIK: Will the Minister of RAILWAYS be pleased

to state:
(a) whether it is a fact that a train service exists between Goa and Velankanni;
(b) if so, timings and other details of the train; and

(c) whether there is any demand made by devotees and others for proper timings

and frequency of the train and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) to (¢) At present, 17315/17316 Vaso-da-Gama-Velankanni Express (weekly)

is running between Goa and Velankanni to the following abstract timings:-

17315 Vasco-da-Gama- l Stations 1 17316 Velankanni-
Velankanni Express Vasco-da-Gama Express
(weekly) (weekly)
09.00 (Monday) D  Vasco-Da-Gama A 06.00 (Thursday)
14.30 A Hubli D 23.50
14.40 D A 23.40
23.10 A Yesvantpur D 14.45
23.30 D A 13.30
4.00 A Salem D 08.00
04.05 D A 07.55
08.10 A Tiruchchirappalli D 03.25
08.20 D A 03.15
10.20 A Thiruvarur Jn. D 00.55
10.25 D A 00.50
12.25 (Tuesday) A Velankanni D 23.45 (Tuesday)

Request had been received for change in departure timings of 17316 Velankanni-
Vasco-da-Gama Express (weekly) and accordingly the same has been revised from
13.30 hours, to 23.45 hrs. Ex-Velankanni. Requests, inter alia, for change in days of
operation of trains/increase in frequency of train services are received at various levels
of Railway Administration, a compendium of which is not maintained. However, subject
to traffic demand, operational feasibility, and availability of resources, action as found

feasible and justified is taken.
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Nangaldam-Talwara new railway line work

2582. DR. KANWAR DEEP SINGH: Will the Minister of RAILWAYS be pleased

to state:

(a) whether the Nangaldam-Talwara new railway line work is frozen since year
2000 following refusal by Government of Himachal Pradesh to provide land and wooden

sleepers free of cost as per their initial commitment;
(b) if so, the details thereof;
(c) whether the Ministry is taking any steps to find a solution to this problem; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) No, Sir.

(b) to (d) Do not arise.
Cost of operation of Railways

2583. DR. KANWAR DEEP SINGH: Will the Minister of RAILWAYS be pleased

to state:

(a) whether the cost of operation of Railways has increased substantially in the

last ten years;

(b) if so, the details of such cost under various heads, like, employee cost, fuel

cost, maintenance cost, etc;

(c) the trend of the average cost of operation, per train, per kilometre in the last

five years; and
(d) the trend of average revenue, per train, per kilometer, over the last ten years?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) Yes, Sir.

(b) The details of the cost of operation of Railways under employee cost, fuel cost

and repair and maintenance cost is as under:

(in crore of )

Year Employee cost Fuel cost Repair and Maintenance cost
2003-04 20928 7918 9459
2012-13 67005 22326 25800
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(c) and (d) The trend of the average cost of operation per train, per kilometre in
the last five years and the trend of average revenue, per train, per kilometre in the last

ten years are given below:

(in X)
Coaching Service/Train/Km. Goods Service/Train/Km.
Year Average cost  Average revenue  Average cost Average revenue

2003-04 - 296.17 - 1108.64
2004-05 - 302.94 - 1103.92
2005-06 - 322.02 - 1272.73
20006-07 - 368.07 - 1385.99
2007-08 - 413.03 - 1486.42
2008-09 706.88 434.57 1039.77 1615.02
2009-10 779.76 444.04 1107.79 1675.85
2010-11 802.96 468.28 1149.08 1748.99
2011-12 853.58 494.72 1192.02 1817.14
2012-13 916.95 531.55 1297.00 2170.23

Passenger-friendly initiatives at major railway stations

2584. DR. K.P. RAMALINGAM: Will the Minister of RAILWAYS be pleased to

state:

(a) whether it is a fact that Railways are considering to introduce passenger-friendly

initiatives at major railway stations;
(b) if so, the details thereof;

(c) whether it is also a fact that Railways are considering to install escalators at all

major railway stations; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) Yes, Sir.

(b) Indian Railways continuously strive to provide comfortable and affordable
travel experience to its passengers. Initiatives which have already been taken include
Proliferation of E-Ticketing, Ticketing through Mobile Phone, Ticketing through SMS,
Tatkal Facilitation, Proliferation through Tie-up with other institutions (Post Offices),
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Alternate Mode of Sales for Unreserved Tickets, Jansadharan Tickets Booking Sewaks
(JTBS), Reduction in Advance Reservation Period, Mandatory ID Proof for all Reserved
Classes to Prevent Misuse of Tickets, Facility of Modern Luggage Trolleys, Battery
Operated Vehicles, Adarsh Stations, etc.

(¢) Yes, Sir.

(d) Provision of escalators at ‘A-I’, ‘A’ and ‘C’ category stations and stations
of tourist importance is a part of Desirable Amenities and are planned on need basis
depending upon techno commercial feasibility and availability of fund. So far, a total of
126 Escalators at 56 railway stations have been provided and about 400 more escalators

at 172 railway stations have been planned.
Below target earnings of Railways

2585. DR. K.P. RAMALINGAM: Will the Minister of RAILWAYS be pleased to

state:

(a) whether it is a fact that Railways ended in negative during the last three financial

years;
(b) if so, the details thereof;

(c) whether it is also a fact that the earnings were below targets during all these

three financial years;

(d) whether it was the freight income that helped Railways to avert a bad situation;

and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) No, Sir. The Railways have not ended with negative during the last three

years. Infact Railway have earned surplus during the said period as detailed below:-

(X in crore)

Year Surplus
2011-12 1125.57
2012-13 8266.25
2013-14 (Provisional) 3782.67

(b) Question does not arise.

(¢c) The detailed position of earnings vis-a-vis target during the last 3 years is as

under:-
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(X in crore)

Year Target (Revised  Actual Earning % age variation
Estimates) over target
2011-12 103870.00 104153.55 0.27
2012-13 125635.00 123901.01 -1.38
2013-14 (Provisional) 140449.82 139837.70 -0.44

As would be seen, there is a minor shortfall of 1.38% during 2012-13 and 0.44%
during 2013-14, as compared to targets.

(d) and (e) The position of freight earnings vis-a-vis target during last three years

is as under:-
(X in crore)
Year Target (Revised Estimates)  Actual Freight Earnings
2011-12 68620.00 69547.59
2012-13 85956.00 85262.58
2013-14 (Provisional) 94000.00 93905.63

Freight constituted 66.96%, 67.87% and 66.87% of total earnings respectively during
the year 2011-12, 2012-13 and 2013-14.

High-speed train routes

12586. SHRI VISHAMBHAR PRASAD NISHAD: Will the Minister of RAILWAYS

be pleased to state:

(a) the number of routes, apart from the New Delhi-Agra, where Government
proposes to run the trains at the speed between 150 km./h and 200 km./h;

(b) whether Government is proposing to run the high speed trains on Delhi to
Lucknow, Patna, Chandigarh, Nagpur routes, if so, the details thereof;

(c) whether Government has tested the proposed routes of high-speed trains, if so,
the details thereof; and

(d) whether the probability of train accidents being reduced is less due to introduction
of high-speed trains, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) and (b) The routes identified for raising of speed to 160/200 kmph other
than New Delhi — Agra are: (i) Delhi-Chandigarh (ii) Delhi-Kanpur (iii) Nagpur-Bilaspur
(iv) Mysore-Bengaluru-Chennai (v) Mumbai-Goa (vi) Mumbai-Ahmedabad (vii) Chennai-
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Hyderabad and (viii) Nagpur-Secunderabad.

There is however no proposal at present to run high speed trains from Delhi to

Lucknow and Patna.

(¢) Confirmatory Oscillograph Car Run (COCR) trial of New Delhi — Agra route
at 160 kmph has been successfully conducted on 3rd July, 2014.

(d) No, Sir. Safety standards adopted by Indian Railways are followed rigorously
and meticulously. Safety standards are commensurate to the operational requirements

on introduction of high speed trains also.
Passengers travelling in AC I-tier, II-tier and IIl-tier

+2587. SHRI VISHAMBHAR PRASAD NISHAD: Will the Minister of RAILWAYS

be pleased to state:
(a) the number of passengers travelled in AC I-tier and AC II-tier in 2012-13;
(b) the number of passengers travelled in AC I-tier and AC Ill-tier in 2013-14;

(¢) whether the number of passengers travelling in AC I-tier, II-tier and III-tier

have declined owing to the increase in railway fare, if so, the details thereof; and

(d) whether Government would consider to increase the number of general bogies

keeping in view the increasing number of passengers in general bogies?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) During 2012-13, total approximate number of passengers booked in AC
I-tier and AC IlI-tier were 2.60 million and 22.92 million, respectively.

(b) During 2013-14, 2.81 million and 70.51 million passengers approximately were
booked in AC I-tier and AC III- tier, respectively.

(c) No, Sir. There has been no decline in the number of passengers booked in AC
I-tier, II-tier and Il-tier during 2012-13, 2013-14 and during the period from April,
2014 to June, 2014.

(d) Yes, Sir. To cater to the demand of general coach passengers, all new Mail/
Express trains introduced after 2007- 08 have at least 6 general coaches in their standard
composition, except fully reserved trains like Rajdhani, Shatabdi, Duronto etc. Besides,
to cater to the unreserved traffic, certain long distance trains like Jan Sadharan Express,
Janseva Express, Jannayak Express and Passenger trains and some short distance Intercity

trains are run with only General Second Class accommodation.
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In the year 2013-14, about 778 coaches including 231 general class coaches were
deployed for permanent augmentation of trains. Further, in the 2014-15 Railway Budget
(including the interim Budget), 138 new trains, extension of 15 trains and increase in
frequency of 4 trains has been announced including five new fully unreserved Jansadharan

Express trains.
Train accidents

12588. SHRI PARVEZ HASHMI: Will the Minister of RAILWAYS be pleased to
state:

(a) the number of train accidents during last five years and number of persons died

and monetary losses incurred by Railways;
(b) the division-wise and area-wise details thereof;

(c) whether any investigation/findings report confirms that accidents also occurred

due to internal/technical faults and if so, details thereof;

(d) whether incidents of hampering/ damaging railway property and network from
time to time by terrorists/maoist organizations and disintegrating forces in several States
have come to light, if so, the provisions being made by Government to check such

incidents; and
(e) the details of steps being taken to protect life and property of railway passengers?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) and (b) Zone-wise and year-wise number of consequential train accidents
excluding incidents of trespassing at unmanned level crossings caused due to negligence

of road vehicle users, during the last five years is given below:

Railways 2009-10 2010-11 2011-12 2012-13 2013-14
No. Death No. Death No. Death No. Death No. Death
Acci- Acci- Acci- Acci- Acci-
dent dent dent dent dent.

1 2 3 4 5 6 7 8 9 10 11
Central 13 2 3 0 5 0 7 1 7 4
East Coast 7 1 9 1 8 10 8 0 4 0
East Central 15 6 11 0 7 11 7 1 7 0
Eastern 3 1 5 67 6 6 4 0 5 1
North Central 6 39 8 2 9 71 5 0 2 1
North Eastern 2 0 4 1 2 1 2 10 1 0

TOriginal notice of the question was received in Hindi



196 Written Answers [RAJYA SABHA] to Unstarred Questions

1 2 3 4 5 6 7 8 9 10 11
Northeast 7 1 1 7 3 3 0
Frontier
Northern 10 4 16 3 9 1 7 10 2
North Western 4 7 3 0 4 0 1 3
South Central 8 0 6 0 5 0 4 30 2
Southeast 1 0 1 0 1 0 3 2 6 1
Central
South Eastern 7 2 8 152 1 0 2 1 6 2
Southern 4 4 3 0 3 11 1 0 3 1
South Western 4 0 4 0 2 0 6 26 3 28
West Central 2 0 2 24 7 4 3 1
Western 7 1 2 0 1 0 4 4
Konkan 0 0 1 0 0 0 1 1
Metro 0 0 1 0 0 0 0 0
ToTAL 100 68 93 251 77 115 68 80 71 54

Loss of railway property in consequential train accidents during the last five years

is as under:
Year Loss of Railway Property (X in crore)
2009-10 53.71 (approx.)
2010-11 58.96 (approx.)
2011-12 89.83 (approx.)
2012-13 54.24 (approx.)
2013-14 27.98 (approx.)

(c) Based on the inquiry reports, consequential train accidents attributable to failure
of Railway Staff, failure of equipment and combination of factors during the last five

years is as under:

2009-10  2010-11  2011-12  2012-13  2013-14

Failure of Railway Staff 63 56 52 45 50
Failure of equipment 6 5 5 6 3
Combination of factors 1 3 1 0 0

(d) and (e) Yes, Sir. ‘Policing’ on the Railways is a State subject and the primary
responsibility of maintenance of law and order in Railway premises, Railway tracks,
bridges and tunnels as well as on running trains lies with State Governments. As such,
the cases of crime in Railway are reported to, registered and investigated by the Local

Police and Government Railway Police concerned.
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Besides, the following measures are being taken by the Railways for security of

the passengers:

(1) 3475 important trains are escorted by Railway Protection Force and Government
Railway Police in vulnerable and identified sections over Indian Railways daily

on an average.

(2) Security Help-line numbers have been set up in Zonal Railways’ Control Rooms
to enable passengers to Seek security related assistance on real time basis.

(3) An integrated Security System, including electronic surveillance through CCTV
to enhance security over 202 sensitive and vulnerable Railway stations, is under

implementation.

(4) Regular coordination meetings are held with State Police authorities at all levels
to ensure proper registration and investigation of crime by State Police and

Government Railway Police.
Development of Sabarmati railway station

2589. SHRI DILIPBHAI PANDYA: Will the Minister of RAILWAYS be pleased
to state:

(a) whether Government of Gujarat has requested the Central Government for
development of Sabarmati railway station to reduce the vehicular traffic near Ahmedabad
railway station, situated in Kalupur area, and thereby reducing overcrowding and pollution
at the station;

(b) whether Central Government has found merit in the request; and
(c) the time-frame envisaged for full development of Sabarmati railway station?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) Yes, Sir.

(b) Indian Railways have sanctioned development of Second Coaching Terminal at
Sabarmati in the Annual Budget 2013-14 at a cost of ¥ 29.60 crores.

(¢) No time frame can be given for sanction of the project, as it depends on

availability of funds.
Doubling of Madurai-Tirunelveli-Kanyakumari railway route
2590. DR. R. LAKSHMANAN: Will the Minister of RAILWAY'S be pleased to state:

(a) whether Government has declared after undertaking survey of doubling of

Madurai-Tirunelveli-Kanyakumari railway route, as ‘found not viable’;

(b) if so, the details of the survey undertaken by the Railways in this regard; and
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(c) the details of parameters/criteria/conditions on which Government arrived at

this conclusion?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) to (c) Survey for doubling of Madurai-Kanyakumari (245 Km) section
has been completed. As per survey report, the cost of the project has been assessed as
% 1926 crore with a Rate of Return of 8%, which is well below the threshold limit of
remunerativeness i.e. 14%.

Status of new trains announced for introduction

2591. SHRI MOHAMMED ADEEB: Will the Minister of RAILWAYS be pleased
to state:

(a) the details of new trains announced to be introduced on Mathura-Kasganj-Kanpur

section and Mathura-Kasganj-Bareilly section during the last five years;

(b) the details of new trains actually introduced along with their date of introduction,

year-wise;

(c) whether a number of trains are yet to be introduced in spite of sacrosanct

announcements made by Railway Ministers from time to time in Parliament; and

(d) if so, the steps taken to start the remaining trains at the earliest to ensure that

the assurances/announcements made by the Ministers are fulfilled at the earliest?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) and (b) The year-wise detail of the announcements made in the last five
Railway Budgets relating to introduction of trains on Mathura-Kasganj-Kanpur Section

and Mathura-Kasganj-Bareilly section are as under:-

Year Trains announced Announced for Status of introduction
introduction
(via section)
1 2 3 4
2009-10 Nil -- --
2010-11 Nil -- --
2011-12  19709/19710 Kamakhya- Mathura-Kas- Introduced wee.f. 14.11.2011.
Jaipur Express (weekly) ganj-Kanpur
Central
12319/12320 Kolkata-Agra  Mathura-Kas- Introduced w.e.f. 07.07.2011.
Express (weekly) ganj-Kanpur
Central
2012-13 19409/19410 Ahmeda- Mathura-Kas- Introduced wee.f- 31.08.2012.
bad-Gorakhpur Express ganj-Kanpur

(weekly) Central
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1 2 3 4

18513/18514 Kanpur Farrukhabad-Ba- Presently running via Bal-
Central-Amritsar Express reilly-Kasganj amau as 14153/14154 Kanpur

(weekly) Central-Amritsar Express.
Train via Farrukhabad-Bareilly-
Kasganj not introduced due
to non-conversion of gauge of
Bareilly Kasganj section

15237/15238 Darbhanga- Gonda-Sitapur Not introduced due to non-

Ajmer Express (weekly) Cantt-Bareil- conversion of gauge of Bareilly
ly-Kasganj Kasganj section.
55343/55344 Bareil- Bareilly-Kasganj Not introduced due to non-con-
ly-Kasganj Passenger & version of gauge of Bareilly
55345/55346 Bareilly-Kas- Kasganj section.
ganj Passenger
2013-14 19061/19062 Ban- Mathura-Kas- Introduced wee.f- 24.01.2014.
dra(T)-Ramnagar Express ganj-Kanpur
(weekly) Central
19715/19716 Jaipur- Mathura-Kas- Introduced w.e.f. 13.02.2014.
Lucknow Express (tri- ganj-Kanpur
weekly) Central
13137/13138 Kolkata-Agra  Mathura-Kas- Introduced wee.f- 13.02.2014.
Cantt Express (weekly) ganj-Kanpur
Central

(¢) and (d) Yes, Sir. However, for early introduction of these services, Meter Gauge
lines have been blocked for conversion of Ramganga Bridge-Badaun-Kasganj section

into Broad Gauge.
Compensation for acquiring land for railway projects

2592. SHRI AVINASH RAI KHANNA: Will the Minister of RAILWAYS be pleased

to state:

(a) how many new railway projects have been started in Jammu region and Kashmir

region, during the last five years;
(b) how much land has been acquired for these projects;
(¢) the announcements made at the time of acquiring the land, the details thereof;

(d) whether compensation to all the people, from whom the land was acquired, has

been given, if so, the details therefor;

(e) whether it is a fact that there are complaints that the people of Jammu region

have not been paid their dues; and

(f) if so, by when it would be paid?
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) Three new projects which fully or partly fall in Jammu and Kashmir have
been sanctioned in the last five years. These are Sambha-Vijaypur-Jammu — Doubling
across Basanter Bridge, Kathua-Madhopur Punjab — Doubling across Ravi Bridge and
Kathua-Madhopur Punjab — Doubling across Bridge No. 16, 18 and 19.

(b) No land was required to be acquired for any of these 3 projects.
(c) to (f) Do not arise.
Representation to shift Tirunelveli Nagercoil railway line
to Madurai division
2593. SHRIMATI KANIMOZHI: Will the Minister of RAILWAYS be pleased to
state:

(a) whether Government has received any representation to transfer the Tirunelveli-
Nagercoil railway line to the Madurai division from the Thiruvananthapuram division;

(b) if so, the details thereof; and

(c) the action taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ

SINHA): (a) and (b) Yes, Sir. Requests in this regard have been received from various
fora, including from elected representatives in the State and Central Government, etc.

(¢) The requests have been examined but have not been found feasible, on account
of operational and administrative reasons.
Doubling of Bhagalpur junction-Barharwa railway line
12594. SHRIMATI KAHKASHAN PERWEEN: Will the Minister of RAILWAY'S
be pleased to state:

(a) whether Government has chalked out any plan for doubling the railway line
between Bhagalpur junction and Barharwa that connects rest of the country with the

western region;
(b) if so, the details thereof; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) to (c) Doubling of Bhagalpur-Barharwa section has been taken up as under:

(1) Barharwa-Tinpahar (16 km) section: Doubling has already been completed.

(i1) Tinpahar-Sahibganj (38 km) section: Track linking in Tinpahar-Maharajpur
(24 km) section has been completed and finishing works have been taken up.
Earthwork and bridge works have been taken up in balance portion.

TOriginal notice of the question was received in Hindi.
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(iii) Sahibganj-Pirpainti (23 km): Track linking completed and finishing works have
been taken up.

(iv) Pirpainti-Bhagalpur (59 km): Earthwork and bridge works have been taken up.

Merger of Visakhapatnam division with South Central Railway

2595. SHRI PYARIMOHAN MOHAPATRA: Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that assurance has been given to Seemandhara that their
demand to merge Visakhapatnam division with South Central Railway or to create a

new Visakhapatnam zone will be considered favourably;
(b) if so, whether its implications for East Coast Railway have been examined; and

(c) whether if such demand is accepted in violation of the principles of jurisdiction
for zones followed by Railways so far, will Government consider the demand of Odisha
for merger of areas of Odisha falling within South Eastern Railway and /or other such

areas into the East Coast railway zone?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) to (c¢) No, Sir. No assurance has been given to Seemandhara for the merger
of Visakhapatnam division with South Central Railway or to create a new Visakhapatnam
zone. However, a committee of Senior Officers from Railways has been constituted to
examine, inter-alia, the issue of a new railway zone in the successor State of Andhra
Pradesh, in terms of item no 8 of Schedule 13 (Infrastructure) of Andhra Pradesh
Reorganization Act, 2014. The Terms of Reference of the Committee include holding of
discussions with all concerned, including the State Government officials, before giving
their recommendations. The Committee has not yet submitted its report.

Provision of ramps and lifts at railway stations in Delhi
2596. DR. CHANDAN MITRA: Will the Minister of RAILWAY'S be pleased to state:

(a) whether there is no provision of ramps and lifts at Nizamuddin, New Delhi
and Old Delhi railway stations for use by elderly, infirm and differently-abled people;

(b) if so, the reasons therefor;

(c) the reasons for wheeling through such persons by long routes meant for
transportation of goods; and

(d) the corrective steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): (a) to (d) Ramps have been provided from entry to the stations at Nizamuddin,
New Delhi and Old Delhi railway stations for use by elderly, infirm and differently-
abled people. However, ramp at Nizamuddin station has been provided from main entry



202 Written Answers [RAJYA SABHA] to Unstarred Questions

to platform No.l. Pathways at the end of all platforms of Nizamuddin, New Delhi and
Old Delhi stations have been provided.

6 lifts at New Delhi and 2 lifts at Old Delhi railway station have been provided.
Further, 6 lifts at New Delhi, 3 lifts at Old Delhi and 6 lifts at Nizamuddin Railway
Station have also been planned.

Pathways on platform ends have been provided to facilitate inter-platform transfer
of wheelchair borne elderly, infirm and differently abled persons, wherever lifts/ramps
are not available.

Target for export of readymade garments

2597. SHRI AMBETH RAJAN: Will the Minister of TEXTILES be pleased
to state whether Government has fixed any target to achieve during financial year
2014-2015 by way of export of readymade garments, if so, the details thereof, and if
not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF TEXTILES (SHRI SANTOSH
KUMAR GANGWAR): Yes, Government has fixed a target of USD 17.2 Billion for
export of readymade garments during financial year 2014-2015.

Setting up of National Institute of Fashion Design in Andhra Pradesh

2598. DR. T. SUBBARAMI REDDY: Will the Minister of TEXTILES be pleased
to state:

(a) whether Government has taken steps to establish National Institute of Fashion
Design in Andhra Pradesh as promised at the time of bifurcation;

(b) if so, the details thereof, as on date and if not, the reasons therefor;
(c) the latest position of this proposal; and

(d) by when this proposal is proposed to be finalized along with the reasons for
delay in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF TEXTILES (SHRI SANTOSH
KUMAR GANGWAR): (a) No Sir. However, National Institute of Fashion Technology
(NIFT) under the Ministry of Textiles already has campus in Hyderabad, which is the
joint capital of both Andhra Pradesh and Telangana.

(b) to (d) Do not arise.

Setting up of composite textile mills in Maharashtra
2599. SHRI SANJAY RAUT: Will the Minister of TEXTILES be pleased to state:

(a) whether Government is considering to set up composite textile mills in
Mabharashtra for providing more employment opportunities to unemployed and educated
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youth. If so, the details thereof and if not, the reasons therefor; and

(b) whether there are any guidelines to set up composite textile mill, if so, the
details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF TEXTILES (SHRI
SANTOSH KUMAR GANGWAR): (a) (1) Central Government does not set up composite
textile mills in the country including Maharashtra. The role of the Govternment is to
ensure conducive policy environment, facilitating in creating enabling conditions for
the industry and private entrepreneurs to set up textile industry/units through policy

initiatives and schemes.

(2) As per the Board for Industrial and Financial reconstruction (BIFR) approved
revival Scheme MS-08, National Textiles Corporation has modernized/set up following
Grey Composite mills in Maharashtra:

(1)  Modernized Tata mills, Mumbai by installing new 19,680 Spindles and
36 Shuttle-less Projectile looms at a cost of ¥ 80.87 crores, thereby
enhancing its capacity to 34,640 Spindles and 96 looms.

(i)  Set up Finlay Mills at Achalpur by installing 48,000 Spindles and 144
(72 Airjet and 72 Rapier) Shuttle-less looms at a cost of X 254.66 Crores,
thereby employing 1244 officers/staff/workres.

(b) Ministry of Textiles has not issued any guidelines regarding setting up of
composite textile mills. However, Ministry of Industry, Department of Industrial Policy
and Promotion, Secretariat for Industrial Assistance, New Delhi has issued Notification
S.0. No. 477(E) dated 25.07.1991 as amended from time to time for setting up of
industry. The same is applicable for all industry including composite textile mills.

Incentive to jute industry
2600. SHRI VIVEK GUPTA: Will the Minister of TEXTILES be pleased to state:

(a) The year, when the price was last revised for acquisition of jute bags under the
Jute Packaging Material Act, 1987,

(b) Whether Government is mulling on a scheme on the lines of Minimum Support
Price (MSP) for jute industry, if so, the details of the scheme; and

(c) The details of any other incentives Government proposes to make the jute industry
and its workers more productive and efficient?

THE MINISTER OF STATE OF THE MINISTRY OF TEXTILES (SHRI SANTOSH
KUMAR GANGWAR): (a) The price for acquisition of jute bags under Jute Packaging
Materials Act, 1987, is declared every month by the Jute Commissioner as per the Tariff
Commission pricing formula accepted by the Government. This applicable pricing formula
was last revised in 2002.
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(b) No, Sir.

(c) Government is providing 20% capital subsidy on the cost of specific approved
machinery installed by the jute mills to facilitate modernization and to improve the
productivity and efficiency in the jute industry. In addition, the jute mills can also avail
the benefits under Technology Upgradation Fund Scheme (TUFS) for their modernization.
Government of India is also providing financial assistance for the welfare of workers in
jute mills to improve sanitation, health facility and working conditions etc.

Scheme for Integrated Textile Parks

2601. SHRI HUSAIN DALWAI: Will the Minister of TEXTILES be pleased to state:

(a) The basic objectives of the Scheme for Integrated Textile Parks (SITP) launched
in the year 2005;

(b) Whether impact of these Parks is yet to be realized, if so, the details therefor;

(c) How many projects were sanctioned in the Eleven Five Year Plan and how many
of them have become functional; and

(d) How many of them were sanctioned for Maharashtra with location and how
many of them have become functional?

THE MINISTER OF STATE OF THE MINISTRY OF TEXTILES (SHRI SANTOSH
KUMAR GANGWAR): (a) The Scheme for Integrated Textile Parks (SITP) was launched
in 2005 to encourage private investments and employment generation in textile sector by
facilitating world class infrastructure for common facilities, such as roads, water supply
treatment and distribution network, power generation and distribution network, effluent
collection treatment and disposal system, design centre, warchouse, first aid centre, etc.

(b) The Textile Parks are at different stages of implementation. 14 out of first
40 Parks have been completed and 13 parks are operational. Investment in parks of
% 5025 crores and direct employment of 47167, till date.

(c) Sixteen (16) textile Parks were sanctioned in Eleventh Five Year Plan and Eleven
(11) textile parks have become functional.

(d) Five (5) textile parks were sanctioned in Eleventh Five Year Plan for Maharashtra
and 4 out of 5 parks are functional details are as under:-

S1. No. Project Name Location Current status
1. Purna Global Textiles Park Ltd. Hingoli  Functional
2 Deesan Infrastructure Pvt.Ltd. Dhule Functional
3 Asmeeta Infratech Private Ltd. Thane Non-Functional
4. Islampur Integrated Textile Park Ltd. Sangli Functional
5 Latur Integrated Textile Park Latur Functional
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Functioning of SITP
2602. SHRI HUSAIN DALWAI: Will the Minister of TEXTILES be pleased to state:

(a) whether the thrust of Government is on technology upgradation and modernization
so far as the weaker segments of the textile value chain such as processing and

garmenting is concerned, if so, the details thereof; and

(b) how the scheme for Integrated Textile Parks (SITP) is functioning, particularly

in Maharashtra?

THE MINISTER OF STATE OF THE MINISTRY OF TEXTILES (SHRI SANTOSH
KUMAR GANGWAR): (a) Yes Sir, Government is implementing Technology Upgradation
Fund Scheme (TUFS) since 1999 to catalyze investments in all the sub-sectors of textiles
industry by way of interest reimbursement. The scheme mainly focuses on modernization
of processing, spinning, weaving, garmenting and technical textiles segments, where
there is good scope for massive employment generation and value-addition. Under the
scheme 5% IR and 10% capital subsidy for specified processing machinery is given to
processing units. Similarly 5% IR and 10% capital subsidy on specified machinery for

garmenting units are also given.

(b) The Scheme for Integrated Textile Parks (SITP) was launched in 2005 to
encourage private investments and employment generation in textile sector by facilitating
world class infrastructure for common facilities, such as roads, water supply treatment
an distribution network, power generation and distribution network, effluent collection
treatment and disposal system, design centre, warchouse, first aid centre, etc. So far
61 parks have been sanctioned under the Scheme. Out of these, 15 textile parks are
sanctioned in the State of Maharashtra, of which three (3) textile parks are completed

and six (6) textile parks are operationalised in the state so far.
Condition of handloom weavers

2603. SHRI ARVIND KUMAR SINGH: Will the Minister of TEXTILES be pleased

to state:

(a) whether Government is aware that condition of handloom weavers in eastern
Uttar Pradesh particularly in Varanasi, Azamgarh, Mau, Gorakhpur, Ghazipur and Ballia

districts has worsened; if so, the details thereof and the reasons therefor;

(b) whether Government would announce some new concrete steps for immediate

welfare of handloom weavers in the said districts; and

(c) if so, the details thereof, scheme/district-wise; and if not, the reasons thereof ?
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THE MINISTER OF STATE OF THE MINISTRY OF TEXTILES (SHRI SANTOSH
KUMAR GANGWAR): (a) No such report has been received from State Government
of Uttar Pradesh. However, the Government of India is aware that handloom weavers
including handloom weavers of eastern Uttar Pradesh belonging to Varanasi, Azamgarh,
Mau, Gorakhpur, Ghazipur and Ballia are facing hardships due to stiff competition from
powerloom and mill sector due to high input cost and low productivity and availability

of cheaper imported silk fabric etc.

(b) and (c) To open the choked credit lines of handloom sector, the Government
has implemented Revival, Reform and Restructuring (RRR) Package for waiver of
overdue loan (100% principal and 25% of interest) as on 31/3/2010 and provided
recapitalization assistance to eligible apex and primary weavers cooperative societies
and individual weavers. The RRR Package was implemented upto 28.02.2014. Further,
concessional credit component for providing loan to handloom weavers at 6% interest
with Gol interest subvention upto max. 7% has been approved and to leverage the loan,
Government provides margin money assistance upto X 10,000 per weaver. For subsidized
raw material, the Government is providing 10% price subsidy on cotton hank yarn,
domestic silk yarn and woolen yarn. In the Budget of 2014-15, the Government has

announced Trade Facilitation Center and Crafts Museum at Varanasi.

For sustainable development of handloom sector, following schemes have been
approved for implementation all over the country, including the said districts during
12th Plan:-

1. National Handloom Development Programme includes:
(1) Cluster development Programme
(i1) Handloom marketing assistance
(iii) Subsidized loan
2. Handloom Weavers Comprehensive Welfare Scheme-two components:
(i) Health Insurance Scheme for access to health care facilities
(i1) Mahatma Gandhi Bunkar Bima Yojana for life insurance
3. Yarn Supply Scheme
4. Comprehensive Handloom Cluster Development Scheme

The details of assistance provided in Varanasi, Azamgarh, Mau, Gorakhpur, Ghazipur
and Ballia districts for development of the Handloom Sector and welfare of handloom

weavers are given in Statement.
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Closure of textile industries

2604. SHRIMATI SASIKALA PUSHPA: Will the Minister of TEXTILES be pleased

to state:

(a) the total number of textile industries closed in the country during the last two

years and current year, year-wise and State-wise;
(b) whether Government has assessed the reasons for their closure;
(c) the details of the economic impact of such closure; and
(d) the steps taken/proposed to be taken to encourage textile industries in the country?

THE MINISTER OF STATE OF THE MINISTRY OF TEXTILES (SHRI SANTOSH
KUMAR GANGWAR): (a) As per available information, 29 number of cotton/man-
made fibre textile (Non-SSI) mills were closed in the country during the last two years
and current year as on 31.05.2014. The year-wise and State-wise details are given in
Statement-1 (See below).

(b) As per the report received from Regional office of the Textile Commissioner,
the main reason for closure of mills is financial problem including other reasons such

as strike/labour problem, lock-out, etc.

(c) There is no study in the knowledge of Government on the impact on the
production of textile items due to closure of mills. There has been overall growth in
the textiles sector in terms of production of textile items and export during the year
2012-13, 2013-14 and 2014-15 (Apr-May). The details of growth in production of textile

items and export are given in Statement-II (See below).

(d) In order to encourage and boost textile industry in the country, Government
has launched various policy initiatives and schemes, viz., Technology Upgradation Fund
Scheme (TUFS), Scheme for Integrated Textile Parks (SITP), Scheme for Development
of Technical Textiles, Integrated Skill Development Scheme (ISDS), Schemes for the

Development of Powerloom Sector, etc.

Statement-1

State-wise No. of cotton / man-made fibre textile mills (Non-SSI) closed during the last
two years and current year (as on 31.05.2014)

SI. No. State 2012-13  2013-14 2014-15 Total
1. Andhra Pradesh 1 0 0 1
2. Assam 0 0 0 0

3. Bihar 0 0 0 0
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Sl1. No. State 2012-13  2013-14 2014-15 Total
4. Chhattisgarh 0 0 0 0
5 Dadra Nagar Haveli 0 0 0 0
6 Daman and Diu 0 0 0 0
7. Gujarat 0 0 0 0
8 Haryana 0 1 0 1
9 Himachal Pradesh 0 0 0 0

10. Jammu and Kashmir 0 0 0 0
11. Karnataka 1 0 0 1
12. Kerala 2 0 0 2
13. Madhya Pradesh 1 0 0 1
14. Maharashtra 1 0 0 1
15. Manipur 0 0 0 0
16. Odisha 0 0 0 0
17. Puducherry 0 0 0 0
18. Punjab 1 0 0 1
19. Rajasthan 0 0 0 0
20. Tamil Nadu 12 7 0 19
21. Uttar Pradesh 0 0 0 0
22. Uttaranchal 0 0
23. West Bengal 2 0

ToTtAL 19 10 0 29

Statement —I1

Production and export of textile items during the year 2012-13, 2013-14
and 2014-15 (Apr-May)

Items Unit 2012-13 2013-14  (April- May) (Prov.)
2014-15 2013-14
1 2 3 4 5 6

Man made fibre Mn. Kg 1263 1316 219 211

Spurn yarn Mn. Kg 4868 5315 895 848

Man made filament yarn ~ Mn. Kg 1371 1309 215 224

Fabrics (including Khadi, Mn. Sq. 62792 64162 10992 10654
wool and silk) mtr

Export of textile item Mn.(US$) 33049.34  37571.03
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12.00 Noon

Relief in hank yarn obligation

12605. SHRI RAMDAS ATHAWALE: Will the Minister of TEXTILES be pleased

to state:

(a) whether Central Government has received any proposal from Government of
Mabharashtra regarding relief in Hank Yarn Obligation from 40 per cent to 10 per cent

for spinning mills, if so, the details thereof;
(b) the latest position of the proposal; and

(c) the time by which the proposal is likely to be finalized and the reasons for
delay in it?

THE MINISTER OF STATE OF THE MINISTRY OF TEXTILES (SHRI SANTOSH
KUMAR GANGWAR): (a) to (¢) Government of India has not received any proposal
recently from Government of Maharashtra to provide relief in Hank Yarn Obligation
from forty percent to ten percent. However, during 2011-12, Govternment of India had
received a D.O. letter from Hon’ble Chief Minister of Maharashtra regarding lifting
of ban on yarn export and reduction in Hank Yarn Obligation form 40% to 10%. The
Ministry of Textiles had constituted a committee to review Hank Yarn Obligation (HYO)
with all stakeholders on various issues (under the Chairmanship of the Development
Commissioner for Handlooms). Most of the State Governments were of the opinion that
present level of hank yarn obligation may be maintained to ensure availability of hank
yarn. Since no consensus could be reached among Committee Members to reduce the
Hank Yarn Obligation, hence, the Committee did not recommend reduction in Hank

Yarn obligation.

The House re-assembled at twelve of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE

SHRI PRAMOD TIWARI (Uttar Pradesh): There is a point of order, Sir.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... Papers to be Laid on the
Table. ..(Interruptions).. Papers to be Laid on the Table. ...(Interruptions)... Let me finish

with this, please. ...(Interruptions)...

TOriginal notice of the question was received in Hindi.
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I. Notifications of the Ministry of Communications and Information
Technology.

II. Outcome Budget (2014-15) of the Department of Posts and Department of

Tele communications.
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I. A copy each (in English and Hindi) of the following Notifications of the Ministry
of Communications and Information Technology (Department of Telecommunications),
under Section 37 of the Telecom Regulatory Authority of India Act, 1997.—

(1) No. 6-11/2014-B and CS, dated the 10th February, 2014, publishing the
Telecommunication (Broadcasting and Cable Services) Interconnection
(Seventh Amendment) Regulation, 2014.

(2) No. 3-24/2012-B&CS, dated the 10th February, 2014, publishing the
Telecommunication (Broadcasting and Cable Services) Interconnection
(Digital Addressable Cable Television Systems) (Third Amendment)
Regulation, 2014.

(3) No. 6-11/2014-B and CS, dated the 10th February, 2014, publishing the
Register of Interconnect Agreements (Broadcasting and Cable Services)
(Fifth Amendment) Regulation, 2014.

[Placed in Library. For (1) to (3) See No. L.T. 500/16/14]

+Transliteration in Urdu Script.
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II. A copy each (in English and Hindi) of the following papers:—

(i)  Outcome Budget, for the year 2014-15, in respect of the Department of
Posts. [Placed in Library. See No. L.T. 494/16/14]

(ii))  Outcome Budget, for the year 2014-15, in respect of the Department of
Telecommunications. [Placed in Library. See No. L.T. 495/16/14]

I. Annual Report and Accounts (2014-13) of various Public Sector Compaies

and related paper.

II. Memorandum of Understanding (2014-15) between Government of India

and various Limited Companies and corporations.

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): Sir, I lay on the Table :—

L. (1) A copy each (in English and Hindi) of the following papers, under sub-section
(1) (b) of Section 394 of the Companies Act, 2013:—

(i) (a) Annual Report and Accounts of the Braithwaite and Company Limited
(BCL), Kolkata, for the year 2012-13, together with the Auditor's Report
on the Accounts and the comments of the Comptroller and Auditor

General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 418/16/14]

(ii) (a) Thirty-fourth Annual Report and Accounts of the Bharat Wagon and
Engineering Company Limited, Patna, for the year 2012-13, together
with the Auditor's Report on the Accounts and the comments of the

Comptroller and Auditor General of India thereon.
(b) Review by Government on the working of the above Company.

(2) Statement each (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above. [Placed in Library. See No. L.T. 417/16/14]

II. A copy each (in English and Hindi) of the following papers:

(i)  Memorandum of Understanding between the Government of India
(Ministry of Railways) and the RITES Limited, for the year 2014-15.
[Placed in Library. See No. L.T. 404/16/14]

(il)) Memorandum of Understanding between the Government of India
(Ministry of Railways) and the IRCON International Limited, for the
year 2014-15. [Placed in Library. See No. L.T. 405/16/14]
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(iif)

(iv)

V)

(vi)

(vii)

(viii)

(ix)

(x)

(xi)

(xii)

Memorandum of Understanding between the Government of India
(Ministry of Railways) and the Konkan Railway Corporation Limited
(KRCL), for the year 2014-15.

[Placed in Library. See No. L.T. 407/16/14]

Memorandum of Understanding between the Government of India
(Ministry of Railways) and the Dedicated Freight Corridor Corporation
of India Limited (DFCCI), for the year 2014-15.

[Placed in Library. See No. L.T. 414/16/14]

Memorandum of Understanding between the Government of India
(Ministry of Railways) and the Burn Standard Company Limited, (BSCL),
for the year 2014-15. [Placed in Library. See No. L.T. 415/16/14]

Memorandum of Understanding between the Government of India
(Ministry of Railways) and the Indian Railway Finance Corporation
Limited (IRFC), for the year 2014-15.

[Placed in Library. See No. L.T. 416/16/14]

Memorandum of Understanding between the Government of India
(Ministry of Railways) and the Rail Vikas Nigam Limited (RVNL), for
the year 2014-15. [Placed in Library. See No. L.T. 406/16/14]

Memorandum of Understanding between the Government of India
(Ministry of Railways) and the Mumbai Railway Vikas Corporation
Limited (MRVC), for the year 2014-15.

[Placed in Library. See No. L.T. 408/16/14]

Memorandum of Understanding between the Government of India
(Ministry of Railways) and the Braithwaite and Company Limited, for
the year 2014-15. [Placed in Library. See No. L.T. 409/16/14]

Memorandum of Understanding between the Government of India
(Ministry of Railways) and the RAILTEL Corporation of India Limited,
for the year 2014-15. [Placed in Library. See No. L.T. 410/16/14]

Memorandum of Understanding between the Government of India
(Ministry of Railways) and the Container Corporation of India Limited
(CONCOR), for the year 2014-15.

[Placed in Library. See No. L.T. 413/16/14]

Memorandum of Understanding between the Government of India
(Ministry of Railways) and the Indian Railway Catering and Tourism
Corporation Limited (IRCTC), for the year 2014-15.

[Placed in Library. See No. L.T. 412/16/14]
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(xiii)) Memorandum of Understanding between the Government of India
(Ministry of Railways) and the Bharat Wagon and Engineering Company
Limited, for the year 2014-15.

[Placed in Library. See No. L.T. 411/16/14]

I. Notifications of the Ministry of Chemicals and Fertilizers

II. Annual Report and Accounts (2012-13) of Rajasthan Drugs and
Pharmaceuticals Limited (RDPL) and related papers.

II1. Annual Accounts (2012-13) of National Institute of Pharmaceutical Education
and research (NIPER), Mohali Guwahati and Kalkata and related paper.
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I. A copy each (in English and Hindi) of the following Notifications of the Ministry
of Chemicals and Fertilizers (Department of Pharmaceuticals), under sub-section (2) of
Section 36 of the National Institute of Pharmaceuticals Education and Research Act,
1998:—

(1)  G.S.R. 406, dated the 24th January, 2014, publishing the National Institute
of Pharmaceutical Education and Research (Degree of Masters and Doctor
of Philosophy) amended Ordinance, 2014.

(2) G.S.R. 433 (E), dated the 7th July, 2014, publishing the National Institute
of Pharmaceutical Education and Research (Amendment) Statutes, 2014.
[Placed in Library. See No. L.T. 558/16/14]

II. (1) A copy each (in English and Hindi) of the following papers, under sub-section
(1) (b) of Section 394 of the Companies Act, 2013: —

(a)  Thirty-fourth Annual Report and Accounts of the Rajasthan Drugs and
Pharmaceuticals Limited (RDPL), Jaipur, for the year 2012-13, together
with the Auditor's Report on the Accounts and the comments of the

Comptroller and Auditor General of India thereon.
(b)  Review by Government on the working of the above Company.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above. [Placed in Library. See No. L.T. 557/16/14]

1. (1) A copy each (in English and Hindi) of the following papers, under sub-section
(4) of Section 23 of the National Institute of Pharmaceutical Education and Research
(NIPER) Act, 1998 :—
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(a)  Annual Accounts of the National Institute of Pharmaceutical Education
and Research (NIPER), S.A.S. Nagar, Mohali, for the year 2012-13, and
the Audit Report thereon. [Placed in Library. See No. L.T. 556/16/14]

(b)  Annual Accounts of the National Institute of Pharmaceutical Education
and Research (NIPER), Guwahati, for the year 2012-13, and the Audit
Report thereon. [Placed in Library. See No. L.T. 555/16/14]

(c)  Annual Accounts of the National Institute of Pharmaceutical Education
and Research (NIPER), Kolkata, for the year 2012-13, and the Audit
Report thereon.

(d) Statement each (in English and Hindi) giving reasons for the delay in
laying the papers mentioned at (c) above.
[Placed in Library. See No. L.T. 554/16/14]

Outcome Budgets (2014-15) of the Department of Agriculture Cooperation and
Department of Animal Husbandry Daying and Fisheries

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE; AND THE
MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING INDUSTRIES
(DR. SANJEEV KUMAR BALYAN): Sir, I lay on the Table, a copy each (in English
and Hindi) of the following papers:—

(1)  Outcome Budget, for the year 2014-15, in respect of the Department of
Agriculture and Cooperation. [Placed in Library. See No. L.T. 396/16/14]

(i)  Outcome Budget, for the year 2014-15, in respect of the Department of
Animal Husbandry, Dairying and Fisheries.
[Placed in Library. See No. L.T. 397/16/14]

I. Notifications of the Ministry of Cousumer Affairs, Food and Public

Distribution

II. Report and Accounts (2012-13) of Food Corporation of India and related

papers
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I. A copy each (in English and Hindi) of the following Notifications of the Ministry
of Consumers Affairs, Food and Public Distribution (Department of Food and Public
Distribution), under sub-section (6) of Section 3 of the Essential Commodities Act,
1955:—
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(1) G.S.R. 128 (E), dated the 28th February, 2014, publishing the Sugar
Development Fund (Amendment) Rules, 2014.

(2) G.S.R. 326 (E), dated the 7th May, 2014, notifying the rate of incentive
towards marketing and promotion services for raw sugar production from
Ist April, 2014 and ending on 31st May, 2014.

(3) G.S.R. 369 (E)/Ess.Com./Sugarcane, dated the 30th May, 2014, notifying
the factory-wise Fair and Remunerative Price of sugarcane for sugar year
2012-13, ending the 30th September, 2013.

(4) G.S.R. 394 (E), dated the 11th June, 2014, notifying the rate of incentive
towards marketing and promotion services for raw sugar production from

Ist June, 2014 and ending on 31st July, 2014.
[Placed in Library. For (1) to (4) See No. L.T. 571/16/14]

II. (1) A copy each (in English and Hindi) of the following papers, under sub-section
(2) of Section 35 of the Food Corporation Act, 1964:—

(a) Annual Report and Accounts of the Food Corporation of India (FCI),
New Delhi, for the year 2012-13, together with the Auditor's Report on

the Accounts.
(b) Review by Government on the working of the above Corporation.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above. [Placed in Library. See No. L.T. 570/16/14]

Report (2013 and 2014) of the Comptroller and Auditor General of India

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI RADHAKRISHNAN P.): Sir, I lay on the Table, under
clause (1) of article 151 of the Constitution, a copy each (in English and Hindi) of the
following Reports:—

(i) Report of the Comptroller and Auditor General of India for the year ended
March, 2013: Union Government (Commercial) No. 2 of 2014: General Purpose
Financial Reports of Central Public Sector Enterprises (Compliance Audit)

[Placed in Library. See No. L.T. 431/16/14]

(i) Report of the Comptroller and Auditor General of India for the year ended
March 2013: Union Government (Commercial) No.13 of 2014: General Purpose
Financial Reports of Central Public Sector Enterprises (Compliance Audit
Observations). [Placed in Library, See No. L.T. 430/16/14]
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Reports and Audit Reports of the Comptroller and Auditor General of India

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION
AND BROADCASTING; THE MINISTER OF STATE OF T